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SECTION 1 - GENERAL
DEFINITIONS AND ABBREVIATIONS

This Prospectus uses certain definitions and abbreviations which, unless the context otherwise indicates or
implies, shall have the meaning as provided below. References to any legislation, act, regulation, rule, guideline
or policy shall be to such legislation, act, regulation, rule, guideline or policy, as amended, supplemented or re-

enacted from time to time.

The words and expressions used in this Prospectus but not defined herein, shall have, to the extent applicable,
the meaning ascribed to such terms under the Companies Act, the SEBI ICDR Regulations, the SCRA, the
Depositories Act or the rules and regulations made there under.

’

Notwithstanding the foregoing, terms used in of the sections “Statement of Tax Benefits”, “Financial
Information of the Company” and “Main Provisions of Articles of Association” on pages 116, 238 and 438
respectively, shall have the meaning ascribed to such terms in such sections.

General Terms

Terms Description

“DDL”, “the Company”, “our
Company” and Dangee Dums
Limited

Dangee Dums Limited, a company incorporated in India under the Companies
Act 1956 having its Registered office at 4/A, Ketan Society, Nr. Sardar Patel
Colony, Naranpura, Ahmedabad - 380 014, Gujarat, India

13 G

we”, “us” and “our”

Unless the context otherwise indicates or implies, refers to our Company

13 ” G

you,,

your” or “yours”

Prospective investors in this Issue

Company Related Terms

Terms | Description

AOA |/ Articles / Articles of
Association

Articles of Association of Dangee Dums Limited, as amended from time to
time.

Auditors/ Statutory Auditors

The Auditors of Dangee Dums Limited being M/s J. T. Shah & Co., Chartered
Accountants, Ahmedabad.

Audit Committee

The Committee of the Board of Directors constituted as the Company’s Audit
Committee in accordance with Section 177 of the Companies Act, 2013 and
Regulation 18 of SEBI (Listing Obligations and Disclosures Requirement)
Regulation, 2015

Bankers to the Company

ICICI Bank Limited

Board of Directors /the
Board / our Board

The Board of Directors of Dangee Dums Limited, including all duly
constituted Committees thereof.

CIN

Corporate Identification Number.

Chief Executive Officer

The Chief Executive Office of our Company being Mr. Mohan Devumal
Motiani

Chief financial Officer

The Chief financial Officer of our Company being Mr. Ketan Jagdishchandra
Patel

Companies Act / Act

The Companies Act, 2013 and amendments thereto. The Companies Act,
1956, to the extent of such of the provisions that are in force.

Company Secretary and

Compliance Officer

The Company Secretary and Compliance Officer of our Company being Mr.
Shyamsunder Panchal.

Depositories Act

The Depositories Act, 1996, as amended from time to time.

Depositories

National Securities Depository Limited (NSDL) and Central Depository

DANGEE DUMS LIMITED

Services (India) Limited (CDSL).
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Description
Directors ldentification Number.

Director(s) / our Directors

The Director(s) of our Company, unless otherwise specified.

Equity Shares

Equity Shares of the Company of Face Value of Rs.10/- each unless otherwise
specified in the context thereof.

Equity Shareholders

Persons/ Entities holding Equity Shares of our Company.

Executive Directors

Executive Director is the Managing Director and Whole-time Director of our
Company.

Factories

Shop No. G-1 to G-14 & F-1 to F-14 Devraj Industrial Park, Piplaj-Pirana
Road, Piplaj Ahmedabad -382405

Group Companies

The word “group companies”, wherever they occur, shall include such
companies as covered under the applicable accounting standards and also
other companies as considered material by the board of the company as
disclosed in “Our Group Companies” promoted by the Promoters on page 226
of this Prospectus.

HUF Hindu Undivided Family.
IBC The Insolvency and Bankruptcy Code, 2016
IFRS International Financial Reporting Standards

Independent Director

A non-executive & independent Director as per the Companies Act, 2013 and
the Listing Regulations.

Indian GAAP Generally Accepted Accounting Principles in India

ISIN International ~ Securities Identification Number. In this case being
INE688Y01014.

IT Act The Income Tax Act,1961 as amended till date

Esr)éonnell Management Key Management Personnel of our Company in terms of the SEBI
Regulations and the Companies Act, 2013. For details, see section entitled

KMP “Our Management” on page 202 of this Prospectus.

MOA '/ Memorandum / Memorandum of Association of Dangee Dums Limited as amended from time

Memorandum of .

L to time.

Association

Non Residents A person resident outside India, as defined under FEMA Regulations, 2000

Nomination and | The nomination and remuneration committee of our Board constituted in

Remuneration Committee

accordance with the Companies Act, 2013 and the Listing Regulations.

Non-Executive Director

A Director not being an Executive Director or an Independent Director

A person resident outside India, as defined under FEMA Regulation and who

NRIs / Non-Resident | is a citizen of India or a Person of Indian Origin under Foreign Exchange

Indians Management (Transfer or Issue of Security by a Person Resident Outside
India) Regulations, 2000.

Outlets The Company has 81 outlets.

Peer Review Auditor

Independent Auditor having a valid Peer Review certificate in our case being
M/s J. T. Shah & Co., Chartered Accountants, Ahmedabad.

Person or Persons

Any individual, sole proprietorship, unincorporated association,
unincorporated organization, body corporate, corporation, company,
partnership, limited liability company, joint venture, or trust or any other
entity or organization validly constituted and/or incorporated in the
jurisdiction in which it exists and operates, as the context requires.

Promoters

Shall mean promoters of our Company i.e. Mr. Nikul JagdishchandraPatel,

DANGEE DUMS LIMITED
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Description
Includes such Persons and entities constituting our promoter group covered
under Regulation 2(1)(zb) of the SEBI (ICDR) Regulations as enlisted in the
section titled “Our Promoters and Promoters Group” beginning on page 219 of
this Prospectus.

RBI Act The Reserve Bank of India Act, 1934 as amended from time to time.
Registered Office of our | 4/A, Ketan Society, Nr. Sardar Patel Colony, Naranpura, Ahmedabad - 380
Company 014, Guijarat, India

Reserve Bank of India / RBI

Reserve Bank of India constituted under the RBI Act.

ROC/Registrar of

Registrar of Companies, Ahmedabad, Gujarat

Companies
SEBI Securities and Exchange Board of India constituted under the SEBI Act, 1992.
SEBI Act S.ecurltles and Exchange Board of India Act, 1992, as amended from time to
time.
SEBI (ICDR) Regulations | SEBI (Issue of Capital and Disclosure Requirements) Regulations, 2009
/ICDR Regulation/ | issued by SEBI on August 26, 2009, as amended, including instructions and
Regulation clarifications issued by SEBI from time to time.
SEBI Takeover Regulations . . . -
Securities and Exchange Board of India (Substantial Acquisition of Shares and
or SEBI (SAST) . . .
. Takeover) Regulations, 2011, as amended from time to time.
Regulations
SEBI (Venture Capital) | Securities Exchange Board of India (Venture Capital) Regulations, 1996 as
Regulations amended from time to time.
SEBI Insider  Trading The SECEUI’IIIES and Exchange B.oard qf In.dla (Prghlbltlon of I.n.5|de.r Trz.adlng)
. Regulations, 2015 as amended, including instructions and clarifications issued
Regulations

by SEBI from time to time.

SEBI Listing Regulations,
2015/ SEBI Listing
Regulations/Listing

Regulations/SEBI (LODR)

The Securities and Exchange Board of India (Listing Obligation and
Disclosure Requirements) Regulations, 2015 as amended, including
instructions and clarifications issued by SEBI from time to time.

Shareholders

Holders of Equity Shares of our Company from time to time

Sub- Account

Sub- accounts registered with SEBI under the Securities and Exchange Board
of India (Foreign Institutional Investor) Regulations, 1995, other than sub-
accounts which are foreign corporate or foreign individuals.

Subscriber to MOA

Initial Subscriber to MOA & AOA being Mr. Mrudang Jambusarai and M/s.
Nirman Infracon Private Limited.

Stock Exchange

Unless the context requires otherwise, refers to, National Stock Exchange of
India Limited

StakeholdersRs.

Relationship Committee

Stakeholder’s relationship committee of our Company constituted in
accordance with Regulation 20 of the SEBI (LODR) Regulations and
Companies Act, 2013.

Wilful Defaulter(s)

Wilful defaulter as defined under Regulation 2(zn) of the SEBI Regulations

Issue Related Terms

Terms

Allotment/Allot/Allotted

Description
Unless the context otherwise requires, means the allotment of Equity Shares
pursuant to the Public Issue.

Acknowledgement Slip

The slip or document issued by the Designated Intermediary to an applicant as

DANGEE DUMS LIMITED
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Description
proof of registration of the Application.

Allotment Advice

Note or advice or intimation of Allotment sent to the Applicants who have
been allotted Equity Shares after the Basis of Allotment has been approved by
the Designated Stock Exchanges.

Allottee (s)

A successful applicant to whom the Equity Shares are allotted

Applicant/Investor

Any Prospective Investor who makes an application pursuant to the terms of
the Prospectus and the Application Form.

Application Amount

The amount at which the Applicant makes an application for the Equity Shares
of our Company in terms of Prospectus.

Application Form

The form, whether physical or electronic, used by an Applicant to make an
application, which will be considered as the application for Allotment for
purposes of this Prospectus.

ASBA Account

Account maintained by the ASBA Investor with an SCSB which will be
blocked by such SCSB to the extent of the Application Amount of the ASBA
Investor.

ASBA
Location (s)/

Application

Specified Cities

Cities as specified in the SEBI Circular No. CIR/CFD/DIL/1/2011 dated April
29, 2011, namely, Ahmedabad, Bangalore, Baroda (Vadodara), Chennai,
Delhi, Hyderabad, Jaipur, Kolkata, Mumbai, Pune, Rajkot and Surat

Bankers to the Company

ICICI Bank Limited

Bankers to the Issue

Banks which are clearing members and registered with SEBI as Bankers to an
Issue and with whom the Public Issue Account will be opened, in this case
being ICICI Bank Limited

Banker to the Issue

Agreement

Agreement dated August 08, 2018 entered into amongst the Company, Lead
Manager, the Registrar and the Banker of the Issue.

Basis of Allotment

The basis on which the Equity Shares will be Allotted to successful applicants
under the Issue and which is described in the chapter titled “Issue Procedure”
beginning on page 381 of this Prospectus.

Broker Centres

Broker centers notified by the Stock Exchanges where investors can submit
the Application Forms to a Registered Broker. The details of such Broker
Centers, along with the names and contact details of the Registered Brokers
are available on the websites of the Stock Exchange.

Business Day

Monday to Friday (except public holidays)

CAN or Confirmation of
Allocation Note

The Note or advice or intimation sent to each successful Applicant indicating
the Equity which will be allotted, after approval of Basis of Allotment by the
designated Stock Exchange.

Client Identification Number maintained with one of the Depositories in

Client Id relation to demat account
A depository participant as defined under the Depositories Act, 1996,
Collecting Depository | registered with SEBI and who is eligible to procure Applications at the

Participants or CDPs

Designated CDP Locations in terms of circular no.
CIR/CFD/POLICYCELL/11/2015 dated November 10, 2015 issued by SEBI

Controlling Branches of the
SCSBs

Such branches of the SCSBs which coordinate with the LM, the Registrar to
the Issue and the Stock Exchange.

Demographic Details

The demographic details of the applicants such as their Address, PAN, name
of the applicants father/husband, investor status, and Occupation and Bank
Account details.

Depository / Depositories

A depository registered with SEBI under the Securities and Exchange Board
of India (Depositories and Participants) Regulations, 1996 as amended from

DANGEE DUMS LIMITED
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Description
time to time, being NSDL and CDSL.

Designated Date

On the Designated Date, the amounts blocked by SCSBs are transferred from
the ASBA Accounts to the Public Issue Account and/ or unblocked in terms of
the Prospectus.

Designated SCSB Branches

Such branches of the SCSBs which shall collect the ASBA Application Form
from the Applicant and a list of which is available on the website of SEBI at
http://www.sebi.gov.in/sebiweb/home/list/5/33/0/0/. Recognized-
Intermediaries or at such other website as may be prescribed by SEBI from
time to time

Designated CDP Locations

Such locations of the CDPs where Applicant can submit the Application
Forms to Collecting Depository Participants.

The details of such Designated CDP Locations, along with names and contact
details of the Collecting Depository Participants eligible to accept Application
Forms are available on the website of the Stock Exchange i.e.
www.nseindia.com

Designated RTA Locations

Such locations of the RTAs where Applicant can submit the Application
Forms to RTAs. The details of such Designated RTA Locations, along with
names and contact details of the RTAs eligible to accept Application Forms
are available on the websites of the Stock Exchange i.e. www.nseindia.com

Designated Date

On the Designated Date, the SCSBs shall transfer the funds represented by
allocation of Equity Shares into the Public Issue Account with the Bankers to
the Issue.

Designated
Intermediaries/Collecting
Agent

An SCSBRs. with whom the bank account to be blocked, is maintained, a
syndicate member (or sub-syndicate member), a Stock Broker registered with
recognized Stock Exchange, a Depositary Participant, a registrar to an Issue
and share transfer agent (RTA) (whose names is mentioned on website of the
stock exchange as eligible for this activity)

Designated Market Maker

Monarch Networth Capital Limited will act as the Market Maker and has
agreed to receive or deliver the specified securities in the market making
process for a period of three years from the date of listing of our Equity Shares
or for any other period as may be notified by SEBI from time to time.

Designated Stock Exchange

National Stock Exchange of India Limited (SME Exchange) (“NSE
EMERGE”)

DP Depository Participant
DP ID Depository Participants Identity number.

Prospectus dated August 09, 2018 issued in accordance with Section 32 of the
Prospectus .

Companies Act, 2013.

A Non Resident Indian in a jurisdiction outside India where it is not unlawful
Eligible NRI to make an offer or invitation under the Issue and in relation to whom this

Prospectus will constitute an invitation to subscribe for the Equity Shares.

Equity Shares

Equity Shares of our Company of face value Rs.10.00 each

El i Transf f . . .
Fuic;;onlc ransier—o Refunds through ECS, NEFT, Direct Credit or RTGS as applicable.
QFIs from such jurisdictions outside India where it is not unlawful to make an
offer or invitation under the Issue and in relation to whom the Prospectus
Eligible QFls constitutes an invitation to purchase the Equity Shares Issued thereby and who

have opened demat accounts with SEBI registered qualified depositary

DANGEE DUMS LIMITED
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Terms

FIl / Foreign Institutional
Investors
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Description
Foreign Institutional Investor (as defined under SEBI (Foreign Institutional
Investors) Regulations, 1995, as amended) registered with SEBI under
applicable laws in India.

First/ Sole Applicant

The Applicant whose name appears first in the Application Form or Revision
Form.

Foreign Venture Capital
Investors

Foreign Venture Capital Investors registered with SEBI under the SEBI
(Foreign Venture Capital Investor) Regulations, 2000.

FP1/ Foreign Portfolio
Investor

A Foreign Portfolio Investor who has been registered pursuant to the of
Securities And Exchange Board of India (Foreign Portfolio Investors)
Regulations, 2014, provided that any FIl or QFI who holds a valid certificate
of registration shall be deemed to be a foreign portfolio investor till the expiry
of the block of three years for which fees have been paid as per the SEBI
(Foreign Institutional Investors) Regulations, 1995, as amended

General Information
Document (GID)

The General Information Document for investing in public issues prepared and
issued in accordance with the circulars (CIR/CFD/DIL/12/2013) dated October
23, 2013, notified by SEBI and updated pursuant to the circular
(CIR/CFD/POLICYCELL/11/2015) dated November 10, 2015 and
(SEBI/HO/CFD/DIL/CIR/P/2016/26) dated January 21, 2016 notified by the
SEBI.

GIR Number

General Index Registry Number.

IPO

Initial Public Offering

Issue Agreement

The Agreement dated September 20, 2017 between our Company and LM

Issue Closing Date

The date after which the Lead Manager, Syndicate Member, Designated
Branches of SCSBs and Registered Brokers will not accept any Application
for this Issue, which shall be notified in a English national newspaper, Hindi
national newspaper and a regional newspaper each with wide circulation as
required under the SEBI (ICDR) Regulations. In this case being August 24,
2018

Issue Opening Date

The date on which the Lead Manager, Syndicate Member, Designated
Branches of SCSBs and Registered Brokers shall start accepting Application
for this Issue, which shall be the date notified in an English national
newspaper, Hindi national newspaper and a regional newspaper each with
wide circulation as required under the SEBI (ICDR) Regulations. In this case
being August 20, 2018.

The period between the Issue Opening Date and the Issue Closing Date,

Issue Period inclusive of both days, during which prospective Applicants can submit their
Applications, including any revisions thereof.
. The price at which Equity Shares will be issued by the Company in terms of
Issue Price . .
this Prospectus i.e. Rs. 74per share.
The Public Issue of 27,12,000 Equity Shares of Face Value of Rs. 10/- each
Issue Size for Cash at a Price of Rs. 74Per Equity Share (Including a Share Premium of

Rs. 64per Equity Share) aggregating to Rs. 2006.88 Lakhs.

Lead Manager/LM

Lead Manager to the Issue, in this case being Monarch Networth Capital
Limited, SEBI Registered Category | Merchant Bankers.

Market Making Agreement

The Market Making Agreement dated September 20, 2017 between our
Company, Lead Manager cum Market Maker.

Market Maker Reservation
Portion

The reserved portion of 1,36,000 Equity Shares of Rs.10/- each at an Issue
price of Rs. 74 each aggregating to Rs. 100.64 to be subscribed by Market

DANGEE DUMS LIMITED

Maker in this Issue.




Terms

Mutual Fund
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Description
A Mutual Fund registered with SEBI under the SEBI (Mutual Funds)
Regulations, 1996, as amended.

Net Issue

The lIssue (excluding the Market Maker Reservation Portion) of 25,76,000
equity Shares of Rs.10/- each at a price of Rs. 74per Equity Share (the “Issue
Price”), including a share premium of Rs. 64per equity share.

Non-Institutional Investors

Investors other than Retail Individual Investors, NRIs and QIBs who apply for
the Equity Shares of a value of more than Rs.2,00,000/-

NSE

National Stock Exchange of India Limited

NSE EMERGE

The SME platform of NSE, approved by SEBI as an SME Exchange for listing
of equity shares Issued under Chapter X-B of the SEBI ICDR Regulations.

Other Investors

Investors other than Retail Individual Investors. These include individual
applicants other than retail individual investors and other investors including
corporate bodies or institutions irrespective of the number of specified
securities applied for.

Overseas
Body/OCB

Corporate

Overseas Corporate Body means and includes an entity defined in clause (xi)
of Regulation 2 of the Foreign Exchange Management (Withdrawal of General
Permission to Overseas Corporate Bodies (OCB) Regulations 2003 and which
was in existence on the date of the commencement of these Regulations and
immediately prior to such commencement was eligible to undertake
transactions pursuant to the general permission granted under the Regulations.
OCBs are not allowed to invest in this Issue.

Prospectus

The prospectus to be filed with the RoC in accordance with Section 32 of the
Companies Act, containing, inter alia, the Issue Price will be determined
before filing the Prospectus with RoC.

Public Issue Account

Account opened with the Bankers to the Issue to receive monies from the
SCSBs from the bank account of the ASBA Applicant, on the Designated
Date.

Qualified Institutional

Buyers/ QIBs

A Mutual Fund, Venture Capital Fund and Foreign Venture Capital Investor
registered with the SEBI, a foreign institutional investor and sub-account
(other than a sub-account which is a foreign corporate or foreign individual),
registered with the SEBI; a public financial institution as defined in Section
2(72) of the Companies Act, 2013; a scheduled commercial bank; a
multilateral and bilateral development financial institution; a state industrial
development corporation; an insurance company registered with the Insurance
Regulatory and Development Authority; a provident fund with minimum
corpus of Rs.25.00 Crore; a pension fund with minimum corpus of Rs.25.00
Crore; National Investment Fund set up by resolution No. F. No. 2/3/2005 —
DDII dated November 23, 2005 of the Government of India published in the
Gazette of India, insurance funds set up and managed by army, navy or air
force of the Union of India and insurance funds set up and managed by the
Department of Posts, India.

Registrar/ Registrar to the
Issue/ RTA/ RTI

Registrar to the Issue being Bigshare Services Private Limited.

Registrar Agreement

The agreement dated August 23, 2017, entered into between our Company and
the Registrar to the Issue in relation to the responsibilities and obligations of
the Registrar to the Issue pertaining to the Issue.

Retail Individual Investors

Individual investors (including HUFs, in the name of Karta and Eligible NRIs)
who apply for the Equity Shares of a value of not more than Rs. 2,00,000.

Registered Broker

Individuals or companies registered with SEBI as “Trading Members” (except

DANGEE DUMS LIMITED
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Description
Syndicate/Sub-Syndicate Members) who hold valid membership of either
BSE or NSE having right to trade in stocks listed on Stock Exchanges,
through which investors can buy or sell securities listed on stock exchanges,
a list of which is available on
http://www.nseindia.com/membership/content/cat_of mem.htm

Revision Form

The form used by the applicants to modify the quantity of Equity Shares in
any of their Application Forms or any previous Revision Form(s).

Reservation Portion

The portion of the Issue reserved for category of eligible Applicant as
provided under the SEBI (ICDR) Regulations, 2009

Reserved Category/
Categories

Categories of persons eligible for making application under reservation
portion.

Regulations

SEBI (Issue of Capital and Disclosure Requirement) Regulations, 2009 as
amended from time to time.

Registrar and Share Transfer
Agents or RTAs

Registrar and share transfer agents registered with SEBI and eligible to
procure Applications at the Designated RTA Locations in terms of circular
no.CIR/CFD/POLICYCELL/11/2015 dated November 10, 2015 issued by
SEBI

SEBI SAST / SEBI (SAST)
Regulations

SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 as
amended

SEBI Listing Regulations

Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015

Self Certified Syndicate
Bank(s) / SCSB(s)

Banks which are registered with SEBI under the Securities and Exchange
Board of India (Bankers to an Issue) Regulations, 1994 and Issue services of
ASBA, including blocking of bank account, a list of which is available
http://www.sebi.gov.in/pmd/scsb.pdf

SME Exchange

SME Platform of the NSE

SEBI(PFUTP)
Regulations/PFUTP
Regulations

SEBI (Prohibition of Fraudulent and Unfair Trade Practices relating to
Securities Markets) Regulations, 2003

Share Escrow Agreement

The Share Escrow Agreement dated August 08, 2018 between our Company,
Lead Manager and Escrow Agent.

Transaction
Slip/ TRS

Registration

The slip or document issued by a member of the Syndicate or an SCSB (only
on demand), as the case may be, to the applicants, as proof of registration of
the Application

Underwriters

The LM who has underwritten this Issue pursuant to the provisions of the
SEBI (ICDR) Regulations and the Securities and Exchange Board of India
(Underwriters) Regulations, 1993, as amended from time to time.

Underwriting Agreement

The Agreement dated September 20, 2017 entered between the Underwriter,
LM and our Company.

U.S. Securities Act

U.S. Securities Act of 1933, as amended

Venture Capital Fund

Foreign Venture Capital Funds (as defined under the Securities and Exchange
Board of India (Venture Capital Funds) Regulations, 1996) registered with
SEBI under applicable laws in India.

Working Day

Any day, other than Saturdays or Sundays, on which commercial banks in
India are open for business, provided however, for the purpose of the time
period between the Issue Opening Date and listing of the Equity Shares on the
Stock Exchanges, “Working Days” shall mean all trading days excluding
Sundays and bank holidays in India in accordance with the SEBI circular no.

DANGEE DUMS LIMITED
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Technical and Industry Related Terms

Terms \ Full Form
CMP Cut/Make/Pach

CSO Central Statistics Organisation

DG Sets Diesel Generator Set

EM Entrepreneurship Memorandum

GIDC Gujarat Industrial Development Corporation
HP Horse Power

IEC Import Export Code

MW Megawatt

M & A Activity Merger and Acquistion Activity
NASSCOM The National Association of Software and Services Companies
MT Metric Tonne

PT Per Tonne

R&D Research & Development

SSI Small Scale Industries

Sq. Mtrs. Square Meters

TPD Tonnes per Day

TPM/tpm Tonnes per Month

UK United Kingdom

ABBREVIATIONS

Abbreviation

AS/Accounting

Full Form

Accounting Standards as issued by the Institute of Chartered Accountants of India

Standard

Alc Account

AGM Annual General Meeting

ASBA Applications Supported by Blocked Amount

AMT Amount

AIF Alternative Investment Funds registered under the Securities and Exchange Board
of India (Alternative Investment Funds) Regulations, 2012, as amended.

AY Assessment Year

AOA Articles of Association

Approx Approximately

B.A Bachelor of Arts

B. Com Bachelor of Commerce

B.E Bachelor of Engineering

B. Sc Bachelor of Science

B. Tech Bachelor of Technology

Bn Billion

BG/LC Bank Guarantee / Letter of Credit

BIFR Board for Industrial and Financial Reconstruction

BSE BSE Limited (formerly known as the Bombay Stock Exchange Limited)

BSE SENSEX Sensex in an index; market indicator of the position of stock that is listed in the BSE

CDSL Central Depository Services (India) Limited

CAGR Compounded Annual Growth Rate

CAN Confirmation of Allocation Note

CA Chartered Accountant

CB Controlling Branch
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Abbreviation | Full Form
cCc Cash Credit
CIN Corporate Identification Number
CIT Commissioner of Income Tax
CS Company Secretary
CSR Corporate social responsibility.
CS & CO Company Secretary & Compliance Officer
CFO Chief Financial Officer
CENVAT Central Value Added Tax
CST Central Sales Tax
CWA/ICWA Cost and Works Accountant
CMD Chairman and Managing Director

Depository or
Depositories

NSDL and CDSL.

DIN Director Identification Number

DIPP Department of Industrial Policy and Promotion, Ministry of Commerce,
Government of India

DP Depository Participant

DP ID Depository ParticipantRs.s ldentification Number

EBITDA Earnings Before Interest, Taxes, Depreciation & Amortisation

ECS Electronic Clearing System

ESIC EmployeeRs.s State Insurance Corporation

EPFA EmployeesRs. Provident Funds and miscellaneous Provisions Act, 1952

EPS Earnings Per Share

EGM /EOGM Extraordinary General Meeting

ESOP Employee Stock Option Plan

EXIM/ EXIM Policy Export — Import Policy

FCNR Account Foreign Currency Non Resident Account

FIPB Foreign Investment Promotion Board

FY / Fiscal/Financial
Year

Period of twelve months ended March 31 of that particular year, unless otherwise
stated

Foreign Exchange Management Act, 1999 as amended from time to time, and the

FEMA regulations framed there under.

FCNR Account Foreign Currency Non Resident Account

FDI Foreign Direct Investment

Fls Financial Institutions
Foreign Institutional Investors (as defined under Foreign Exchange Management

Flls (Transfer or Issue of Security by a Person Resident outside India) Regulations,
2000) registered with SEBI under applicable laws in India
“Foreign Portfolio Investor” means a person who satisfies the eligibility criteria
prescribed under regulation 4 and has been registered under Chapter 11 of Securities
And Exchange Board of India (Foreign Portfolio Investors) Regulations, 2014,

FPIs which shall be deemed to be an intermediary in terms of the provisions of the SEBI
Act,1992.

FTA Foreign Trade Agreement.

FTP Foreign Trade Policy, 2009

EVCI Foreign Venture Capital Investors registered with SEBI under the Securities and
Exchange Board of India (Foreign Venture Capital Investors) Regulations, 2000.

FV Face Value
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Gol/Government
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Full Form
Government of India

GDP Gross Domestic Product

GAAP Generally Accepted Accounting Principles in India
GJ Gujarat

GST Goods and Service Tax

GVA Gross Value Added

HUF Hindu Undivided Family

ICAI The Institute of Chartered Accountants of India
ICWAI The Institute of Cost Accountants of India

IMF International Monetary Fund

INR / Rs./ Rupees

Indian Rupees, the legal currency of the Republic of India

1P

Index of Industrial Production

IPO Initial Public Offer

ICSI The Institute of Company Secretaries of India
IFRS International Financial Reporting Standards

HNI High Net Worth Individual

i.e That is

I.T. Act Income Tax Act, 1961, as amended from time to time
IT Authorities Income Tax Authorities

IT Rules Income Tax Rules, 1962, as amended, except as stated otherwise
Indian GAAP Generally Accepted Accounting Principles in India
IRDA Insurance Regulatory and Development Authority
KMP Key Managerial Personnel

LM Lead Manager

Ltd. Limited

MAT Minimum Alternate Tax

MoF Ministry of Finance, Government of India

M-o0-M Month-On-Month

MOU Memorandum of Understanding

M. A Master of Arts

M.B. A Master of Business Administration

M. Com Master of Commerce

MD Managing Director

Mn Million

M.P. Madhya Pradesh

M. E Master of Engineering

MRP Maximum Retail Price

M. Tech Masters of Technology

Merchant Banker

Merchant Banker as defined under the Securities and Exchange Board of India
(Merchant Bankers) Regulations, 1992

MAPIN Market Participants and Investors Database
MSMEs Micro, Small and medium Enterprises
MoA Memorandum of Association
NA Not Applicable
The aggregate of paid up Share Capital and Share Premium account and Reserves
Networth and Surplus(Excluding revaluation reserves) as reduced by aggregate of

Miscellaneous Expenditure(to the extent not written off) and debit balance of Profit

DANGEE DUMS LIMITED
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Full Form

NEFT National Electronic Funds Transfer

NECS National Electronic Clearing System

NAV Net Asset Value

NPV Net Present Value

NRIs Non Resident Indians

NRE Account Non Resident External Account

NRO Account Non Resident Ordinary Account

NSE National Stock Exchange of India Limited

NOC No Obijection Certificate

NSDL National Securities Depository Limited

oCB Overseas Corporate Bodies

P.A. Per Annum

PF Provident Fund

PG Post Graduate

PAC Persons Acting in Concert

P/E Ratio Price/Earnings Ratio

PAN Permanent Account Number

PAT Profit After Tax

PBT Profit Before Tax

PLI Postal Life Insurance

POA Power of Attorney

PSU Public Sector Undertaking(s)

Pvt. Private

RBI The Reserve Bank of India

ROE Return on Equity

R&D Research & Development

RONW Return on Net Worth

RTGS Real Time Gross Settlement

SCRA Securities Contracts (Regulation) Act, 1956, as amended from time to time

SCRR Securities Contracts (Regulation) Rules, 1957, as amended from time to time

SCSB Self Certified Syndicate Banks

SEBI Securities and Exchange Board of India

SICA S_ick Industrial Companies (Special provisions) Act, 1985, as amended from time to
time

SME Small and Medium Enterprises

STT Securities Transaction Tax

Sec. Section

SPV Special Purpose Vehicle

TAN Tax Deduction Account Number

TRS Transaction Registration Slip

TIN Taxpayers Identification Number

US/United States United States of America

USD/ US$/ $ United States Dollar, the official currency of the Unites States of America

VCF / Venture Capital
Fund

Foreign Venture Capital Funds (as defined under the Securities and Exchange
Board of India (Venture Capital Funds) Regulations, 1996) registered with SEBI
under applicable laws in India.

VAT

Value Added Tax

w.e.f.

With effect from
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WTD
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Full Form
Whole time Director

YoY

Year over Year

The words and expressions used but not defined in this Prospectus will have the same meaning as assigned to
such terms under the Companies Act, the Securities and Exchange Board of India Act, 1992 (the “SEBI Act”),
the SCRA, the Depositories Act and the rules and regulations made thereunder.

Notwithstanding the foregoing, terms in “Main Provisions of the Articles of Association”, “Statement of Tax
Benefits”, “Industry Overview”, “Regulations and Policies”, “Financial Information of the Company”,
“Outstanding Litigation and Material Developments” and “Part B” of “Issue Procedure”, will have the meaning
ascribed to such terms in these respective sections.

DANGEE DUMS LIMITED



CERTAIN CONVENTIONS, USE OF FINANCIAL INFORMATION AND MARKET
DATA AND CURRENCY OF FINANCIAL PRESENTATION

Certain Conventions

All references in the Prospectus to “India” are to the Republic of India. All references in the Prospectus to the
“U.S.”, “USA” or “United States” are to the United States of America.

In this Prospectus, the terms “we”, “us”, “our”, the “Company”, “our Company”, “Dangee Dums Limited” and
“DDL”, unless the context otherwise indicates or implies, refers to Dangee Dums Limited. In this Prospectus,
unless the context otherwise requires, all references to one gender also refers to another gender and the word
“Lac / Lakh” means “one hundred thousand”, the word “million (mn)” means “Ten Lac / Lakh”, the word
“Crore” means “ten million” and the word “billion (bn)” means “one hundred crore”. In this Prospectus, any
discrepancies in any table between total and the sum of the amounts listed are due to rounding-off.

Use of Financial Data

Unless stated otherwise, throughout this Prospectus, all figures have been expressed in Rupees and Lakh. Unless
stated otherwise, the financial data in the Prospectus is derived from our financial statements prepared and
restated for the period ended March 31, 2018, 2017, 2016, 2015 and 2014 in accordance with Indian GAAP, the
Companies Act and SEBI (ICDR) Regulations, 2009 included under Section titled “Financial Information of the
Company” beginning on page 238 of this Prospectus. Our Company does not have a subsidiary Company.
Accordingly, financial information relating to us is presented on a Standalone basis and consolidate basis. Our
fiscal year commences on April 1% of every year and ends on March 31% of every next year.

There are significant differences between Indian GAAP, the International Financial Reporting Standards
(“IFRS”) and the Generally Accepted Accounting Principles in the United States of America (“U.S. GAAP”).
Accordingly, the degree to which the Indian GAAP financial statements included in this Prospectus will provide
meaningful information is entirely dependent on the reader’s level of familiarity with Indian accounting practice
and Indian GAAP. Any reliance by persons not familiar with Indian accounting practices on the financial
disclosures presented in this Prospectus should accordingly be limited. We have not attempted to explain those
differences or quantify their impact on the financial data included herein, and we urge you to consult your own
advisors regarding such differences and their impact on our financial data.

Any percentage amounts, as set forth in “Risk Factors”, “Our Business”, “Management’s Discussion and
Analysis of Financial Condition and Results of Operations” and elsewhere in the Prospectus unless otherwise
indicated, have been calculated on the basis of the Company’s restated financial statements prepared in
accordance with the applicable provisions of the Companies Act, Indian GAAP and restated in accordance with
SEBI (ICDR) Regulations, as stated in the report of our Peer Review Auditor, set out in section titled “Financial
Information of the Company” beginning on page 238 of this Prospectus.

For additional definitions used in this Prospectus, see the section Definitions and Abbreviations on page 2 of
this Prospectus. In the section titled “Main Provisions of Articles of Association”, on page 438 of the Prospectus
defined terms have the meaning given to such terms in the Articles of Association of our Company.
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Use of Industry & Market Data

Unless stated otherwise, industry and market data and forecast used throughout the Prospectus was obtained
from internal Company reports, data, websites, Industry publications report as well as Government Publications.
Industry publication data and website data generally state that the information contained therein has been
obtained from sources believed to be reliable, but that their accuracy and completeness and underlying
assumptions are not guaranteed and their reliability cannot be assured.

Although, we believe industry and market data used in the Prospectus is reliable, it has not been independently
verified by us or the LM or any of their affiliates or advisors. Similarly, internal Company reports and data,
while believed by us to be reliable, have not been verified by any independent source. There are no standard
data gathering methodologies in the industry in which we conduct our business and methodologies and
assumptions may vary widely among different market and industry sources.

In accordance with the SEBI (ICDR) Regulations, the section titled “Basis for Issue Price” on page 113 of the
Prospectus includes information relating to our peer group companies. Such information has been derived from

publicly available sources, and neither we, nor the LM, have independently verified such information.

Currency of Financial Presentation and Exchange Rates

All references to "Rupees" or “INR" or “Rs.” are to Indian Rupees, the official currency of the Republic of
India. Except where specified, including in the section titled “Industry Overview” throughout the Prospectus all
figures have been expressed in thousands, Lakhs/Lacs, Million and Crores.

Any percentage amounts, as set forth in "Risk Factors", "Our Business", "Management Discussion and Analysis
of Financial Conditions and Results of Operation” on page 144 & 311 in the Prospectus, unless otherwise
indicated, have been calculated based on our restated respectively financial statement prepared in accordance
with Indian GAAP.

The Prospectus may contain conversions of certain US Dollar and other currency amounts into Indian Rupees
that have been presented solely to comply with the requirements of the SEBI (ICDR) Regulations. These
conversions should not be construed as a representation that those US Dollar or other currency amounts could
have been, or can be converted into Indian Rupees, at any particular rate.

DANGEE DUMS LIMITED
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FORWARD LOOKING STATEMENT

This Prospectus includes certain “forward-looking statements”. We have included statements in the Prospectus
will continue”,

EERNT3 CEINNTS CLINNY3

which contain words or phrases such as “will”, “aim”, “is likely to result”, “believe”, “expect”,
“anticipate”, “estimate”, “intend”, “plan”, “contemplate”, “seek to”, “future”, “objective”, “goal”, “project”,
“should”, “will pursue” and similar expressions or variations of such expressions, that are “forward-looking
statements”. Also, statements which describe our strategies, objectives, plans or goals are also forward looking

statements.

All forward looking statements are subject to risks, uncertainties and assumptions about us that could cause
actual results to differ materially from those contemplated by the relevant forward-looking statement. Forward-
looking statements reflect our current views with respect to future events and are not a guarantee of future
performance. These statements are based on our management’s beliefs and assumptions, which in turn are based
on currently available information. Although we believe the assumptions upon which these forward-looking
statements are based are reasonable, any of these assumptions could prove to be inaccurate, and the forward-
looking statements based on these assumptions could be incorrect. Important factors that could cause actual
results to differ materially from our expectations include but are not limited to:

1. Disruption in our manufacturing facilities.

2. General economic and business conditions in the markets in which we operate and in the local, regional
and national economies;

3. Changes in laws and regulations relating to the industries in which we operate;

4. Disruption in supply of Raw Materials.

5. Increased in prices of Raw Material and Power.

6. Occurrence of Environmental Problems &Uninsured Losses.

7. Increased competition in industries/sector in which we operate;

8. Our ability to meet our capital expenditure requirements;

9. Fluctuations in operating costs;

10. Our ability to attract and retain directors and KMP;

11. Changes in technology;

12. Changes in political and social conditions in India or in countries that we may enter, the monetary and
interest rate policies of India and other countries, inflation, deflation, unanticipated turbulence in interest
rates, equity prices or other rates or prices;

13. Occurrence of natural disasters or calamities affecting the areas in which we have operations;

14. Conflicts of interest with affiliated companies, the promoter group and other related parties; and

15. The performance of the financial markets in India and globally; and

16. Any adverse outcome in the legal proceedings in which we are involved.

17. The availability of finance on favorable terms for our business and for our customers;

18. Competition;

19. Significant developments in India‘s economic and fiscal policies;

20. Our ability to attract and retain consumers and job workers;

21. Our ability to meet our capital expenditure requirements;

22. Shortage of, and price increases in, materials and skilled and unskilled labour, and inflation in key supply
market;

23. Failure to comply with environmental, labour, health and safety laws and regulations may affect our
business;

24. Our ability to obtain the necessary licenses in timely manner.
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For further discussion of factors that could cause our actual results to differ, see the Section titled “Risk
Factors”; “Our Business” & and “Management’s Discussion and Analysis of Financial Condition and Results of
Operations” beginning on page 19, 144 & 311 respectively of the Prospectus. By their nature, certain market
risk disclosures are only estimates and could be materially different from what actually occurs in the future. As a
result, actual future gains or losses could materially differ from those that have been estimated.

There can be no assurance to investors that the expectations reflected in these forward-looking statements will
prove to be correct. Given these uncertainties, investors are cautioned not to place undue reliance on such
forward-looking statements and not to regard such statements to be a guarantee of our future performance.

Neither our Company, our Directors, our Officers, Lead Manager and Underwriter nor any of their respective
affiliates have any obligation to update or otherwise revise any statements reflecting circumstances arising after
the date hereof or to reflect the occurrence of underlying events, even if the underlying assumptions do not come
to fruition. In accordance with SEBI requirements, our Company and the Lead Manager will ensure that
investors in India are informed of material developments until such time as the grant of listing and trading
permission by the Stock Exchange for the Equity Shares allotted pursuant to this Issue.
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SECTION Il - RISK FACTORS

An investment in Equity Shares involves a high degree of risk. You should carefully consider all the information
in this Prospectus, including the risks and uncertainties described below, before making an investment in our
Equity Shares. To obtain a better understanding, you should read this section together with “Our Business” and
“Management’s Discussion and Analysis of Financial Condition and Results of Operations” on pages 144 and
311, respectively, as well as the other financial and statistical information contained in this Prospectus. The
risks and uncertainties described in this section are not the only risks that we may face. Additional risks and
uncertainties not known to us or that we currently believe to be immaterial may also have an adverse effect on
our business, results of operations, financial condition and prospects.

If any of the following risks, or other risks that are not currently known or are now deemed immaterial, actually
occur, our cash flows, business, financial condition and results of operations could suffer, the price of our
Equity Shares could decline, and you may lose all or part of your investment. The financial and other related
implications of risks concerned, wherever quantifiable, have been disclosed in the risk factors mentioned below.
However, there are risks where the impact is not quantifiable and hence the same has not been disclosed in such
risk factors. Investment in equity and equity related securities involve a degree of risk and investors should not
invest any funds in this Issue unless they can afford to take the risk of losing their investment. Investors are
advised to read the risk factors carefully before taking an investment decision in this Issue. Before making an
investment decision, investors must rely on their own examination of the Issue and us.

This Prospectus contains forward-looking statements that involve risks and uncertainties. Our actual results
could differ materially from those anticipated in these forward-looking statements as a result of certain factors,
including the considerations described below and elsewhere in this Prospectus. The financial and other related
implications of risks concerned, wherever quantifiable, have been disclosed in the risk factors below. However,
there are risk factors the potential effects of which are not quantifiable and therefore no quantification has been
provided with respect to such risk factors. In making an investment decision, prospective investors must rely on
their own examination of our Company and the terms of the Issue, including the merits and the risks involved.
You should not invest in this Issue unless you are prepared to accept the risk of losing all or part of your
investment, and you should consult your tax, financial and legal advisors about the particular consequences to
you of an investment in our Equity Shares.

In this Prospectus, any discrepancies in any table between total and the sums of the amount listed are due to
rounding off. Any percentage amounts, as set forth in “Risk Factors” on page 19 and “Management Discussion
and Analysis of Financial Condition and Results of Operations” on page 311 respectively of this Prospectus
unless otherwise indicated, has been calculated on the basis of the amount disclosed in the “Financial
Information of the Company ” prepared in accordance with the Indian Accounting Standards.

INTERNAL RISK FACTORS

Our Company operates its Business through its own outlets at various locations, therefore, it always a
challenge to keep and maintain brand value among customers.

At present the Company has opted to establish and run its outlets by itself (i.e. all our outlets are self-operated
and we do not operate through franchisees) to sell and distribute its products viz. cakes, pastries, ice-cream
under its own Brand name “DaNGEE DuMS”. All the products sold at the company operated outlets are
produced and manufactured at the company’s own manufacturing facilities except the products relating to
bakery segments. The Company sells the bakery products like cookies, nachos and beverages like soda on the
trading terms under the brands of the respective manufacturers.
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The existing business structure of the Company requires its store staff to have a direct customer interface,
therefore the Company is required to train its staff to interact with customers in a professional manner in order
to maintain its brand value amongst its customers. However, the store staff is not highly qualified or educated
and at times it is a challenge to train them up to the company’s and customers expectations. The Company
regularly arranges programmes to assess the level of satisfaction of its customers and also arranges training and
motivational programmes to train its staff to deal and interact with customers. Although we have not
experienced any material complaints relating to the assesses and dealing of our staff from customers in the past,
there can be no assurance that there will not be any complaints relating to the conduct/ assesses and dealing of
our staff in the future. If we fail to take adequate steps to mitigate the likelihood or potential impact of these
events, or to effectively respond to these events if they occur, our business, reputation, results of operations and
financial condition could be materially affected.

This is first venture of promoters in this line of activity.

The senior members of the promoters group have more than 40 years of experience in construction of
infrastructure projects like dams, canals, roads etc. and enjoyed good reputation in the industry. The present
business is the first venture outside that background.

Although the company is promoted by the young generation entrepreneurs of the promoter family who have
now hands on experience in this line of business since the last 7 years of business, they have no prior experience
in similar business and the company is their first business venture in the field of confectionary and bakery
products. While we are of the opinion that the promoters are now experienced enough to manage the venture,
we cannot assure you that competitor with more experience will not enter the market and will not create a threat
to the Company’s business, which may have an adverse impact on the Company’s business.

We are supplying mainly to retails customers through our various retail outlets, therefore, maintaining
quality and taste of our products are major challenge.

The major customers of the company are retail consumers and our products are sold from our self-operated
outlets. As of now, no business house/ whole-seller/ distributor is our customer and all our customers are retail
customers.Apart from sale of regular types of cakes pastry and ice-cream, we also receive orders from
customers for cakes and we prepare the same according to their demand.

As on date, our product is very well appreciated and acknowledged by our customers. However, in times of
tough competition, we cannot assure you that the preference and taste of customers will not undergo a change
and any shift in customer base to a new competitor may affect our sales. Further, the company has started to
explore big corporate orders, party orders, and also big event orders, however we cannot assure you that we will
always be able to meet the expectation of such big customers.

We self operate our outlets and accordingly expansion may put a strain on our resources and require fresh
hiring.

As on the date of this Prospectus, we have 81 outlets under brand name Dangee Dums. All our 81 stores are
operated by the Company itself and we have not given out any outlets to franchisees to operate. Self operation
implies that every decision and action is undertaken by the Company’s own resources and each store is operated
by employees of the Company. If we wish to expand further, we may be required to hire more staff and that will
require further investments and expenses to be incurred by the Company. Further, if we are unable to identify
suitable staff, it may put a strain on our existing staff. Further, fresh recruitments would mean increased
expenses for the Company having an impact on the financials of the Company. We cannot assure you that we
will be able to find suitable staff for new stores or that the staff would not move to another competitor after
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gaining training at our stores and the same may affect our business and it may put a strain on our existing staff
leading to further attrition.

Our existing Outlets are mainly in cities of Gujarat viz. Ahmedabad, Surat, Vadodara (Baroda), Anand, and
Gandhinagar.

As on the date, the Company has total 81 outlets spreading in the cities of Gujarat viz. Ahmedabad, Surat,
Vadodara (Baroda), Anand and Gandhinagar. The details of numbers of outlets in each of the cities are as under

Ahmedabad: 46
Surat: 20

Vadodara (Baroda): 9
Anand: 3
Gandhinagar: 3

As the present market of the products of the Company is concentrated in the above referred cities of Gujarat
therefore any change in food habits of the population of these cities can affect the business and financial
performance of the Company. As business is primarily concentrated in these cities, any loss of reputation
suffered due to quality issues, service standards or otherwise in either of these cities would have a cascading
effect leading to significant loss of business.

The existing manufacturing facility of the company at Ahmedabad can cater to the needs of the cities in
Gujarat. In case the company intends to expand to other states it will have to replicate the fresh
manufacturing facility in that state and monitoring the same may prove challenging.

At present the company intends to continue carrying on its operations out of the cities in which it operates
currently. The manufacturing facility of the Company at Piplaj, Ahmedabad caters to the needs of all such
existing outlets, which are all based in the state of Gujarat. Products are manufactured at its manufacturing
facility and distributed to all the stores in a time-efficient manner at the same time the quality and taste of the
products is also maintained. However, in case the Company plans to expand its operations beyond Gujarat, the
current facilities at our manufacturing unit at Piplaj may not be able to cater to such new states as well. While
our management is confident of managing the operations considering the on hand experience it has acquired
over the years, we may be required to establish a new manufacturing unit in the new states taking into account
the distance and travel time from the manufacturing unit to the stores such that the quality and taste of our
products is maintained. Such new manufacturing unit would require fresh investment and may affect our
finances.

The loss, shutdown or slowdown of operations at our manufacturing facility and any of distribution outlets or
the under-utilization of any such facilities may have a material effect on our results of operations and
financial condition.

Our business and results of operations are dependent on our ability to effectively plan our manufacturing
processes and on our ability to optimally utilize our manufacturing capacities for the various products we
manufacture. Any disruption to our manufacturing process or the operation of our production facilities may
result from various factors beyond our control, including, among others, the following:

o  Utility supply disturbances, particularly power supply;

e Forced close down or suspension of our manufacturing facilities due to factors such as breakdown or
failure of equipment, performance below expected levels of output or efficiency, facility obsolescence or
disrepair, labour disputes such as strikes and work stoppages, natural disasters and industrial accidents;

e  Severe weather condition;
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o Interruption of our information technology systems that facilitate the management of our manufacturing
facilities; and

e  Other production or distribution problems, including limitations to production capacity due to regulatory
requirements, changes in the types of products produced or physical limitations that could impact
continuous supply.

Although our production facilities have not experienced any material disruption in the past, there can be no
assurance that there will not be any material disruption to our operations in the future. If we fail to take adequate
steps to mitigate the likelihood or potential impact of these events, or to effectively respond to these events if
they occur, our business, results of operations and financial condition could be materially affected. Further, we
are distributing and selling our products from our own outlets and therefore any disruption at any of our outlets
for the reasons stated herein above could adversely affects results of operations and financial condition.

Our Main Products viz. Cakes, Pastries and Ice-creams are perishable items having very short shelf life.

The main products of the company are Cakes, Pastry and Ice-cream and these products have very short shelf
life. Further, the nature of products of the company also requires refrigerator storage facility at its outlets.

Our volume of sales varies on a day to day basis and it is difficult to estimate the exact market demand for a
particular product on a certain day. While some customers do place orders in advance, there are many walk-in
customers who seek the products over the counter. As our products are perishable in nature, excess production
leads to wastage of products having a negative impact on the financials of the Company. On the other hand,
constant shortage of products may lead to a loss of reputation amongst customers. We have ERP software to
maintain and regularly update the real time inventory level of various products and we plan our production and
transportation accordingly.

If we fail to plan our production and transportation which cause escalation in inventory level of our business and
the results of operations and financial condition could be materially affected. While we strive to serve our
customers at the best levels, we cannot assure you that the Company will be able to maintain constant supplies
at all points of time and that it would not have a negative impact on our reputation.Further, as our storage at
outlets are in refrigerator facility and therefore any major power failure could affect our business and results of
operations and financial condition.

We may not be able to adapt to changing market trends and customer requirements in the cake, pastry and
Ice-cream market in a timely manner, or at all.

The market for cake, pastry and ice-cream in the country is highly competitive with several players present in
various segments in brick and mortar stores. If we are unable to anticipate consumer preferences or industry
changes, or if we are unable to modify our products and their prices on a timely basis, we may lose customers to
our competitors, or may be forced to reduce our sales realization on products by having to offer them at a
discount, thereby reducing our margins. For instance, procurements of raw materials for a season begins well in
advance of the season and we may not be able to incorporate the prevalent trends, or accommodate any sudden
emergence of a new trend that may be relevant to that season. If our competitors are able to cater to these
markets, or if we are not able to anticipate the demand, or misjudge the quantity, inter alia, this could lead to
lower sales, higher inventories and higher discounts, each of which could have a material effect on our brand,
reputation, results of operations and financial condition.

We have not entered into any long-term agreements with our suppliers for procuring our raw material and
accordingly may face disruptions in supply from our current suppliers.
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We are in the business of manufacturing of Cakes, Pastry and Ice-cream. We procure raw material from local
traders, dealer and / or manufacturers. Since, these orders are given according to specific requirements, no
specific agreement / MoU have been entered into between our Company and our suppliers and we typically
transact on an invoice basis for each order. These suppliers provide us the raw material based on trust, service
and the ready finance provided by us. In the absence of written agreements, our suppliers can withdraw the
orders from us at any time. There can be no assurance that there will not be a significant disruption in the supply
of these raw materials from current sources, or, in the event of a disruption, that we would be able to locate
alternative suppliers of the raw material of comparable quality on terms acceptable to us, or at all. Identifying a
suitable supplier involves a process that requires us to become satisfied with their quality control, consistency,
responsiveness and service, financial stability and other ethical practices. If we are unable to maintain our
relationship with our current raw material suppliers it may prove difficult to obtain the same from other
regulated players.

Any delay, interruption or increased cost in the supply of our products arising from a lack of long-term contracts
could have an effect on our ability to meet customer demand for our products and result in lower revenue from
operations both in the short and long term.

To Distribute/transport our products to various outlets of the Company requires certain skill to preserve and
maintain the quality and nature of our products and therefore is costly.

In order to maintain standard quality across all stores, all our products are centrally manufactured at our factory
at Piplaj-Pirana Road, Piplaj, Ahmedabad. The products are then transported through its own vehiclesfrom the
factory to all locations including some locations which are at a distance like Surat, Vadodara (Baroda) and
Anand. As the products of the company have a very short shelf life, they are required to be transported in
Refrigerator Van.

Looking at the nature and type of products of the company, the company has to take extra care to transport and
distribute its products to various locations and also train its staff for the same. To create such facility and to
maintain the same are costly and requires significant investments. The company has to carry out day to day
maintenance of such specialized transport vehicles, which cause substantial cost to the company. Any disruption
in refrigeration facility in our transportation vehicle could result in damage in quality and nature of our products
and in tern may lead to losses to the company. Further, if we expand other areas, the company will need to
purchase more of such specialized vehicles which would further increase our expenses thereby having an impact
on the company’s financials.

Our Company, Promoters, Group Companies and Directors are involved in certain legal proceedings and
potential litigations. Any adverse decision in such proceedings may render us/them liable to
liabilities/penalties and may adversely affect our business and results of operations.

Our Company, Promoters, Group Companies and Directors are currently involved in certain legal proceedings.
These legal proceedings are pending at different levels of adjudication before various courts and tribunals. The
summary of outstanding litigation in relation to criminal matters, direct tax matters, indirect tax matters and
actions by regulatory/ statutory authorities against our Company, Promoters, Group Companies and Directors
have been set out below.

Litigation against our Company:-

Nature of Litigation Number of Cases Amount Involved

Outstanding (in Crore)
Criminal Litigation NIL --
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Action by Statutory & Regulatory Authorities NIL --
Taxation Liabilities (Direct Tax) NIL --
Other Pending Litigation NIL --
Notices Served against the company 1 --

Litigation against our Director and Promoter:-

Nature of Litigation

Number of Cases

Outstanding

Amount Involved
(in Crore)

Criminal Litigation 1 Not ascertainable
Civil Litigations 2 Not ascertainable
Action by Statutory & Regulatory Authorities NIL -
Taxation Liabilities (Direct & Indirect Tax) 1 1.92

Litigation against our Group Companies:-

Nature of Litigation

Number of Cases

Amount Involved

Outstanding (in Crore)
Criminal Litigations - -
Civil Litigations 3 0.46
Action by Statutory & Regulatory Authorities -- --
Taxation Liabilities (Indirect Tax) 1 15
Other Pending Litigation -- --
Notices Served against the company 1 1.15

Litigation by our Group Companies:-

Amount Involved
(in Crore)

Nature of Litigation Number of Cases

Outstanding
Criminal Litigations -- -

Civil Litigations 6 0.9
Action by Statutory & Regulatory Authorities -- --
Taxation Liabilities (Indirect Tax) -- --
Other Pending Litigation -- --

For further details, see “Outstanding Litigation and Material Developments” beginning on page 323 of this
Prospectus.

We cannot predict the outcome of the above legal proceedings. Decisions in any of the aforesaid proceedings
adverse to our interests may have a material adverse effect on our business, future financial performance and
results of operations. If the courts or tribunals rule against our Company or our Promoters, Group Companies
and Directors, we may face monetary and/or reputational losses and may have to make provisions in our
financial statements, which could increase our expenses and our liabilities.

Our inability to predict accurately the demand for our products and to manage our production and inventory
levels could materially and adversely affect our business, financial condition, results of operation and
prospects.

We sell our products directly to our end consumers from our self-operated outlets. We monitor our inventory
levels at different stages of our supply of chain based on our own estimates of future demand for our products.

DANGEE DUMS LIMITED



14,

15.

 DANGEE DUMS

Our end consumers generally make purchasing decisions for our products based on market prices, consumer
preferences, perishability of products, economic and weather or climatic conditions and certain other factors that
we may not be able to anticipate accurately in advance. Any negative change in preferences of our end
consumers for our products could result in reduced demand for our products and adversely affect our business,
financial condition, results of operation and prospects.

Our business is manpower intensive and our business may be affected if we are unable to obtain or retain
employees on contract or at commercially attractive costs.

Our success depends on our ability to attract, hire and retain skilled and unskilled labour. Our business is
manpower intensive and our continued growth depends in part on our ability to recruit and retain suitable staff.
We have faced increasing competition for management and skilled personnel with significant knowledge and
experience in the Cake, Pastry and Ice-cream sector in India. There can be no assurance that attrition rates for
our employees, particularly our sales personnel, will not increase. A significant increase in our employee
attrition rate could also result in decreased operational efficiencies and productivity, loss of market knowledge
and customer relationships, and an increase in recruitment and training costs, thereby materially affecting our
business, results of operations and financial condition. We cannot assure you that we will be able to find or hire
personnel with the necessary experience or expertise to operate our business. In the event that we are unable to
hire people with the necessary knowledge or the necessary expertise, our business may be severely disrupted,
financial condition and results of operations may be affected.

Additionally, we have seen an increasing trend in manpower costs in India, which has had a direct impact on our
employee costs and consequently, on our margins. Further, the minimum wage laws in India may be amended
leading to upward revisions in the minimum wages payable in one or more states. We may need to increase
compensation and other benefits in order to attract and retain key personnel in the future and that may materially
affect our costs and profitability. We cannot assure you that as we continue to grow our business in the future,
our employee costs coupled with operating expenses will not significantly increase.

Continued operations of our manufacturing and distribution facilities are critical to our business and any
disruption in the operation of our facilities may have a material adverse effect on our business, results of
operations and financial condition. Obsolescence, destruction, theft, breakdowns of our major plants or
machineries or failures to repair or maintain the same may affect our business, cash flows, financial
condition and results of operations

We operate one manufacturing facilities in Piplaj, Ahmedabad, Gujarat and our manufacturing facilities is
subject to the usual operating risks, such as unavailability of machinery, break-down, obsolescence or failure of
machinery, disruption in power supply or processes, performance below expected levels of efficiency, labour
disputes, natural disasters, industrial accidents and statutory and regulatory restrictions. Our machines have
limited lives and require daily cleaning as well as annual over hauling maintenance. Further, some of the
important machinery like ovens, Horizontal Slicer, Cake Slicer, Model CT808, Batch Freezer are from outside
India. The service and repair centers for such imported machinery may not be available in India. In the event of
a breakdown or failure of such machinery, replacement parts may not be available in India and such machinery
may have to be sent for repairs or servicing to the country from where it was procured. This may lead to delay
and disruption in our production process that could have an adverse impact on our sales, results of operations,
business growth and prospects.Further, we may experience significant price increases due to supply shortages,
inflation, transportation difficulties or unavailability. Such obsolescence, destruction, theft, breakdowns, repair
or maintenance failures or price increases may not be adequately covered by the insurance policies availed by
our Company and may have an effect our business, cash flows, financial condition and results of operations. For
further details of our Plant and Machineries, please refer to chapter titled “Our Business” beginning on page 144
of the Prospectus.
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In addition, our products are perishable in nature having shelf life of 3-4 days and therefore rely significantly on
the timely delivery of our products. Further, we also supply our products for specific orders, which requires
timely delivery and therefore, our ability to provide an uninterrupted supply of our products is critical to our
business. Any disruption of operations of our manufacturing facilities could result in delayed delivery of our
products leading to shorter shelf life on selling counters, non-availability, non-acceptance of specific orders and
these may lead to losses to the company. Our business and financial results may be adversely affected by any
disruption of operations of our manufacturing facilities, on account of factors including any or all of the factors
mentioned above.

We are yet to receive certain regulatory approvals in respect of our operations. Failure to obtain or maintain
licenses, registrations, permits and approvals may affect our business and results of operations.

We are governed by various laws and regulations for our business and operations. We are required, and will
continue to be required, to obtain and hold relevant licenses, approvals and permits at state and central
government levels for doing our business. The approvals, licenses, registrations and permits obtained by us may
contain conditions, some of which could be onerous. Additionally, we will need to apply for renewal of certain
approvals, licenses, registrations and permits, which expire or need to update pursuant to conversion of
company from private to public Company.

While we have obtained a significant number of approvals, licenses, registrations and permits from the relevant
authorities, certain licenses have expired/ not obtained and we have applied for the same. The registrations that
have expired/ licenses not yet obtained by the Company are licenses under the Foods Safety Standards Act,
2006 for some of its outlets; licenses under Gujarat Shop and Establishments Act, 1948 for some of its outlets;
registration for Professional Tax for some of its outlets and the consent to establish and operate under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention And Control Of Pollution) Act, 1981
for the manufacturing facility. While we have applied for all such licenses, we cannot assure you that we will
receive these approvals and clearances in time or at all. There can be no assurance that the relevant authority
will issue an approval or renew expired approvals within the applicable time period or at all. Any delay in
receipt or non-receipt of such approvals, licenses, registrations and permits could result in cost and time overrun
or which could affect our related operations. Furthermore, under such circumstances, the relevant authorities
may initiate penal action against us, restrain our operations, impose fines/penalties or initiate legal proceedings
for our inability to renew/obtain approvals in a timely manner or at all.

These laws and regulations governing us are increasingly becoming stringent and may in the future create
substantial compliance or liabilities and costs. While we assesses to comply with applicable regulatory
requirements, it is possible that such compliance measures may restrict our business and operations, result in
increased cost and onerous compliance measures, and an inability to comply with such regulatory requirements
may attract penalty. For further details regarding the material approvals, licenses, registrations and permits,
which have not been obtained by our Company or are, pending renewal, see “Government and Other
Approvals” on page 333 of this Prospectus.

Additional Disclosure with respect to Registrations / Licenses:

License under the FSSA (store wise)

Out of the 81 outlets, the manufacturing facility at Piplaj and depot/ warehouse at Surat for which the licenses
are required, licenses for 70 outlets, the manufacturing facility at Piplaj and Depot/ warehouse at Surat have
been obtained and 5 outlets have applied for new license and 6 outlets have applied for renewal of licenses.

Registration under the Gujarat Shops and Establishment Act, 1948 (store wise)
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Out of the 81 stores, the manufacturing facility at Piplaj and Depot/ Warehouse at Surat, for which the license is
required, 5 outlets have applied for new license and 2 outlets have applied for renewal of licenses. The
requirement of license is not applicable to 3 stores.

Registration for Professional Tax (store wise)

Note: Out of the 81 stores, the manufacturing facility at Piplaj and Depot/ Warehouse at Surat, for which the
license is required, licenses for 75 outlets and the manufacturing facility at Piplaj have been obtained and new
licenses for 6 stores have been applied for. The requirement of license is not applicable to 1 store.

Some of the Licenses are in the erstwhile name of the Company, Aromen Hospitality Private Limited, while in
some licenses the name has been changed to Dangee Dums Limited, and in some other cases the company has
applied for name change to the concerned Authority.

Some licenses are not in the name of the Company though they relate to the address where an outlet of the
Company is being run. In all such cases, the company has not applied to the concerned authority for change of
address.

Furthermore, we cannot assure you that the approvals, licenses, registrations and permits issued to us will not be
suspended or revoked in the event of non-compliance or alleged non-compliance with any terms or conditions
thereof, or pursuant to any regulatory action. Any suspension or revocation of any of the approvals, licenses,
registrations and permits that has been or may be issued to us may affect our business and results of operations.

Most of the trademarks used by our Company are applied for registration/ registered in the name of our
Director, Nikul Jagdishchandra Patel

Our promoter, Mr. Nikul Jagdishchandra Patel, has applied for certain trademark which are similar to the marks
used and registered in the name of the Company. Two of such marks (bearing nos. 2984820 under class
43 and 2985423 under class 29) have been granted registration and three others (bearing nos. 2985422 under
class 30, 2985421 under class 43 and 2984821 under class 43) are pending registration. While Mr. Nikul
Jagdishchandra Patel has undertaken through affidavits dated September 18, 2017 to transfer all the above
trademarks in favour of the Company, in the event he does not adhere to the same, the interests of the Company
may be prejudiced and the Company may be prevented from using such marks without the consent of Mr. Nikul
Jagdishchandra Patel. In case of such consent not being granted, the Company may be prevented from rightfully
using the marks registered in favour of Mr. Nikul Jagdishchandra Patel.

Our inability to effectively manage our growth or to successfully implement our business plan and growth
strategy could have an effect on our business, results of operations and financial condition.

The success of our business will depend greatly on our ability to effectively implement our business and growth
strategy. Our growth strategy involves focusing on Optimal Utilization of Resources and to developed
relationships with customer and suppliers. For further details, see the section titled “Our Business — Our
Strategies” on page 144 of this Prospectus. Our success in implementing our growth strategies may be affected

by:

e  Our ability to identify new markets to expand,;

e Oue entry into new business verticles of ice-cream production and distribution
e Our ability to maintain the quality of our products;

e Changes in the Indian regulatory environment in field of Food and Beverages
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There can be no assurance that we will be able to execute our strategy on time and within our estimated budget,
or that our expansion and development plans will increase our profitability. Any of these factors could impact
our results of operations. We cannot assure you that we will not face any time or cost overruns in respect of
implementation of our strategies in the future. Further, we expect our growth strategy to place significant
demands on our management, financial and other resources and require us to continue developing and
improving our operational, financial and other internal controls. Our inability to manage our business and
implement our growth strategy could have an effect on our business, financial condition and profitability.

We have our own transportation and distribution arrangement for our transportation and distribution needs.
Any disruptions may affect our operations, business and financial condition.

We have an in-house transportation and distribution facility for supply and distribution of our products to our
various outlets situated in Ahmedabad, Surat, Vadodara (Baroda), Anand, and Gandhinagar. The Company
owns 4 (four) Mahindra Bolero (Refrigerator Van), 6 (six) Isuzu (Refrigerator Van), 1 (one) TATA 207
(Refrigerator Van), 1 (One) Eicher 1059 (Refrigerator Van), 2 (Two) Tata Ace and 13 (Thirteen) Motor Cycles.
We depend and rely on these transportation and other logistic facilities.

As we have our transportation facility to cater to our requirement, we do not require to hire any outside
transportation company/ies from our Factory to all the outlets. In case of failure of our transportation vehicles
due to any reason, we may require transportation services of third party transportation companies. As our
products are specific in nature we require refrigerator van for transportation. The Company has not entered into
definitive agreements with third party transport service providers, to meet such emergency requirements. For
delivery of our products from some of our outlets to the end customers, the Company has entered into an
agreement dated May 13, 2017 with Grab a Grub Services Pvt. Ltd. (“Grab a Grub”). While the agreement has
provisions to protect the Company from financial losses arising due to damage of the product caused by Garb,
the customers may nevertheless associate the quality of the delivery services with our Company and any
delivery of damaged products/ delayed delivery could have an adverse effect on our reputation and delivery.

Further, for procurement of raw material from our suppliers, we may also require services of third party
transportation companies. The Company has not entered into definitive agreements with third party transport
service providers and engages them on a needs basis. Additionally, availability of transportation solutions in the
markets we operate in is typically fragmented. Further, the cost of our goods carried by such third party
transporters is typically much higher than the consideration paid for transportation, due to which it may be
difficult for us to recover compensation for damaged, delayed or lost goods.

Our operations and profitability are dependent upon the continuous availability of transportation and other
logistic facilities in a time and cost efficient manner. Accordingly, our business is vulnerable to increased
transportation costs including as a result of increase in fuel costs, delays, damage or losses of goods in transit
and disruption of transportation services because of weather related problems, strikes, lock-outs, accidents,
inadequacies in road infrastructure or other events.

Although we have not experienced any disruptions in the past, any prolonged disruption or unavailability of
such facilities in a timely manner could result in delays or non-supply or may require us to look for alternative
sources which may be cost inefficient, thereby affecting our operations, profitability, reputation and market
position.

We have had certain inaccuracy in relation to regulatory filings made with the RoC.
In the past, there have been certain instances of inaccuracy in filing of PAS-3 for the allotment of equity shares

of the Company, for instances the Company has attached wrong list of allottees in Form PAS 3 filed with the
Ministry of Corporate Affairs (MCA) relating to allotment of 3,15,000 equity shares and 1,97,000 equity shares
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done on January 27, 2016 and March 16, 2016 respectively and the said Form PAS — 3 were being filed vide
SRN S45113123 and S45724010 respectively. To rectify the error the Company again filed Form PAS-3 vide
SRN G39683891 relating to the allotment of 3,15,000 equity shares and PAS-3 vide SRN G39702709 relating
to the allotment of 1,97,000 equity shares with correct list of allottees. The Company requested to the office of
the Registrar of Companies, Gujarat to mark Form PAS-3 filed vide SRN $45113123 and form PAS-3 filed vide
SRN S45724010 as defective, and the same have already been marked as defective by the Office of the
Registrar of Companies, Gujarat. Further, the corresponding forms relating to the allotment of 3,15,000 equity
shares for instances MGT-14 filed vide SRN C76012491 and GNL-2 filed vide SRN C79022406 also have the
inaccuracy relating to the list of the allottees and the Compay has not filed another coresponding forms to rectify
the error.

Further, there are delays in relation to certain filing where forms were belatedly filed with additional fee viz
annual filing for the year 2010-11, 2013-14 and 2015-16. PAS 3 relating to allotment of 3,15,000 equity shares
Vide SRN G39683891 and another PAS 3 relating to allotment of 1,97,000 equity shares filed vide SRN
G39702709 . Further, annaual filings relating to eform 20B and eform 23AC & 23ACA for the financial year
2010-11 were filed on February 17, 2012 via SRN No. P85879757 and SRN No. P85873057 respectively. For
the financial year 2012-13, form 23Ac and 23ACA were filed on September 24, 2013 via SRN No. Q21892591.
For the financial year 2013-14, eform 20B, eform 23Ac and 23ACA and eform ADT 1 were filed on January 02,
2015 via SRN No. Q53969168, SRN No. Q53969374 and SRN No. S35441476 respectively.

Although no show cause notice have been issued against our Company till date in respect of above, in the event
of any cognizance being taken by the concerned authorities in respect of above, actions may be taken against our
Company and its directors, in which event the financials of our Company and our directors may be affected.
Also with the expansion of our operations there can be no assurance that deficiencies in our internal controls and
compliances will not arise, or that we will be able to implement, and continue to maintain, adequate measures to
rectify or mitigate any such deficiencies in our internal controls, in a timely manner or at all.

Our business depends on the performance of its information technology systems and any interruption or
abnormality in the same may have an impact on our business operations and profitability.

We have an ERP system which integrates and collates data of purchase, sales, reporting, accounting, stocks, etc.,
from all the places of operations. We utilise our information technology systems to monitor all aspects of our
business and rely to a significant extent on such systems for the efficient operation of our business, including,
monitoring of inventory levels, allocation of products and budget planning. Our information technology systems
may not always operate without interruption and may encounter abnormality or become obsolete, which may
affect our ability to maintain connectivity with our factories and office. We cannot assure you that we will be
successful in developing, installing, running and migrating to new software system or systems as required for
our overall operations. Even if we are successful in this regard, significant capital expenditures may be required,
and we may not be able to benefit from the investment immediately. All of these may have a material impact on
our operations and profitability. The ERP system deployed by us has been purchased. The regular maintenance
and upgrade of the ERP system is carried out by the vendor, at costs to be incurred by the Company. Any failure
in this ERP system may necessitate the Company to switch to a different system, implementation of which may
result in significant costs to the Company.

Also, our Company cannot guarantee that the level of security it presently maintains is adequate or that its
systems can withstand intrusions from or prevent improper usage by third parties. Our Company’s failure to
continue its operations without interruption due to any of these reasons may affect our Company’s results of
operations.
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We are dependent on our senior management and other key personnel, and the loss of, or our inability to
attract or retain, such persons could affect our business, results of operations, financial condition and cash
flows.

Our performance depends largely on the efforts and abilities of our senior management and other key personnel,
including our Promoters and Directors. We believe that the inputs and experience of our senior management, in
particular, and other key personnel are valuable for the development of our business and operations and the
strategic directions taken by our Company. For details in relation to the experience of our key management
personnel, see “Our Management” on page 202 of this Prospectus. We cannot assure you that these individuals
or any other member of our senior management team will not leave us or join a competitor or that we will be
able to retain such personnel or find adequate replacements in a timely manner, or at all. We may require a long
period of time to hire and train replacement personnel when qualified personnel terminate their employment
with our Company. We may also be required to increase our levels of employee compensation more rapidly than
in the past to remain competitive in attracting employees that our business requires. The loss of the services of
such persons may have an effect on our business, results of operations, financial condition and cash flows.

Any failure to comply with financial and other restrictive covenants imposed on us under our financing
agreements may affect our operational flexibility, business, results of operations and prospects.

As on March 31, 2018, our total secured borrowings amounted to Rs. 2850.16 Lakhs. Our leverage has several
important consequences, including the following:

A portion of our cash flow will be used towards repayment of debt, which will reduce the availability of cash
to fund working capital requirements, capital expenditures and other general corporate purposes;

Our borrowing cost and the existence of encumbrances on a significant portion of our immovable properties
may constrain. In the event of enforcement of an event of default in connection with such secured borrowings
(which is not waived or cured), our ability to continue to operate our business at such locations may be
restricted;

Fluctuations in interest rates may affect our cost of borrowing, as all or a substantial part of our borrowings is
at floating rates of interest; and

Our financing agreements require us to obtain the consent of, or to intimate, our lenders for certain actions
including change in shareholding or directorship of our Company, drawdown of further loans, or taking up a
new scheme of expansion or line of business, issuance of guarantees, and for certain corporate actions,
including alterations to our Memorandum and Articles of Association. Our failure to comply with financial or
restrictive covenants or periodic reporting requirements or to obtain our lenders’ consent to take certain
actions in a timely manner or at all may result in declaration of an event of default by any current or future
lenders, which may accelerate repayment or increase applicable interest rates or trigger cross-default or cross-
acceleration under other financing agreements.

The termination of, or declaration or enforcement of default under, any current or future financing agreement (if
not waived or cured) may affect our ability to raise additional funds or renew maturing borrowings to finance
our existing operations and pursue our growth initiatives and therefore, have an effect on our business, results of
operations and prospects.

All of the immovable properties used by us are leased/taken on leave and license basis. If we are unable to
renew existing leases/ leave and license or relocate operations on commercially reasonable terms, there may
be an effect on our business, results of operations and prospects.
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We do not own any of the premises from where we operate. We typically enter into long-term leases, which are
renewable in every nine years. Periodic renewals of short-term leases may increase our costs, since they are
subject to rent escalation. Further, if we are required to relocate any of our factories, godown, office and our
retails outlets as a result of any termination or non-renewal of our leases, we may incur additional cost as a
result of such relocation. Further, our Registered Office is owned by some of our Promoters and used by us on
the basis of a No Objection Certificate issuer by the concerned Promoters. The Company has not enetered into
any legally valid and binding agreement to use the registered office. Although the company is in the process of
executing a leave and license agreement for the premises on arms length basis, until such time, in the event there
arises any dispute regarding the company’s use’s of the premises, we may be unable to enforce our rights
towards the property, which may affect our business and operations and we may have to relocate our Registered
Office. Further, it is to be noted that all of our existing retail outlets in all cities where we are present are taken
on lease by the company and looking to the nature of industry in which the company operates any change in
location of existing retails outlets may cause extra cost to the company to make aware the consumers about the
change of locations of outlets. Hence, any failure or difficulty faced by us in renewing leave and license / leases,
or disputes or other problems that we may face in the future with lessees may affect our business and prospects.
For further details of our Properties, please refer to section titled “Our Business” beginning on Page 144 of this
Prospectus.

We have experienced negative cash flows in the past. Any such negative cash flows in the future could affect
our business, results of operations and prospects.

Our Company had reported certain negative cash flows from our investing activities and financing activities in
the previous years as per the restated financial statements and the same are summarized as under:

(Amt in Lakhs)

For the year ended March 31,

Particulars 2017 2016 2015

Net Cash from (used in)

Operating Activities (211.45) 184.64 307.53 (559.31) (112.49)
Net Cash from (used in)

Investing Activities (852.58) (1151.22) (878.19) (154.77) (68.81)
Net Cash from (used i) | ;¢ 35 77115 811.64 721.19 183.19
Financing Activities

Net Cash Flow 162.32 (195.43) 240.98 7.11 1.89

Cash flow of a company is a key indicator to show the extent of cash generated from operations to meet capital
expenditure, pay dividends, repay loans and make new investments without raising finance from external
resources. If our Company is not able to generate sufficient cash flows, it may affect our business and financial
operations. For further please refer chapter titled “Financial Information of the company” beginning on Page
238 of this Prospectus.

We may be unable to enforce our rights under some of our agreements with counterparties on account of
insufficient stamping and non-registration or other reasons.

We enter into agreements with third parties, in relation to leave and license / leasing of our offices, factories
godown and outlets from where we operate our business. The terms, tenure and the nature of the agreements
may vary depending on, amongst other things, the subject matter of the agreement and the third party involved.
Some of the agreements executed by us may be not registered, sufficiently stamped or may not otherwise be
enforceable. Inadequately stamped documents may be impounded by the appropriate authority. Such
inadequately stamped or not registered documents may not be admissible in evidence in a court of law until the
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applicable stamp duty, with penalty, has been paid and registered, which could, therefore, impact our ability to
enforce our rights under the agreements in a timely manner or at all.

We cannot assure you that we would be able to enforce our rights under such agreements or in respect of such
immovable properties, and any inability to do so, could impair our operations and affect our financial condition,
cash flows and results of operation.

Our inability to maintain an optimal level of inventory in our factories, Godown and outlets may impact our
operations and Business.

We estimate our sales based on the forecast, demand and requirements of our Products. An optimal level of
inventory is important to our business as it allows us to respond to customer demand effectively and to maintain
a full range of products. We typically maintain inventory levels of raw material and finished goods that are
sufficient for a few days of operation.

Natural disasters such as earthquakes, extreme climatic or weather conditions such as floods or droughts, or
natural conditions may impact the supply of raw material. Should our supply of raw material be disrupted, we
may not be able to procure an alternate source of supply of raw material in time to meet the demands of our
customers, or we may not be able to procure products of equal quality or on equally competitive terms, or at all.
Such disruption to supply would materially affect our business, profitability and reputation. In addition,
disruptions to the delivery of products may occur for reasons such as poor handling, transportation bottlenecks,
or labour strikes, which could lead to delayed or lost deliveries or disrupt supply of these products. Further, if
there will be situation of under-stock inventory, our ability to meet customer demand and our operating results
may be affected. Any mismatch between our planning and actual production and demand could lead to potential
excess inventory or out-of-stock situations, either of which could have an effect on our business, financial
condition and results of operation.

Increases in interest rates may materially impact our results of operations.

Substantially all of our secured debt carries interest at floating interest rates or at rates that are subject to
adjustments at specified intervals. We are exposed to interest rate risk in respect of contracts for which we have
not entered into any swap or interest rate hedging transactions, although we may decide to engage in such
transactions in the future. We may further be unable to pass any increase in interest expense to our existing
customers. Any such increase in interest expense may have a material effect on our business, financial
condition, results of operations and cash flows. Furthermore, if we decide to enter into agreements to hedge our
interest rate risk, there can be no assurance that we will be able to do so on commercially reasonable terms, that
our counterparties will perform their obligations, or that these agreements, if entered into, will protect us fully
against our interest rate risk.

If there is a change in policies related to tax, duties or other such levies applicable to us, it may affect our
results of operations.

On March 31, 2015, the Ministry of Finance, Government of India has issued Income Computation and
Disclosure Standards (“ICDS”), a new framework for computation of taxable income by all assesses. All
assesses would be required to adopt these standards for the purposes of computation of taxable income under the
heads “Profit and Gains of Business or Profession” and “Income from Other Sources”. These standards are
applicable for the previous fiscal commencing April 1, 2016, i.e., assessment year 2017 — 18 onwards.

New or revised accounting policies or policies related to tax, duties or other such levies promulgated from time
to time by the relevant authorities may significantly affect our results of operations. We cannot assure you that
we would continue to be eligible for such lower tax rates or any other benefits. The reduction or termination of
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our tax incentives, or non-compliance with the conditions under which such tax incentives are made available,
will increase our tax liability and affect our business, prospects, results of operations and financial condition.

Our transition to Ind AS or IFRS reporting could have an adverse effect on our reported results of
operations or financial condition.

On January 2, 2015, the Ministry of Corporate Affairs, Government of India (MCA) announced the revised
road map for the implementation of IndAS for companies other than banking companies, insurance companies
and non-banking finance companies through a press release. On February 16, 2015, the MCA issued the
Companies (Indian Accounting Standards) Rules, 2015 (Indian Accounting Standard Rules) to be effective
from April 1, 2015. The Indian Accounting Standard Rules provide for voluntary adoption of IndAS by
companies in financial year 2015 and, implementation of Ind AS will be applicable from April 1, 2016 to
companies with a networth of 5,000 million or more. Additionally, IndAS differs incertain respects from IFRS
and therefore financial statements prepared under IndAS may be substantially different from financial
statements prepared under IFRS. There can be no assurance that the adoption of IndAS by our Company will
not adversely affect its results of operation or financial condition. Any failure to successfully adopt Ind AS in
accordance with the prescribed time lines may have an adverse effect on the financial position and results of
operation of our Company.

Our Statutory Auditors’ have Qualified in relation to Our Company the Audited Financial Statements for the
Financial Year 2015-16.

Our Statutory Auditors M/s Chandulal M. Shah & Co., Chartered Accountants for the financial year 2015-16
have Qualified our company in the Audited Financial Information for the fiscal 2015-16 in relation to
capitalization of expenditure incurred on selling and distribution and brand development, amounting to
Rs.122.99 Lakh, the auditors has qualified that the our company is not in compliance with the accounting
standard 26, issued by the Institute of Chartered Accountants of India, therefore the net loss of the company is
reported less and the intangible assets of the company is reported higher to that extend. They further noted that
the company has capitalized borrowing cost amounting to Rs.65.31 Lakh to the cost of structural modification
of outlets of the company, they qualified that the structural modifications, considering the time period regired
for the construction, are not qualifying assets as per the AS 16- Borrowing Cost, therefore the tangible assets of
the company is reported higher to that extent and the loss of the company is reported less to that extent.
Further the auditor has reported in Report on the Internal Financial Controls under Clause | of sub section 3 of
Section 143 of the Companies Act, 2013 that the company’s internal control system for the recording and
approval of the sale discount, approval of the financial transactions, recording of cash collection and deposition
with the bank, regarding inter stock transfer between manufacturing unit and sales outlets were not operating
effectively, which could potentially affect the financial position reported by the company. The Board of the
Directors of the company has responded to the Qualification of the Statutory Auditors’ for the financial year
2015-16 in the Board of Directors Report for the Financial Year 2015-16 as required under the provisions of
section 134 of the Companies Act, 2013. Although there can be no assurance that similar qualification or
additional qualifications will not form part of financial statements of our Company for the future fiscal periods.
The existence of such deficiencies or any other could subject us to penalties and additional liabilities due to
which our reputation and financial condition may be affected.

Our Group Company have incurred losses in past and any operating losses in the future could affect the
results of operations and financial conditions of our group companies.

The details of profit and loss of our Group Company in past years are as follows:-

N o e SRy Profit/ (Loss) for the year ended (Amount in Rs.)

31t March 2018  31% March 2017 31t March 2016
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\ (Provisionals) (Audited) (Audited)
Nirman Infracon Private Limited (354) (12,225) (27,619)

Any operating losses could affect the overall operations and financial conditions of the Group. For more
information, regarding the Company, please refer chapter titled “Our Group Companies”beginning on page 226
of this Prospectus.

We have significant power requirements for continuous running of our factory and outlets. Any disruption to
our operations on account of interruption in power supply or any irregular or significant hike in power
tariffs may have an effect on our business, results of operations and financial condition.

Our factory, office and outlets have significant electricity requirements and any interruption in power supply to
our factory, office and outlets may disrupt our operations. Our business and financial results may be affected by
any disruption of operations. We depend on third parties for all of our power requirements. Further, we have
limited options in relation to maintenance of power back-ups such as diesel generator sets and any increase in
diesel prices will increase our operating expenses which may impact our business margins.

Since we have significant power consumption, any unexpected or significant increase in its tariff can increase
the operating cost of our stores and distribution centers. There are limited number of electricity providers in area
from where we operate due to which in case of a price hike we may not be able to find a cost-effective
substitute, which may negatively affect our business, financial condition and results of operations.

Our Company requires significant amount of capital for continued growth and our inability to secure future
loan facilities from new lenders on favourable terms to meet our capital requirements may have an effect on
our results of operations.

Our business is capital intensive and requires significant amount of capital for production and maintenance of
inventory levels and establishments of new outlets.

In addition to the requirement of funds as provided in “Objects of the Issue” from page 100 of this Prospectus,
we may need to obtain additional financing in the normal course of business from time to time as we expand our
operations. We may not be successful in obtaining additional funds in the future from new or existing lenders in
a timely manner and/or on favourable terms including rate of interest, primary security cover, collateral security,
terms of repayment, or at all. Moreover, certain of our loan documentations contain provisions that limit our
ability to incur future debt. If we do not have access to additional capital, we may be required to delay, scale
back or abandon some or all of our plans or growth strategies or reduce capital expenditures and the size of our
operations.

Our inability to maintain sufficient cash flow, credit facility and other sources of fund, in a timely manner, or at
all, to meet the requirement of working capital or pay out debts, could affect our financial condition and result of
our operations.

We may not be able to prevent unauthorised use of trademarks obtained/ applied for by third parties, which
may lead to the dilution of our goodwill.

While we have obtained trademark registrations of our brands, “DangeeDums” under class 30 and 43 bothunder
the Trade Marks Act, 1999 (“Trade Marks Act”), any unauthorized use of our trademarks, by unrelated third
parties may damage our reputation and brand. Preventing trademark infringement, particularly in India, is
difficult, costly and time-consuming. The measures we take to protect our trademarks may not be adequate to
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prevent unauthorized use by third parties, which may affect our brand and in turn adversely affect our business,
financial condition, results of operations and prospects.

With respect to applications made for registration of trademarks by our Promoter Mr. Nikul Jagdishchandra
Patel, some of our trademark applications are presently refelected under the status as “objected”. For further
details in relation to the status of our trademark applications, see “Government and Other Approvals —
Intellectual Property Rights” on page 333 of this Prospectus. We cannot assure you that our applications will be
accepted and that the trademarks will be registered. Pending the registration of these trademarks we may have a
lesser recourse to initiate legal proceedings to protect our brands. Further, our applications for the registration of
certain trademarks may be opposed by third parties and we may have to incur expenses in relation to these
oppositions. In the event we are not able to obtain registrations due to opposition by third parties or if any
injunctive or other adverse order is issued against us in respect of any of our trademarks for which we have
applied for registration, we may not be able to avail the legal protection or prevent unauthorised use of such
trademarks by third parties, which may affect our Brand and business.

For further details on the trademarks, Objected or pending registration, please refer to the chapter titled
“Government and Other Approvals — Intellectual Property Rights” on page 333 of this Prospectus.

Our Company has in the past entered into related party transactions and may continue to do so in the future.

We have entered into and may in the course of our business continue to enter into transactions specified in the
Restated Financial Information contained in this Prospectus with related parties that include our Promoters and
Directors and Group Companies. For further details in relation to our related party transactions, see “Related
PartyTransactions” on page 270 of this Prospectus. While we believe that all such transactions have been
conducted on an arm’s length basis and in the ordinary course of business, there can be no assurance that we
could not have achieved more favourable terms had such transactions not been entered into with related parties.
Furthermore, it is likely that we may enter into related party transactions in the future. The Companies Act, 2013
has brought into effect significant changes to the Indian company law framework, including specific compliance
requirements such as obtaining prior approval from audit committee, the board of directors and shareholders for
certain related party transactions. There can be no assurance that such transactions, individually or in the
aggregate, will not have a material effect on our financial condition and results of operations.

Accidents could result in the slowdown or stoppage of our operations and could also cause damage to life and
property.

We endeavour to meet necessary safety standards in relation to our operations at our factory godown and
outlets. However, certain accidents or mishaps may be unavoidable or may occur on account of negligence or
human error of operations could also harm our reputation. Such accidents may have an impact on our business
and reputation.

In addition to normal remuneration, other benefits and reimbursement of expenses some of our Directors are
interested in our Company to the extent of their shareholding and dividend entitlement in our Company.

Some of our Directors are interested in our company to the extent of their shareholding and dividend entitlement
in our Company, in addition to normal remuneration or benefits and reimbursement of expenses. As a result, our
Directors will continue to exercise significant control over our Company, including being able to control the
composition of our board of directors and determine decisions requiring simple or special majority voting, and
our other Shareholders may be unable to affect the outcome of such voting. Although our directors practice high
ethical and professional conduct and we expect them to perform all obligations in accordance with the fiduciary
duty they owe to the Company, we cannot assure you that our Directors would always exercise their rights as
Shareholders to the benefit and best interest of our Company. Our Directors may take or block actions with
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respect to our business, which may conflict with our best interests or the interests of other minority
Shareholders, such as actions with respect to future capital raising or acquisitions. We cannot assure you that our
Directors will always act to resolve any conflicts of interest in our favour, thereby affecting our business and
results of operations and prospects.

Any Penalty or demand raised by statutory authorities in future will affect our financial position of the
Company.

Our Company is engaged in business of manufacturing of cakes, pastry and ice cream which attracts tax liability
such as Goods and Service Tax (GST) and other applicable provision of the Acts. Although the Company has
been depositing the return under above applicable acts, any demand or penalty may be raised by concerned
authority in the future for any previous year and current year, which will affect the financial position of the
Company. Any such penalty arising in the future may lead to financial loss to our Company.

Our Promoters have provided personal guarantees and personal property as collateral security for loan
facilities obtained by our Company, and any failure or default by our Company to repay such loans in
accordance with the terms and conditions of the financing documents could trigger repayment obligations on
them, which may impact their ability to effectively service their obligations as our Promoters/Directors and
thereby, impact our business and operations.

Mr. Nikul Jagdishchandra Patel, Mr. Ravi Hemantkumar Patel and Mrs. Foram Nikul Patel, our Promoters have
personally guaranteed the repayment of loan facilities taken by us either jointly and/or severally. As at March
31, 2018, outstanding amounts from loan facilities personally guaranteed by Mr. Nikul Jagdishchandra Patel
was Rs 86,01,430/- and by Mr. Ravi Hemantkumar Patel was Rs.1,95,690/- and jointly by all the three
promoters was Rs.26,68,39,004/-. Additionally, Mr. Nikul Jagdishchandra Patel, Mr. Ravi Hemantkumar Patel
and Mrs. Foram Nikul Patel, our Promoters have provided personal property as collateral security for some of
the credit facilities obtained by the company.

Also, CFO of our company Mr. Ketan Jgdishchandra Patel has personally guaranteed the repayment of loan
facilities taken by us. As at March 31, 2018 outstanding amounts from the loan facilities by Mr. Ketan
Jagdishchandra Patel was Rs.80,67,755/-.

Any default or failure by us to repay its loans in a timely manner, or at all could trigger repayment obligations
on the part of Mr. Nikul Jagdishchandra Patel, Mr. Ravi Hemantkumar Patel and Mrs. Foram Nikul Patel, in
respect of such loans, or could require Mr. Nikul Jagdishchandra Patel, Mr. Ravi Hemantkumar Patel and Mrs.
Foram Nikul Patel, to discharge such loans against the property secured, which in turn, could have an impact on
their ability to effectively service their obligations as Promoters/Directors of our Company, thereby having an
effect on our business, results of operation and financial condition. Furthermore, in the event that these
individual withdraw or terminate their guarantees and collateral security, our lenders for such facilities may ask
for alternate guarantees and collateral security, repayment of amounts outstanding under such facilities, or even
terminate such facilities. We may not be successful in procuring guarantees satisfactory to the lenders, and as a
result may need to repay outstanding amounts under such facilities or seek additional sources of capital, which
could affect our financial condition and cash flows.

For further details, please refer to chapter titled “Statement of Financial Indebtedness” beginning on page 307 of
the Prospectus.

Information relating to our production capacities and the historical capacity utilization of our production
facilities included in this Prospectus is based on certain assumptions and has been subjected to rounding off,
and future production and capacity utilization may vary.
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Information relating to our production capacities and the historical capacity utilization of our production
facilities included in this Prospectus is based on various assumptions and estimates of our management,
including proposed operations, assumptions relating to availability and quality of raw materials, assumptions
relating to operational efficiencies, as well as assumptions in relation to the average number of cakes and
pasteries manufactured by us. Actual production levels and utilization rates may differ significantly from the
estimated production capacities or historical estimated capacity utilization information of our facilities. Undue
reliance should therefore not be placed on our production capacity or historical estimated capacity utilization
information for our existing facilities included in thisProspectus. For further information, see the section titled
“Our Business” on page 144 of this Prospectus. Further, under-utilization of capacity may not utilize optimum
resources deployed to generate profitability.

Our business operations may be materially affected by strikes, work stoppages or increased wage demands by
our employees or those of our suppliers.

India has stringent labour legislation that protects the interests of workers, including legislation that sets forth
detailed procedures for the establishment of unions, dispute resolution and employee removal and legislation
that imposes certain financial obligations on employers upon retrenchment. Although our employees are not
currently unionized, there can be no assurance that they will not unionize in the future. If our employees
unionize, it may become difficult for us to maintain flexible labour policies, and we may face the threat of
labour unrest, work stoppages and diversion of our management's attention due to union intervention, which
may have a material impact on our business, results of operations and financial condition. We are also subject to
laws and regulations governing relationships with employees, in such areas as minimum wage and maximum
working hours, overtime, working conditions, hiring and terminating of employees and work permits. Shortage
of skilled personnel or work stoppages caused by disagreements with employees could have an effect on our
business and results of operations.

Our Company has taken unsecured loans.

Our Company have currently availed unsecured loans. As on March 31, 2018, the unsecured loan amounting Rs.
30.03 Lakhs were due to Directors and ICICI Bank Limited. In the event that any Directors or/ and ICICI Bank
Limited seeks a repayment of any such loan, our company would need to find alternative sources of financing,
which may not be available on commercially reasonable terms, or at all. If we are unable to procure such
financing, we may not have adequate working capital to undertake our present activities or future plans. As a
result, any such demand may affect our business, cash flows, financial condition and results of operations.
Additionally our company has not executed any formal loan agreement of above unsecured loan, any dispute
arises in relation to terms of loans may affect the loans by our company. For further details on financing
arrangements entered into by our Company, please refer chapter titled “Statement of Financial Indebtedness”
beginning on page 307 of Prospectus.

Marketing initiatives undertaken by us may turn out to be ineffective.

We rely on various marketing initiatives through print media, radio, hoarding etc to increase its sales. There can
be no assurance that such marketing activities which may involve significant expense, will be well received by
our customers and consequently such marketing activities may not result in the targeted levels of product sales
or demand for products. Marketing initiatives is important for sale of our Products. This requires us to enhance
our marketing strategies and experiment with new marketing methods to keep pace with industry developments
and customer preferences. An inability to refine our marketing strategies or introduce targeted marketing
campaigns in a cost-effective manner could reduce our market share, cause our net revenues to decline and
negatively impact our profitability.
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subject and this may have a material effect on our business and financial condition.

While we maintain insurance coverage, in amounts which we believe are commercially appropriate, including
(i) Fire Building and/or contents, policies against damage, fire, burglary (ii) machinery, oven and electrical
equipment insurance policies;(iii) motor vehicle insurance and (iv) Money in Safe, Money Insurance, Public
Liability. Our Company is not covered with sufficient insurance coverage to cover all possible economic losses,
further, we may not be covered with sufficient insurance coverage to cover the loss suffered is not easily
quantifiable and in the event of severe damage to our reputation. Even if we have made a claim under an
existing insurance policy, we may not be able to successfully assert our claim for any liability or loss under such
insurance policy. Additionally, there may be various other risks and losses for which we are not insured either
because such risks are uninsurable or not insurable on commercially acceptable terms. The occurrence of an
event for which we are not adequately or sufficiently insured could have an effect on our business, results of
operations, financial condition and cash flows. Further, we took insurance policy effective from the first day of
the calendar year with validity upto 31% December of that year and therefore, all the outlets opened during that
period remain fully uncovered till the issuance of new insurance policy for the upcoming calendar year.

In addition, in the future, we may not be able to maintain insurance of the types or at levels which we deem
necessary or adequate or at rates which we consider reasonable. The occurrence of an event for which we are
not adequately or sufficiently insured or the successful assertion of one or more large claims against us that
exceed available insurance coverage, or changes in our insurance policies (including premium increases or the
imposition of large deductible or co-insurance requirements), could have an effect on our business, reputation,
results of operations, financial condition and cash flows.

For further details of our Insurance Policies, please refer section titled “Business Overview” beginning on Page
144 of this Prospectus.

Our Company’s management will have flexibility in utilizing the Net Proceeds from the Issue. The
deployment of the Net Proceeds from the Issue is not subject to any monitoring by any independent agency.

Our Company intends to primarily use the Net Proceeds towards Repayment of Secured Loans and for general
corporate purposes as described in “Objects of the Issue” on page no. 100 of this Prospectus. In terms of
Regulation 16 of the SEBI (ICDR) Regulations, we are not required to appoint a monitoring agency since the
Issue size is not in excess of 100 crores. The management of our Company will have discretion to use the Net
Proceeds from the Issue, and investors will be relying on the judgment of our Company’s management
regarding the application of the Net Proceeds from the Issue. Our Company may have to revise its management
estimates from time to time and consequently its requirements may change. Additionally, various risks and
uncertainties, including those set forth in this section “Risk Factors”, may limit or delay our Company’s efforts
to use the Net Proceeds from the Issue to achieve profitable growth in its business.

Further, pursuant to Section 27 of the Companies Act 2013, any variation in the objects would require a special
resolution of the Shareholders and our Promoters or controlling Shareholders will be required to provide an exit
opportunity to the Shareholders of our Company who do not agree to such proposal to vary the objects, in such
manner as may be prescribed in future by the SEBI.

Accordingly, prospective investors in the Issue will need to rely upon our management’s judgment with respect
to the use of Net Proceeds. If we are unable to enter into arrangements for utilization of Net proceeds as
expected and assumed by us in a timely manner or at all, we may not be able to derive the expected benefits
from the proceeds of the Issue and our business and financial results may suffer.
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We have not independently verified certain data in this Prospectus. Further, the Lead Manager has not
personally visited each and every outlet of the Company.

We have not independently verified data from the Industry and related data contained in this Prospectus and
although we believe the sources mentioned in the report to be reliable, we cannot assure you that they are
complete or reliable. Such data may also be produced on a different basis from comparable information
compiled with regards to other countries. Therefore, discussions of matters relating to India, its economy or the
industries in which we operate that is included herein are subject to the caveat that the statistical and other data
upon which such discussions are based have not been verified by us and may be incomplete, inaccurate or
unreliable. Due to incorrect or ineffective data collection methods or discrepancies between published
information and market practice and other problems, the statistics herein may be inaccurate or may not be
comparable to statistics produced elsewhere and should not be unduly relied upon. Further, we cannot assure
you that they are stated or compiled on the same basis or with the same degree of accuracy, as the case may be,
elsewhere.

Further, the Lead Manager, Monarch Networth Capital Limited has not independently verified and visited each
and every outlet of the Company, as on the date of this Prospectus, the Company has 81 outlets and the same has
been reline upon representations made by the Management, copies of various Government Registrations,
Approvals, Licenses, Permissions granted to particular outlet and Legal Due Deligence Report of Samvitti
Legal, a legal firm, dated June 22 2018, Expert Opinion, Practising Professionals of the Company and various
declarations received from the Company.

Our ability to pay dividends in the future will depend upon our future earnings, financial condition, cash
flows, working capital requirements, capital expenditure and restrictive covenants in our financing
arrangements.

We may retain all our future earnings, if any, for use in the operations and expansion of our business. As a
result, we may not declare dividends in the foreseeable future. Any future determination as to the declaration
and payment of dividends will be at the discretion of our Board of Directors and will depend on factors that our
Board of Directors deem relevant, including among others, our results of operations, financial condition, cash
requirements, business prospects and any other financing arrangements. Additionally, under some of our loan
agreements, we are not permitted to declare any dividends, if there is a default under such loan agreements or
unless our Company has paid all the dues to the lender up to the date on which the dividend is declared or paid
or has made satisfactory provisions thereof. Accordingly, realization of a gain on shareholders investments may
largely depend upon the appreciation of the price of our Equity Shares. There can be no assurance that our
Equity Shares will appreciate in value. For details of our dividend history, see “Dividend Policy” on page 237 of
this Prospectus.

The Issue Price of our Equity Shares may not be indicative of the market price of our Equity Shares after the
Issue and the market price of our Equity Shares may decline below the Issue Price and you may not be able
to sell your Equity Shares at or above the Issue Price or an active trading market of our equity shares may
not develop.

The Issue Price of our Equity Shares has been determined on the basis of the Fixed Price Process. This price is
based on numerous factors. For further information, see “Basis for Issue Price” beginning on page 113 of this
Prospectus and may not be indicative of the market price of our Equity Shares after the Issue. The market price
of our Equity Shares could be subject to significant fluctuations after the Issue, and may decline below the Issue
Price. We cannot assure you that you will be able to sell your Equity Shares at or above the Issue Price. Among
the factors that could affect our share price are:
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e Quarterly variations in the rate of growth of our financial indicators, such as earnings per share, net
income and revenues;

e Changes in revenue or earnings estimates or publication of research reports by analysts;

e  Speculation in the press or investment community;

e  Speculation in the press or investment community;

e Domestic and international economic, legal and regulatory factors unrelated to our performance.

Further, prior to this issue, there has not been any public market for our equity shares. Monarch Networth
Capital Limited is acting as a Market Maker for the Equity shares of our Company. There can be no assurance
that an active trading market for our Equity Shares will develop or be sustained after this Issue, or that the price
at which our Equity Shares are initially offered will correspond to the prices at which they will trade in the
market subsequent to this Issue. For further details of the obligations and limitations of Market Makers, please
refer to the section titled “General Information — Details of the Market Making Arrangement for this Issue” on
page no. 64 of this Prospectus.

We may require further equity issuance, which will lead to dilution of equity and may affect the market price
of our Equity Shares or additional funds through incurring debt to satisfy our capital needs, which we may
not be able to procure and any future equity offerings by us.

Our growth is dependent on having a strong balance sheet to support our activities. In addition to the IPO
Proceeds and our internally generated cash flow, we may need other sources of financing to meet our capital
needs which may include entering into new debt facilities with lending institutions or raising additional equity in
the capital markets. We may need to raise additional capital from time to time, dependent on business
conditions. The factors that would require us to raise additional capital could be business growth beyond what
the current balance sheet can sustain; additional capital requirements imposed due to changes in regulatory
regime or significant depletion in our existing capital base due to unusual operating losses. Any fresh issue of
shares or convertible securities would dilute existing holders, and such issuance may not be done at terms and
conditions, which are favourable to the then existing shareholders of our Company. If our Company decides to
raise additional funds through the incurrence of debt, our interest obligations will increase, and we may be
subject to additional covenants, which could further limit our ability to access cash flows from our operations.
Such financings could cause our debt to equity ratio to increase or require us to create charges or liens on our
assets in favour of lenders. We cannot assure you that we will be able to secure adequate financing in the future
on acceptable terms, in time, or at all. Our failure to obtain sufficient financing could result in the delay or
abandonment of our expansion plans. Our business and future results of operations may be affected if we are
unable to implement our expansion strategy.

Any future issuance of Equity Shares by our Company may dilute shareholding of investors in our Company;
and hence affect the trading price of our Company‘s Equity Shares and its ability to raise capital through an
issue of its securities. In addition, any perception by investors that such issuances or sales might occur could
also affect the trading price of our Company’s Equity Shares. Additionally the disposal, pledge or encumbrance
of Equity Shares by any of our Company‘s major shareholders, or the perception that such transactions may
occur may affect the trading price of the Equity Shares. No assurance may be given that our Company will not
issue Equity Shares or that such shareholders will not dispose of, pledge or encumber their Equity Shares in the
future.

There is no existing market for our Equity Shares, and we do not know if one will develop. The price of our
Equity Shares may be volatile, and you may be unable to resell your Equity Shares at or above the Offer
Price, or at all.
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Prior to the Issue, there has been no public market for our Equity Shares, and an active trading market on the
Indian Stock Exchanges may not develop or be sustained after the Issue. The Issue Price of the Equity Shares
may bear no relationship to the market price of the Equity Shares after the Issue. The market price of the Equity
Shares after the Issue may be subject to significant fluctuations in response to, among other factors, variations in
our operating results, market conditions and environment towards developments relating to India and volatility
in the stock exchange and securities markets elsewhere in the world. Additionally, once listed, we will be
subject to a daily “circuit breaker” imposed by stock exchanges in India, which does not allow transactions
beyond specified increases or decreases in the price of the Equity Shares. As a result of this circuit breaker, no
assurance may be given regarding your ability to sell your Equity Shares or the price at which you may be able
to sell your Equity Shares at any particular time.

You may be subject to Indian taxes arising out of capital gains on the sale of our Equity Shares.

Capital gains arising from the sale of our Equity Shares are generally taxable in India. Any gain realised on the
sale of our Equity Shares on a stock exchange held for more than 12 months will be subject to capital gains tax
in India if the securities transaction tax has been paid on the transaction. The securities transaction tax will be
levied on and collected by an Indian stock exchange on which our Equity Shares are sold. Any gain realised on
the sale of our Equity Shares held for more than 12 months to an Indian resident, which are sold other than on a
recognised stock exchange and as a result of which no securities transaction tax has been paid, will be subject to
capital gains tax in India. Further, any gain realised on the sale of our Equity Shares held for a period of 12
months or less will be subject to capital gains tax in India.

Capital gains arising from the sale of equity shares will be exempt from taxation in India in cases where an
exemption is provided under a treaty between India and the country of which the seller is a resident. Generally,
Indian tax treaties do not limit India’s ability to impose tax on capital gains. As a result, residents of other
countries may be liable for tax in India as well as in their own jurisdictions on gains arising from a sale of equity
shares.

We have made delay in relation to regulatory filings to be made with the RoC.

Our Company has made delay in filing form AOC-4 and MGT-7 with Registrar of Companies, Ahmedabad. Our
Board of directors and management continuously endeavour to maintain good corporate governance standards &
principles.

The due date for filing AOC-4 for the financial year 2015-16 was October 29, 2016, but the Company has filed
the same with Registrar of Companies, Ahmedabad on April 29, 2017 and are available on public domain
(www.mca.gov.in)

The due date for filing MGT-7 for the financial year 2015-16 was November 30, 2016, but the Company has
filed the same with Registrar of Companies, Ahmedabad on April 27, 2017 and are available on public domain
(www.mca.gov.in)

We cannot predict the effect of such late filings made by our Company and this may lead to certain difficulties

and/or contingences however the same shall not have any major adverse impact on the business and growth of
our Company.

EXTERNAL RISK FACTORS
Our business is dependent on economic growth in India.
Our performance is dependent on the health of the overall Indian economy. There have been periods of

slowdown in the economic growth of India. India economic growth is affected by various factors including
domestic consumption and savings, balance of trade movements primarily resulting from export demand and

DANGEE DUMS LIMITED



55.

56.

57.

58.

 DANGEE DUMS

movements in key imports, such as oil and oil products, and annual rainfall, which affect agricultural
production. For example, in the monsoon of 2009 several parts of the country experienced below average
rainfall, leading to reduced farm output which impaired economic growth. In the past, economic slowdowns
have harmed industries and industrial development in the country. Any future slowdown in the Indian economy
could harm our business, financial condition and results of operations.

Financial Instability and disruptions in Indian financial markets could materially and adversely affect our
results of operations and financial condition.

The Indian economy and financial markets are significantly influenced by worldwide economic, financial and
market conditions. Any financial turmoil, may have a negative impact on the Indian economy. Although
economic conditions differ in each country, investors’ reactions to any significant developments in one country
can have adverse effects on the financial and market conditions in other countries. A loss in investor confidence
in the financial systems, particularly in other emerging markets, may cause increased volatility in Indian
financial markets.

Any prolonged financial crisis may have an adverse impact on the Indian economy and us, thereby resulting in a
material and adverse effect on our business, operations, financial condition, profitability and price of our Equity
Shares.

Any changes in the regulatory framework could adversely affect our operations and growth prospects.

The company is subject to various regulations and policies. For details see section titled “Key Industry
Regulations” beginning on page no. 188 of this Prospectus. The company’s current businesses and prospects
could be materially adversely affected by changes in any of these regulations and policies, including the
introduction of new laws, policies or regulations or changes in the interpretation or application of existing laws,
policies and regulations. There can be no assurance that it will succeed in obtaining all requisite regulatory
approvals in the future for its operations or that compliance issues will not be raised in respect of its operations,
either of which could have a material adverse affect on the business, financial condition and results of
operations.

Our business is subject to a significant number of tax regimes and changes in legislation governing the rules
implementing them or the regulator enforcing them in any one of those jurisdictions could negatively and
adversely affect our results of operations.

The revenues recorded and income earned is taxed on differing bases, including net income actually earned, net
income deemed earned and revenue-based tax withholding. The final determination of the tax liabilities involves
the interpretation of local tax laws as well as the significant use of estimates and assumptions regarding the
scope of future operations and results achieved and the timing and nature of income earned and expenditures
incurred. Changes in the operating environment, including changes in tax laws, could impact the determination
of the tax liabilities of our Company for any year.

Our growth and profitability depend on the level of consumer confidence and spending in India and theother
jurisdictions in which we operate.

Our results of operations are sensitive to changes in overall economic and political conditions that impact
consumer spending. The cake, pastry and ice cream industry, in particular, is very sensitive to broad economic
changes and retail purchases tend to decline during recessionary periods. Substantially all of our net revenues
are derived from retail sales in India. Many factors outside of our control, including interest rates, volatility of
the world’s stock markets, inflation, tax rates and other government policies, and unemployment rates can affect
consumer confidence and spending. The domestic and international political environments, including military
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conflicts and political turmoil or social instability, may also affect consumer confidence and reduce spending,
which could in turn materially and affect our growth and profitability.

Natural calamities and force majeure events may have a negative impact on the Indian economy and cause
our business to suffer.

India has experienced natural calamities such as earthquakes, tsunami, floods and drought in the past few years.
These natural disasters may cause significant interruption to our operations, and damage to the environment that
could have a material adverse impact on us. The extent and severity of these natural disasters determines their
impact on the Indian economy. Further prolonged spells of deficient or abnormal rainfall or other natural
calamities in the future could have a negative impact on the Indian economy, adversely affecting our business
and the price of the Equity Shares.

Terrorist attacks, civil unrests and other acts of violence in India and around the region could adversely
affect the markets, resulting in loss of consumer confidence and adversely affect the business, results of
operations, financial condition and cash flows.

Terrorist attacks, civil unrests and other acts of violence or war in India and around the region may adversely
affect worldwide financial markets and result in a loss of consumer confidence and ultimately adversely affect
the business, results of operations, financial condition and cash flows. Political tensions could create a
perception that an investment in Indian companies involves higher degrees of risk and on the business and price
of the Equity Shares.

In future the company may depend on banks and financial institutions and other sources for meeting its
short and medium term financial requirements.

Any delay in the disbursal of funds from these bodies can act as a bottleneck to the project execution capabilities
and thereby its results of operations. The company cannot assure that it will be able to do so on commercially
reasonable terms. Any increase in interest expense may have a material adverse effect on its business prospects,
financial condition and results of operations.

The nationalized goods and services tax (GST) regimes implemented by the Government of India may have
material impact on our operations.

The Government of India has enacted a comprehensive National Goods and Services Tax (GST) regime that
will combine taxes and levies by the Central and State Governments into unified rate structure. Any future
increases or amendments may affect the overall tax efficiency of companies operating in India and may result in
significant additional taxes becoming payable.

Rights of shareholders under Indian law may be more limited than under the laws of other jurisdictions

The articles of association, resolutions of the board of directors, and Indian law govern the corporate affairs of
companies operating in India. Legal principles relating to these matters and the validity of corporate procedures,
directors’ fiduciary duties and liabilities, and shareholders’ rights may differ from those that would apply to a
company incorporated in another jurisdiction. Shareholders’ rights under Indian law may not be as extensive as
shareholders’ rights under the laws of other countries or jurisdictions. Investors may have more difficulty in
asserting their rights as our Company’s shareholders than as shareholders of corporations in another jurisdiction.

We cannot guarantee the accuracy or completeness of facts and other statistics with respect to India, the
Indian economy and the Industry contained in the Prospectus.
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While facts and other statistics in the Prospectus relating to India, the Indian economy and the Industry has been
based on various government publications and reports from government agencies and other third party agencies
that we believe are reliable, we cannot guarantee the quality or reliability of such materials. While we have
taken reasonable care in the reproduction of such information, industry facts and other statistics have not been
prepared or independently verified by us or any of our respective affiliates or advisors and, therefore we make
no representation as to their accuracy or completeness. These facts and other statistics include the facts and
statistics included in the chapter titled ‘Industry overview’ beginning on page no. 125 of the Prospectus. Due to
possibly flawed or ineffective data collection methods or discrepancies between published information and
market practice and other problems, the statistics herein may be inaccurate or may not be comparable to
statistics produced elsewhere and should not be unduly relied upon. Further, there is no assurance that they are
stated or compiled on the same basis or with the same degree of accuracy, as the case may be, elsewhere.

Conditions in the Indian securities market may affect the price or liquidity of our Equity Shares.

The Indian securities markets are smaller than securities markets in more developed economies and the
regulation and monitoring of Indian securities markets and the activities of investors, brokers and other
participants differ, in some cases significantly, from those in the more developed economies. Indian stock
exchanges have in the past experienced substantial fluctuations in the prices of listed securities. Further, the
Indian stock exchanges have experienced volatility in the recent times. The Indian stock exchanges have also
experienced problems that have affected the market price and liquidity of the securities of Indian companies,
such as temporary exchange closures, broker defaults, settlement delays and strikes by brokers. In addition, the
governing bodies of the Indian stock exchanges have from time to time restricted securities from trading and
limited price movements. A closure of, or trading stoppage on the SME Platform of NSE could adversely affect
the trading price of the Equity Shares.

Global economic, political and social conditions may harm our ability to do business, increase our costs and
negatively affect our stock price.

Global economic and political factors that are beyond our control, influence forecasts and directly affect
performance. These factors include interest rates, rates of economic growth, fiscal and monetary policies of
governments, inflation, deflation, foreign exchange fluctuations, consumer credit availability, fluctuations in
commodities markets, consumer debt levels, unemployment trends and other matters that influence consumer
confidence, spending and tourism. Increasing volatility in financial markets may cause these factors to change
with a greater degree of frequency and magnitude, which may negatively affect our stock prices.

Last but not the least, Equity Investment per-se is itself a Risk Investment.

The Stock Market is affected by numerous factors both controllable and non-controllable affected by any market
either domestic or international. For instance, the recent financial crisis developed in Greek and the collapse of
the Chinese Stock Market affected adversely to the Indian Stock Market as well as all other Stock Markets
Internationally. The said developments also affected currency markets all over the world. The commodity
market was also not spared from such developments. Hence investors are advised to make their own judgement
depending upon their risk appetite and invest wisely in stock market.

Prominent Notes:

Public Issue Of 27,12,000 Equity Shares of Face Value of Rs.10/- each of Dangee Dums Limited (“DDL” or
“Our Company” or “The Issuer”) for Cash at a Price of Rs. 74/- Per Equity Share (“Issue Price”) aggregating to
Rs. 2006.88 Lakhs, of which 1,36,000 Equity Shares of Face Value of Rs. 10./- each at a price of Rs. 74/-
aggregating to Rs. 100.64 Lakhs will be reserved for subscription by Market Maker (“Market Maker
Reservation Portion”) and Net Issue to Public of 25,76,000 Equity Shares of Face Value of Rs. 10/-each at a
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price of Rs. 74/- aggregating to 1906.24 Lakhs (hereinafter referred to as the “Net Issue”) The Issue and the Net
Issue will constitute 26.42 % and 25.09 % respectively of the Post Issue paid up Equity Share Capital of Our
Company.
This Issue is being made for at least 25 % of the post-issue paid-up Equity Share capital of our Company,
pursuant to Rule 19(2) (b) (i) of the Securities Contracts (Regulation) Rules, 1957 as amended. This Issue is
being made in terms of Chapter XB of the SEBI (ICDR) Regulations, 2009, as amended from time to time. As
per Regulation 43(4) of the SEBI (ICDR) Regulations, as amended, since our is a fixed price issue ‘the
allocation’ is the net issue to the public category shall be made as follows:
a.  Minimum fifty percent to retail individual investors; and
b. Remaining to:
(i). Individual applicants other than retail individual investors; and
(if). Other investors including corporate bodies or institutions, irrespective of the number of specified
securities applied for;
c. The unsubscribed portion in either of the categories specified in (a) or (b) above may be allocated to the
applicants in the other category.
If the retail individual investor category is entitled to more than fifty per cent on proportionate basis,
accordingly the retail individual investors shall be allocated that higher percentage.
The Net worth of our Company as on 31* March, 2018 was Rs. 1155.9 Lakhs. The company had a negative
networth as on 31% March, 2017 and 31% March, 2016. For more information, see the section titled “Financial
Information of the Company” beginning on page no. 238 of this Prospectus.
The NAV per Equity Share, based on Standalone Restated Financials of our Company as on March 31, 2018
was Rs. 15.3/- per equity share, March 31, 2017 was Rs. (133)/- and March 31 2016 was Rs. (150)/-. For more
information, see the section titled “Financial Information of the Company” beginning on page no. 238 of this
Prospectus.
The average cost of acquisition of Equity Shares by our Promoters is set out below:

NUMBER OF EQUITY AVERAGE COST OF
NAME OF OUR PROMOTER SHARES HELD ACQUISITIONS

Mr. Nikul Jagdishchandra Patel 21,280 Rs. 74
Mr. Ravi Hemant Kumar Patel 17,16,385 Rs. 22.82
Mrs. Foram Nikul Patel 52,97,835 Rs. 23.24

As certified by our Statutory Auditor vide their certificate dated, June 11, 2018. For Further details, please
refer to “Capital Structure” on page no. 54 of this Prospectus.

We have entered into various related party transactions with related parties including various Promoter group
entities for the period ended 31% March, 2018, 31% March 2017, 31% March 2016, 31% March 2015 and 31%
March, 2014. For nature of transactions and other details as regard to related party transactions section titled
“Financial Information of the Company” -Annexure R -Statement of Related Parties Transactions, as Restated”
on page no. 270 of this Prospectus.

No Group companies have any business or other interest in our Company, except as stated in section titled
“Financial Information of the Company - Annexure R - Statement of Related Parties Transactions, as Restated”
on page no. 270 and “Our Promoters and Group Entities” on page no. 219 and to the extent of any Equity
Shares held by them and to the extent of the benefits arising out of such shareholding.

Our Company was incorporated as Aromen Hospitality Private Limited on August 13, 2010 under the
provisions of Companies Act, 1956 with Registrar of Companies, Dadra and Nagar Havelli, Gujarat vide
registration no. (CIN: U55101GJ2010PTC061983). The name of our company was thereafter changed to
“Dangee Dums Private Limited” on June 30, 2017. Our Company was subsequently converted in to a public
company and consequently name was changed to “Dangee Dums Limited” (DDL) vide fresh certificate of
incorporation dated August 24, 2017 issued by Registrar of Companies, Ahmedabad, Gujarat. For details of
change in our name, please refer to Section titled “History and Certain Corporate Matters” on page no.196 of
this Prospectus.

Our Company, Promoters, Directors, Promoter Group have not been prohibited from accessing the Capital

DANGEE DUMS LIMITED




10.

11.

12.

13.

14,

15.

16.

17.

 DANGEE DUMS

Market under any order or direction passed by SEBI nor they have been declared as willful defaulters by RBI /
Government authorities. Further, no violations of securities laws have been committed by them in the past or
pending against them.

Investors are advised to see the paragraph titled “Basis for Issue Price” beginning on page no. 113 of this
Prospectus.

The Lead Manager and our Company shall update this Prospectus and keep the investors / public informed of
any material changes till listing of the Equity Shares offered in terms of this Prospectus and commencement of
trading.

Investors are free to contact the Lead Manager i.e. Monarch Networth Capital Limited for any clarification,
complaint or information pertaining to the Issue. The Lead Manager and our Company shall make all
information available to the public and investors at large and no selective or additional information would be
made available for a section of the investors in any manner whatsoever.

In the event of over-subscription, allotment shall be made as set out in paragraph titled “Basis of Allotment”
beginning on page no. 394 of this Prospectus and shall be made in consultation with the Designated Stock
Exchange i.e. NSE. The Registrar to the Issue shall be responsible to ensure that the basis of allotment is
finalized in a fair and proper manner as set out therein.

None of our Promoters, Promoter Group, Directors and their relatives has entered into any financing
arrangement or financed the purchase of the Equity Shares of our Company by any other person during the
period of six months immediately preceding the date of filing of Prospectus.

The Directors / Promoters of our Company have no interest in our Company except to the extent of
remuneration and reimbursement of expenses (if applicable) and to the extent of any Equity Shares of our
Company held by them or their relatives and associates or held by the companies, firms and trusts in which they
are interested as director, member, partner, and/or trustee, and to the extent of benefits arising out of such
shareholding. For further details please see the chapter titled “Our Management” beginning at page no. 202,
chapter titled “Our Promoter Group & Promoter Group Entities” beginning at page no.219, and chapter titled
“Financial Information of the Company” beginning at page no. 238 of this Prospectus.

No loans and advances have been made to any person(s) / companies in which Directors are interested except as
stated in the Auditors Report. For details, please see “Financial Information of the Company” beginning on
page no.238 of this Prospectus.

Trading in Equity shares of our Company for all the investors shall be in dematerialised form only.
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SECTION 111 - INTRODUCTION

SUMMARY OF INDUSTRY

The information in this section has not been independently verified by us, the Lead Manager or any of our or
their respective affiliates or advisors. The information may not be consistent with other information compiled by
third parties within or outside India. Industry sources and publications generally state that the information
contained therein has been obtained from sources it believes to be reliable, but their accuracy, completeness
and underlying assumptions are not guaranteed and their reliability cannot be assured. Industry and
government publications are also prepared based on information as of specific dates and may no longer be
current or reflect current trends. Industry and government sources and publications may also base their
information on estimates, forecasts and assumptions which may prove to be incorrect. Accordingly, investment
decisions should not be based on such information.

GLOBAL ECONOMIC SCENARIO

After exceeding expectations in 2017, the global economy is projected to carry forward its current momentum to
generate a 3 percent growth rate in 2018. While the growth path of mature markets will remain solid in the short
term, potential for much faster growth is limited, and a growth slowdown is likely to set in later in the decade.
As some major emerging markets are maturing themselves, especially China, they are unlikely to return to
growth trends of the past. The good news is that a larger role for qualitative growth factors an improvement in
labour force skills, digitization, and especially stronger productivity growth may help sustain growth and
provide better conditions for businesses to thrive over the next decade.

In 2018, the economies of emerging Asia are expected to grow at 4.9 percent -- a slight improvement over 2017.
While the region’s growth rate is likely to slow in the medium term, it will still perform better than the global
emerging market average. Deceleration in China’s economic growth, Southeast Asia’s exposure to rising ant
globalization sentiment in the West, and challenges fully translating a demographic dividend in India into
productive human capital are significant impediments to the region’s growth potential.

(Source: www.conference-board.org/economic-outlook-2018)

In most other major advanced economies, growth is projected to continue around the current modest path. In the
United Kingdom, the pace of expansion in 2016 was lower than in previous years, despite support from resilient
household spending, actions by the Bank of England and adjustment to the fiscal stance following the Brexit
vote. UK growth is expected to ease further as rising inflation weighs on real incomes and consumption, and
business investment weakens amidst uncertainty about the United Kingdom’s future trading relations with its
partners. In Japan, data revisions show a somewhat more positive picture of recent growth outcomes. Industrial
production and exports have strengthened, helped by the depreciation of the yen, but consumption spending
remains subdued. The fiscal easing will help GDP growth pick up to 1.2% this year but, with consolidation set
to resume in 2018, growth prospects will depend on the extent to which wage growth picks up from its current
low rate. Growth in Canada is expected to increase, supported by fiscal initiatives, export-market growth and the
slowdown in commodity-related investment bottoming out.

A stronger growth environment would enhance resilience, but may not suffice to tackle all financial
vulnerabilities. Countries also need to have robust early warning systems, engage in active supervision and use
macro prudential instruments appropriately, including setting limits on mortgage loan-to-value and debt-service-
to-income ratios. The resilience of housing markets can be improved by addressing tax biases in favour of debt-
financed home ownership and unnecessary obstacles to housing supply. Faced with market volatility and
mismatches, emerging market economies should ensure that they have a credible policy framework and

maintain open and transparent capital markets.
(Source:www.oecd.org/eco/outlook/Will-risks-derail-the-modest-recovery-OECD-Interim-Economic-Outlook-March-
2017)
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INDIAN ECONOMIC SCENARIO

India has emerged as the fastest growing major economy in the world as per the Central Statistics Organisation
(CSO) and International Monetary Fund (IMF) and it is expected to be one of the top three economic powers of
the world over the next 10-15 years, backed by its strong democracy and partnerships. India’s GDP increased
7.1 per cent in 2016-17 and is expected to reach a growth rate of 7 per cent by September 2018. India's gross
domestic product (GDP) grew by 6.3 per cent in July-September 2017 quarter as per the Central Statistics
Organisation (CSO). Corporate earnings in India are expected to grow by over 20 per cent in FY 2017-18
supported by normalisation of profits, especially in sectors like automobiles and banks, according to Bloomberg
consensus. India has retained its position as the third largest start-up base in the world with over 4,750
technology start-ups, with about 1,400 new start-ups being founded in 2016, according to a report by
NASSCOM. India's foreign exchange reserves were US$ 404.92 billion in the week up to December 22, 2017,
according to data from the RBI.

With the improvement in the economic scenario, there have been various investments in various sectors of the
economy. The M&A activity in India increased 53.3 per cent to US$ 77.6 billion in 2017 while private equity
(PE) deals reached US$ 24.4 billion. India's gross domestic product (GDP) is expected to reach US$ 6 trillion by
FY27 and achieve upper-middle income status on the back of digitisation, globalisation, favourable
demographics, and reforms. India is also focusing on renewable sources to generate energy. It is planning to
achieve 40 per cent of its energy from non-fossil sources by 2030 which is currently 30 per cent and also have
plans to increase its renewable energy capacity from 57 GW to 175 GW by 2022.

(Source :www.ibef.org/economy/indian-economy-overview)

India: Gross domestic product (GDP) in current prices from 2012 to 2022 (in billion U.S. dollars)
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(Sources :www.statista.com/statistics/263771/gross-domestic-product-gdp-in-india)

BAKERY INDUSTRY SCENERIO

The bakery industry is one such industry in India, which is growing as never before. With market size of Rs
1500 billion in 2014-2015, the industry is growing at CAGR of around 12-15 per cent. Bakery industry is
widely dominated by unorganised players which accounts for 90 percent of the total share.
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Being backed by the local as well as the global players in the market, states like Andhra Pradesh, Maharashtra,
West Bengal, Karnataka, Tamil Nadu, Kerala and parts of Chandigarh and Delhi-NCR dominates the bakery
segment in India.

Not only individual players, hotels and restaurants are organising regular festivals and include bakery items in
their menu, where they have the best of desserts and savouries lined up. Unorganised segment which comprises
of the small bakery units are catering to the demands of individuals. These units are usually cottage and
household type manufacturing, mostly owned by women entrepreneurs.

The bakery industry in India today has an important place in the industrial map of the country. Moving ahead,
the sector is expected to see more international brands entering the Indian market. If the reports are to be
believed, the bakery industry has achieved third position in generating revenue among the processed food
sector.The market size for the industry was pegged at $4.7 billion in 2010, and was reached to $7.6 billion by
2015. The report also mentioned that the shining star of the sector remains the biscuit segment, which is
expected to outperform the growth of the sector overall.

While the figures are indeed encouraging, there is a flip side to this story. As the business and the industry
thrives, the challenges accruing out of it are also growing at a fast pace. Admittedly, the Indian bakery industry
is not really geared up to face the daunting task that lies ahead, which is of striking a balance.

Like many industries, retail bakeries see rising costs in fuel, healthcare and other expenditures cut into their
bottom lines and increase the costs of doing business. However, there has been an uptick in demand, including
trends, such as cupcake stores and gluten-free baked goods. Driven by the evolving perception of bakery
products in India and the changing consumer preferences, the Indian bakery industry would touch levels of Rs
483 billion in the next five years.

(Source: http:/mww.fnbnews.com/Top-News/Bakery-industry-in-India---Innovations-trends-and-challenges)

Indian ice cream industry is one of the fastest growing segments of the dairy or food processing industry.
Currently Ice cream market in India is estimated to be over INR 4,000 crores, and is growing at a rate of 15-20%
year-on-year. It is projected that by 2019, the market will reach around INR 6,198 crores. India has a low per
capita ice cream consumption of ice cream at 400 ml as compared with per capita consumption of ice cream of
22,000 ml in the United States and 3,000 ml in China. With the improving cold chain infrastructure in the
country coupled with increasing disposable income and the changing lifestyle, the sector has great potential for
growth.

In India the ice cream industry is mostly regional and there is a multitude of brands focusing on only one or two
districts or in some case only one state. There are very few national brands and the major reason behind slow
growth of the smaller players is the high perishability of ice cream products.

The growing opportunity in the sector has been investigated along with the market drivers. The initiatives and
performance of key players including Amul (Gujarat Cooperative Milk Marketing Federation), Vadilal
Industries Ltd, Hindustan Unilever, Mother Dairy, Nestle, General Mills and London Dairy along with the
current market scenario has also been studied.

Ice-cream is one of the fastest growing food categories in India. Notably, the business is seasonal in nature with
April to June being the peak season and November to January the lean months. Sales slacken during the
monsoons also.

In recent years, consumption of ice-cream and other frozen novelties in winters has been on the rise. A mix of
factors is responsible for lessening the seasonal impact and contributing to the overall growth of the country’s
ice-cream industry such as changing consumer perception, capturing regional variations, diverse consumer
segments, favourable retail location, product range and innovation, festivities, and marketing and promotions.
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Currently growing at 12-15 percent annually, the future prospects of India’s ice-cream market seem promising
for manufacturers, suppliers and retailers. A number of regional players have also started expanding. The entry
of new players will further intensify the struggle to get a bigger market share.

(Source: http://www.indiaretailing.com/2014/02/06/food/food-grocery/ice-cream-market-in-india/)
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SUMMARY OF BUSINESS
The following information is qualified in its entirety by, and should be read together with, the more detailed
financial and other information included in this Prospectus, including the information contained in the section
titled "Risk Factors', beginning on page no.19 of this Prospectus.

This section should be read in conjunction with, and is qualified in its entirety by, the more detailed information
about our Company and its financial statements, including the notes thereto, in the section titled 'Risk Factors'
and the chapters titled ‘Restated Financial Statement' and ‘Management Discussion and Analysis of
Financial Conditions and Results of Operations' beginning on page no.19, 238 and 311 respectively, of this
Prospectus.

Unless the context otherwise requires, in relation to business operations, in this section of this Prospectus, all
references to "we", " our" and "our Company" are to Dangee Dums Limited and Group Entities as the case

may be.

us-,

Overview

Our Company was originally incorporated as “Aromen Hospitality Private Limited” on August 13, 2010 under
the Companies Act, 1956 vide certificate of incorporation issued by the Registrar of Companies, Gujarat, Dadra
and Nagar Havelli. The name of our company was thereafter changed to “Dangee Dums Private Limited” on
June 30, 2017. Our Company was subsequently converted in to a public company and consequently name was
changed to “Dangee Dums Limited” (DDL) vide fresh certificate of incorporation dated August 24, 2017 issued
by Registrar of Companies, Ahmedabad, Gujarat. The CIN of the Company is U55101GJ2010PLC061983.

The initial Promoters of the company were Mr. Mrudang Drashan Jambusaria and Nirman Infracon Pvt. Ltd.
with an aim of running a business of cakes, chocolates and desserts. Dangee Dums Limited, engaged and
indulged into a venture of chocolate business, bringing forward one of the finest couvertures chocolates sourced
from Belgium. The Company then introduced cakes and pastery with the concept of creating an exquisite
lounge which was born out of sheer love for desserts, the need to have a one-stop place for the common man to
treat their taste buds to sublime pure rich cakes and pasteries and to spread this all over the country.

The company is based out of Ahmedabad, Gujarat and spear headed by Mr. Nikul Jagdishchandra Patel, who
holds a degree of Bachelor of Engineering in civil from Gujarat University, being a foodie, he came up with the
idea of starting a business related to chocolates. In June 2011, Mr. Mrudang Drashan Jambusaria expressed his
desire to quit the business and Mr. Nikul Jagdishchandra Patel took over the entire operations as he had
confidence in the product and the market for such product.

The first challenge was to choose a brand name. Promoters wanted a name which was not related to any product,
geography, culture or region. “The basic idea was to choose such a name that could be carried forward to any
country.” Thus the idea to use the brand name “Dangee Dums” which did not have any meaning, was born. At
Dangee Dums, we wanted to offer a premium quality product at premium price for premium people.

At Dangee Dums, we started the business by launching cakes for minimum price tag of Rs. 1200 for one kg
cake when other cake retailers were selling at Rs. 500 to Rs. 600 per kg; moreover, we restricted ourselves to
sell minimum one kg cake and not the smaller variants. This led to operating losses which continued for 6-8
months. Then, we initially decided to enhance the footfall by the sale of food items in addition to cakes and
chocolates, with the core idea of remaining a dessert bouquet. With an aim to promote cakes, we introduced the
concept of “designer cake” in 2011, which was the first of its kind in Ahmadabad. This was a successful attempt
which pushed sales. We also took permission from the local government authorities to open the outlet till late at
night up to 1 AM .The decision was taken because of two reasons, first was due to the fact that dessert was
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preferred after dinner and the second was to provide facility to our customers to perform cake cutting ceremony
in our outlet, during midnight. This had impacted the sales positively which resulted in higher sales.

Registered Office:

Factory :

Registered Office & Factory Address of our Company
Dangee Dums Limited, 4/A, Ketan Society, House, Nr. Sardar Patel
Colony, Naranpura, Ahmedabad - 380 014, Gujarat, India.

Dangee Dums Limited, Shop No. G-1 to G-14 & F-1 to F-14 Devraj Industrial Park,
Piplaj-Pirana Road, Piplaj , Ahmedabad-382405, Gujarat, India

For further details relating to Registered Office and Factory, kindly refer to General Information on page no. 64
and for details relating to changes to the address of our Registered Office, please see “History and Certain
Corporate Matters - Changes to the address of the Registered Office of our Company” on page 196 of this
Prospectus.

Products we offer

Our company manufactures following products:

>

YV V VYV

Cakes and Pastries:
Designer Cake:
Chocolates:

Cupcakes and Ice creams
Other Bakery Products

New Products in pipeline

Our company has just introduced ice cream which is receiving very good response from the customers. The
other products are Softies, Candies, Cookies, Khari Toast, Artisan Breads, Thick shakes, Savouries and
beverages.

OUR BUSINESS STRATEGIES

Our company also strives to follow the principal strategies laid down by the management to leverage our
competitive strengths and grow our business:

Widening our distribution network:

At present we are covering Gujarat state. We aim to expand our operations and widen our distribution
network. Further, we intend to open new outlets to increase the availability of our products. As part of
our sales strategy, we continue to evaluate potential sales growth drivers for specific products and
regularly identify specific states and regions in India to focus on our sales efforts and increase our sales
volumes. Prior to expanding to new geographies or launching new products, we research and examine
the market and demographic characteristics of the region to determine the demand of our products in
that market.

Further, we seek to increase the penetration of our products in the markets in which we are currently
present and widen the portfolio of our products available in those markets.

Enhancing our brand image:

Brand recognition plays an important role in foods and beverages industry. We believe that our brands
are one of our key strengths and that our customers associate our brands with trusted and superior
quality products. Customer loyalty for brands enhances the prospects of a company in our industry. Our
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brand “Dangee Dums” is being well received in the market. We are highly conscious about our brand
image and seek to further strengthen our brand by increasing its visibility through marketing initiatives,
supplying qualitative products at competitive prices.

Developing the new product line:

We focus on research and development to distinguish ourselves from our competitors to enable us to
introduce new products based on customer preferences and demand. Our company has wide product
basket and strive to add new products that are essential or which are trending in the market.

Customer satisfaction:

Our company is customer satisfaction oriented company and always strives to maintain good
relationship with the customers. Our company’s marketing team approaches existing customers for
their feedback and based on their feedback any changes in the products if their required are carried out.
Our company provides quality products and effective follow-ups with customers which ensures that the
customers are satisfied with the product and do not have any complain. Our company in return is
rewarded by the customers with continuous orders.

Leveraging our marketing skills and initiatives:

Leveraging our marketing skills and relationship is a continuous process in our organization. We
believe in imparting training to our employees for enhancing their marketing skills. Further, we aim to
undertake some marketing initiatives as well to increase our brand visibility. We use various media
channels to promote our brands including placing advertisements on newspapers, hoardings and on
digital media.

Improving functional efficiency

Our company intends to improve operating efficiencies to achieve cost reductions to have a
competitive edge over the peers. We believe that this can be done through continuous process
improvement, customer service and technology department.

DANGEE DUMS LIMITED



Particulars

EQUITY AND LIABILITIES

ANNEXURE-I
RESTATED STANDALONE STATEMENT OF ASSETS AND LIABILITIES

As at 31
March

As at 31
March 2017

 DANGEE DUMS

SUMMARY OF FINANCIALS

As At 31st
March 2016

As At 31st
March 2015

As At 31st
March 2014

1 | Shareholders’ funds

(@) | Share capital

75,530,000 5,220,000 5,220,000 100,000 100,000
(b) | Reserves and surplus 40,061,852 | (74,615,626) | (83,668,154) | (57,951,463) | (29,147,499)
2 | Non-current liabilities
(8) | Long-termborrowings | 514 183 039 | 281,010,005 | 155,649,083 | 108,383,358 | 56,071,154
(b) Deferred tax liabilities
(Net) Nil Nil Nil Nil Nil
(c) | Long-term Provisions Nil Nil Nil Nil Nil
) Other Long-term
Liabilities Nil Nil 263,396 Nil Nil
3 | Current liabilities
(@) | Short-term borrowings 53,559,262 456,514 | 34,832,765 24.114.936 Nil
(b) | Trade payables 9857687 | 7 407,322 | 24,949,605 | 7,803,319 1,385,480
(c) | Other current liabilities 42,426,333 49,979,871 16,771,732 2,093,750 2,519,135
(d) | Short-term provisions 1,105,421 2,219,129 1,273,232 Nil Nil
TOTAL 436,723,595 271,677,217 | 155,291,659 84,543,900 30,928,270
Il. | ASSETS
1 | Non-current assets
(@) | Fixed assets
.\ | Property, Plant and
0 | Equipments 194,376558 | 166 771,784 | 89,334,959 | 26,899.147 | 21,580,528
(ii) | Intangible Assets 4,926,976 1,800,096 850,204 1,185,464 Nil
(iii) | Capital Work in Progress 2,791,319 30,118,097 6,571,528 569,007 Nil
Net Block 202,094,853 | 540 689,077 | 96,756,691 | 28,653,618 | 21,580,528
(b) | Non Current Investments 182,505 282,505 132,505 132,505 Nil
Long-term loans and
© advances 126,001,242 16,860,596 8,119,695 Nil Nil
Other Non Current . .
@) | Assets Nil Nil Nil Nil | 1 979,803
(e) | Deferred Tax Assets 14,015,483 8,785,370 3,244,797 1,166,660 Nil

2 | Current assets
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(@ | Current Investments Nil Nil 264.878 Nil Nil
(b) | Inventories 24716679 | 51 995199 | 11,210,802 | 5348729 | 4,692,294
(c) | Trade receivables 41,560,793 | 7991 712 774,822 795,512 505,244
(d) | Cashand Bank Balances 22,181,001 5045411 | 25.484.007 1344114 632,724
© | stvamen SOLO43 | g 466448 | 9303464 | 47,102,764 | 2,237,587
(f) | Other Current Assets Nil Nil Nil Nil Nil
TOTAL 436,723,595 | 71 677,217 | 155,291,659 | 84,543,900 | 30,928,270
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RESTATED STANDALONE STATEMENT OF PROFIT & LOSS

ANNEXURE-II

For the year  For the year e';c;re::jee d For the year e';?’re::jee d
Particulars ended 31 ended 31 y31 March ended 31 y31 March
March 2018 March 2017 March 2015
. | Revenue from operations 367.632819 | 05 353422 | 119,674,390 | 61,367,573 | 29,442,887
Less : Excise Duty & GST (4,741,273) (9.482.153) | (5.190476) | (1,.861,736) i
362,891,346 198,871,269 | 114,483,914 59,505,837 29,442,887
Il.-| Other income 2,895,118 741,179 828,360 333,333 92,074
1.} Total Revenue (I +11) 365,786:465 | 199 612,448 | 115,312,274 | 50,839,170 | 29,534,961
V. | Expenses:
Cost of Material Consumed 103619447 | g6 401212 | 49.435313 | 29,364,976 | 15,459,470
Purchase of stock in trade 9,415,438 1.073.366 321,082 Nil Nil
Changes in inventories of finished goods (4.163.111)
work-in-progress and Stock-in-Trade U (2,269,294) | (1,056,376) (716,654) | (2,183,965)
Employee benefits expense ASIMTAL | g 620,636 | 29047319 | 16734172 | 10,002,641
Finance costs 39308943 | 19443476 | 16669920 | 2,868,840 552,342
Depreciation and amortization expense 56,035,147 25,085,883 20,201,124 8,651,043 3.371536
Other expenses 106,128495 | 57 615543 | 54,088,720 | 32,906,517 | 15,174,528
Total expenses 395539100 | 196 100,493 | 168,707,102 | 89,809,794 | 42,466,552
V. | Profit before tax (VII- VI1I1I) 10,247,365 3,511,954 (53,394,828) | (29.970,624) | (12,931,591)
VI | Exceptional Items Nil Nil Nil Nil Nil
VII | Extraordinary Items Nil Nil Nil Nil Nil
VIII | Tax expense:
(1) Current tax Nil Nil Nil Nil Nil
(2) Deferred tax 5230113 | soaos73 | 2078137 | 1,166,660 171,599
(3) Earlier year Income tax Nil Nil Nil Nil Nil
IX i i +
Profit (Loss) for the period (XI + XIV) 15,477,478 9,052,527 (51,316,691) | (28,803,964) | (12,759,992)
X | Earnings per equity share: 242 17.34 (507) | (2880) (1276)
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ANNEXURE - 111

RESTATED STANDALONE CASH FLOW STATEMENT (Amount in
Rs.)
31-03-2018 31-03-2017 31-03-2016 31-03-2015 31-03-2014
Cash from Operating Activity
Net Profit Before Tax from Continuing
Operation 1,02,47,365 3511054 | (©O3394828) | 5 9970 624) | (1,29,31,501)
Non Cash Adjustment to reconcile profit
before tax to net cash flows
Depreciation 560351471 55085883 | 2,0201,124 | 8651943 | 3371536
Bad Debts Written Off Nil Nil Nil Nil Nil
Finance Cost 39308943 | 19443476 | 166,69920 |  28,68:840 5,52,342
99344090 | 44520350 |  3,68,71,044 | 1,1520,783 | 3923878
Dividend Income (18,809) (10,027) (9,167) Nil Nil
(Profit)/Loss on sale of Investments (3,07,589) Nil (5,04,545) Nil Nil
(Profit)/Loss on sale of Asset (3,41,919) (5,53,821) Nil Nil (13,139)
Interest Income (19,23,446) (4,150) (2,36,545) (3,80,189) (10,487)
(25,91,783) (5,67,998) (750257) | (3.80,189) (23.626)
Adjustment for Movements in Working
Capital:
Increase/(decrease) in trade Payable 24,50,365 (1,75.42,283) 1.71.46 286 64.17 839 231531
Increase/(decrease) in Short term Provisions (11,13,708) 9.45.897 1273232 Nil (6,18,543)
Increase/(decrease) in other current liability (21,62,959) 119.75.837 55 47 452 1013626 6.49 777
Increase/(decrease) in other longterm liability Nil (2,63.396) 2 63.396 Nil Nil
Decrease/(increase) in other current Asset (3,740) (3,455) (41,940) Nil Nil
Decrease/(increase) in other Non current Asset Nil Nil Nil 12,79,893 3,19,973
Decrease/(increase) in trade receivable (3,38,39,080) (69.46,891) 20.690 (2,90,266) 103417
Decrease/(increase) in inventories (28,51,480) (1,07,14,397) (58.62,073) (6,56,435) (21,83,964)
Decrease/(increase) in Short term Loans and 37 90,613
advances e (1,59,713) 3,77,99,300 | (4,48,65,177) (7,20,182)
Decrease/(increase) in Long term Loans and
advances (9.0079.010) | (6997537) |  (81,19,695) Nil Nil
(12,39,08,998) (2,90,05,938) 4,80,26,648 | (3,71,00,520) (22,17,991)
CASH GENERATED FROM (2,09,09,326)
OPERATIONS e 1,84,67,377 3,07,52,608 | (5,59,30,550) | (1,12,49,330)
Direct Taxes paid (2,35,208) (3.271) Nil Nil Nil
(2,35,208) (3.271) Nil Nil Nil
NET CASH FLOW FROM OPERATIONS (2,11,44,534) 1,84.64.106 3,07,52,608 | (5,59,30,550) | (1,12,49,330)
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Cash flow from investing Activities

Purchase of Property, Plant & Equipment (Incl.

WIP) (8,76,88.337) | (1158,04,532) | (8,83,04,197) | (1,57.25.032) | (70,71,259)
Purchase of Non Current Investments Nil (1,50,000) Nil (1,32,505) Nil
Sale of Non- Current Investment 1,00,000 Nil Nil Nil Nil
Sale of Current Investment 8,73,07,589 8,18,699 5,04,545 Nil Nil
Purchase of Current Investment (8,70,00,000) Nil (2,64.878) Nil Nil
Sale of Property, Plant & Equipment 20,00,000 Nil Nil Nil 180,000
Interest Received 3,740 4,150 2,36,545 3,80,189 10,487
Dividend Income 18,809 10,027 9,167 Nil Nil
NET CASH USED IN INVESTING (8,52,58,199)

ACTIVITY e (11,51,21,656) (8,78,18,818) | (1,54,77,348) (68,80,772)
Cash flow from Financing Activities

Increase/(Decrease) in Short term Borrowing 531.02.748

(Net) e (3,43,76,252) 1,07,17,829 2,41,14,936 Nil
Issue of Share Capital 16,95,10,000 Nil 3,07,20,000 Nil Nil
Finance cost (3.87.23317) | 1 9 43476) | (1,66,69,920) | (28,68:840) | (5,52,342)
Increase/(Decrease) in Long Term Borrowing

(Net) (6,12,54,847) 13,09,35,226 5,63,96,255 5,08,73,192 1,88,71,009
NET CASH USED IN FINANCING 12 26.34.584

ACTIVITY e 7,71,15,498 8,11,64,164 7,21,19,288 1,83,18,667
Net Increase/(Decrease) in cash and cash 16231851

equivalents e (1,95,42,053) 2,40,97,953 7,11,390 1,88,565
Cash and cash equivalent Opening Balance 59,00,014 2.54.42.067 13.44.114 6.32,724 4,44.159
Cash and cash equivalent Closing Balance 2,21,31,865 59.00,014 2.54.42.067 13.44.114 632,724
Net Increase/(Decrease) in cash and cash 16231851

equivalents e (1,95,42,053) 2,40,97,953 7,11,390 1,88,565
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ANNEXURE-I
RESTATED CONSOLIDATED STATEMENT OF ASSETS AND LIABILITIES

(Amt. in Rs.)
Particulars As at 31 March 2017*
I. | EQUITY AND LIABILITIES
1 | Shareholders’ funds
€)] Share capital 5,220,000
(b) Reserves and surplus (74,617,465)
2 | Non-current liabilities
@ Long-term borrowings 281,010,005
(b) Deferred tax liabilities (Net) Nil
(© Long-term Provisions Nil
(d) Other Long-term Liabilities Nil
3 | Current liabilities
@ Short-term borrowings 456,514
(b) Trade payables 7,407,322
(©) Other current liabilities 49,954,199
(d) Short-term provisions 2,219,129
TOTAL 271,649,706
Il. | ASSETS |
1 | Non-current assets
@) Fixed assets
(i) Property, Plant and Equipments 168,771,784
(i) Intangible Assets 1,800,096
(iii) Capital Work in Progress 30,118,097
Net Block 200,689,977
(b) Non Current Investments 182,505
(c) Long-term loans and advances 16,860,596
(d) Other Non Current Assets Nil
(e) Deferred Tax Assets 8,785,370
2 | Current assets
@) Current Investments Nil
(b) Inventories 21,925,199
(c) Trade receivables 7,721,711
(d) Cash and Bank Balances 6,017,900
(e) Short-term loans and advances 9,466,448
f Other Current Assets Nil
TOTAL 271,649,706

Aromen Restaurants Private Limited was incorporated on December 08, 2016 with 100% shareholding held
by Dangee Dums Limited, resulting into being a Subsidiary Company. However, on February 19, 2018 the
shares were transferred to Mr. Narendrakumar Kantilal Patel and Mr. Mehul Rasiklal Patel. Hence,
consolidated figures ending on March 31, 2017 is only provided.
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ANNEXURE-II
RESTATED CONSOLIDATED STATEMENT OF PROFIT & LOSS

(Amt. in Rs.)
For the year
Particulars ended 31 March
2017
I. | Revenue from operations 208,353,422
Less : Excise Duty & GST (9,482,153)
198,871,269
I. | Other income 741,179
I1l. | Total Revenue (I +11) 199,612,448
IV. | Expenses:
Cost of Material Consumed 66,491,212
Purchase of stock in trade 1,073,366
aCnZag%iskl_rilnl_rjlyrzr:j?rles of finished goods work-in-progress (2,269,294)
Employee benefits expense 28,624,636
Finance costs 19,443,740
Depreciation and amortization expense 25,085,883
Other expenses 57,652,788
Total expenses 196,102,332
V. | Profit before tax (VII- VIII) 3,510,116
VI | Exceptional Items Nil
VIl | Extraordinary Items Nil
VIl | Tax expense:
(1) Current tax Nil
(2) Deferred tax Asset 5,540,573
(3) Earlier year Income tax Nil
IX | Profit (Loss) for the period (XI + XIV) 9,050,689
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ANNEXURE-I11

RESTATED CONSOLIDATED CASH FLOW STATEMENT
~ (AmountinRs.)

Cash from Operating Activity

31-03-2017

Net Profit Before Tax from Continuing Operation 35,10,116
Non Cash Adjustment to reconcile profit before tax to net
cash flows
Depreciation 2,50,85,883
Bad Debts Written Off Nil
Finance Cost 1,94,43,740
4,45,29,623
Dividend Income (10,027)
(Profit)/Loss on sale of Investments Nil
(Profit)/Loss on sale of Asset (5,53,821)
Interest Income (4,150)
(5,67,998)
Adjustment for Movements in Working Capital:
Increase/(decrease) in trade Payable (1,75,42,283)
Increase/(decrease) in Short term Provisions 9,45,897
Increase/(decrease) in other current liability 1,19,50,164
Increase/(decrease) in other longterm liability (2,63,396)
Decrease/(increase) in other current Asset (3,455)
Decrease/(increase) in other Non current Asset Nil
Decrease/(increase) in trade receivable (69,46,891)

Decrease/(increase) in inventories

(1,07,14,397)

Decrease/(increase) in Short term Loans and advances

(1,59,713)

Decrease/(increase) in Long term Loans and advances (62,97,537)
(2,90,31,611)

CASH GENERATED FROM OPERATIONS 1,84,40,130
Direct Taxes paid (3,271)
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(3,271)

NET CASH FLOW FROM OPERATIONS 1,84,36,859
B | Cash flow from investing Activities
Purchase of Property, Plant & Equipment (Incl. WIP) (11,58,04,532)
Purchase of Non Current Investments (50,000)
Sale of Current Investment 8,18,699
Purchase of Current Investment Nil
Sale of Property, Plant & Equipment Nil
Interest Received 4,150
Dividend Income 10,027
NET CASH USED IN INVESTING ACTIVITY (11,50,21,656)
C | Cash flow from Financing Activities

Increase/(Decrease) in Short term Borrowing (Net) (3,43,76,252)
Issue of Share Capital Nil
Finance cost (1,94,43,740)
Increase/(Decrease) in Long Term Borrowing (Net) 13,09,35,226
NET CASH USED IN FINANCING ACTIVITY 7,71,15,235
Net Increase/(Decrease) in cash and cash equivalents (1,94,69,563)
Cash and cash equivalent Opening Balance 2,54,42,067
Cash and cash equivalent Closing Balance 59,72,504
Net Increase/(Decrease) in cash and cash equivalents (1,94,69,563)
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THE ISSUE

PRESENT ISSUE IN TERMS OF THIS PROSPECTUS

Equity Shares Issued: 27,12,000 Equity Shares of Face Value of Rs. 10/- each for Cash
[2101o] [T VIO ] i =00 (VARSI ETCSI )G at a Price of 74 Per Equity Share (Including a Share Premium of
Company 64 per Equity Share) aggregating to 2006.88 lakhs.

of which

VI =TT V1o B (o] R (s I VTGl 1,36,000 Equity Shares of Rs.10/- each for cash at a price of Rs.
Makers 74 per share aggregating Rs. 100.64 lakhs

25,76,000 Equity Shares of Rs.10/- each for cash at a price of Rs.
74 per share aggregating Rs. 1906.24 lakhs

of which

12,88,000 Equity Shares of Rs.10/- each for cash at a price of Rs.
74per share ( including a premium of Rs.64 per Equity Share)
Net Issue to the Public* will be available for allocation for allotment to Retail Individual
Investors of up to Rs.2.00 Lakhs

12,88,000 Equity Shares of Rs.10/- each for cash at a price of Rs.
74per share (including a premium of Rs. 64per Equity Share) will
be available for allocation for allotment to Other Investors of
above Rs.2.00 Lakhs

Equity Shares outstanding prior to

75,53,000 Equity Shares of face value of Rs.10/- each
the Issue

Equity Shares outstanding after the
Issue

(@] o] =Io1 S30) il 1 EI BTN YA WA N0 MM ENIEI  Please see the chapter titled “Objects of the Issue” on page 100 of

Proceeds this Prospectus

Fresh Issue of 27,12,000 Equity Shares in terms of Prospectus has been authorized pursuant to a resolution of
our Board of Directors dated May 15, 2018 and by special resolution passed under Section 62(1)(c) of the
Companies Act, 2013 at the Extra Ordinary General Meeting of the members held on June 08, 2018.
This Issue is being made in terms of Chapter XB of the SEBI (ICDR) Regulations, 2009, as amended from time
to time. For further details please see the section titled “Issue Related Information” beginning on page 354of
this Prospectus

1,02,65,000 Equity Shares of face value of Rs.10/- each

*As per Regulation 43(4) of the SEBI (ICDR) Regulations, as amended, the present issue is a fixed price issue
‘the allocation’ is the net issue to the public category shall be made as follows:

a) Minimum fifty percent to retail individual investors; and
b) Remaining to
(i) Individual applicants other than retail individual investors; and
(if) Other investors including corporate bodies or institutions, irrespective of the number of specified
securities applied for
¢) The unsubscribed portion in either of the categories specified in (a) or (b) above may be allocated to the
applicants in the other category.
If the retail individual investor category is entitled to more than fifty per cent on proportionate basis,
accordingly the retail individual investors shall be allocated that higher percentage.
For further details please refer to the chapter titled “Issue Structure” beginning on page 378 of this Prospectus.

DANGEE DUMS LIMITED



 DANGEE DUMS

GENERAL INFORMATION

Our Company was originally incorporated on August 13, 2010 as “Aromen Hospitality Private Limited” vide
Registration no. 061983 (CIN: U55101GJ2010PTC061983) under the provisions of the Companies Act, 1956
with the Registrar of Companies, Gujarat, Dadra & Nagar Haveli. Further, the name of the Company was
changed to “Dangee Dums Private Limited” vide Shareholder’s Resolution passed at the Extra Ordinary General
Meeting of the Company held on June 19, 2017 and a fresh Certificate of Incorporation dated 30™ June,2017
issued by the Registrar of Companies, Gujarat, Ahmedabad pursuant to change in name of our Company. Later,
our Company was converted into Public Limited Company and consequently name of company was changed
from “Dangee Dums Private Limited” to “Dangee Dums Limited” vide Special resolution passed by the
Shareholders at the Extra Ordinary General Meeting held on August 01, 2017 and a fresh certificate of
incorporation dated August 24, 2017 issued by the Registrar of Companies, Gujarat, Ahmedabad.

For further details please refer to chapter titled “History and Certain Corporate Matters” beginning on page 196
of this Prospectus.

__ Registered OfficeofourCompany

CIN U55101GJ2010PLC061983

Address Dangee Dums Limited, _ 4/A, K(_atan Society, Nr. Sardar Patel Colony, Naranpura,
Ahmedabad - 380 014, Gujarat, India.

Tel No. 079-27681878

Email Id cs@dangeedums.com

Website www.dangeedums.com

Contact Person & | Mr. Shyamsunder Panchal

Designation Company Secretary & Compliance Officer

For details relating to changes to the address of our Registered Office, please see “History and Certain
Corporate Matters - Changes to the address of the Registered Office of our Company” on page 196 of this
Prospectus.

Factory Address

Address D_angee _Dums Limitt?d, .Shop No. G-1t0 G-14 & F-l_ to F-14 _Devraj Industrial Park,
Piplaj-Pirana Road, Piplaj , Ahmedabad-382405, Gujarat, India

Tel No. 9512500519

Email Id cs@dangeedums.com

Website www.dangeedums.com

Contact Person & | Mr. Ravi Hemantkumar Patel

Designation Wholetime Director

Name National Stock Exchange of India Limited (NSE EMERGE Platform)

Address Exchange Plaza, Plot No. C/1, G Block, Bandra- Kurla Complex, Bandra (East),
Mumbai — 400 051, Maharashtra.

Tel No. (022) 26598100 - 8114

Website https://www.nseindia.com/index_nse.htm

Address of Registrar of Companies

Registrar of Companies, Ahmedabad, Gujarat
ROC Bhawan, Opp. Rupal Park Society, Behind Ankur Bus Stop, Naranpur,

DANGEE DUMS LIMITED “
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Ahmedabad- 380013, Gujarat
Tel No. 079-27437597
Fax No. 079-27438371
Email Id roc.ahmedabad@mca.gov.in
Website http://www.mca.gov.in

Issue Programme

Issue Opening Date
Issue Closing Date

Finalization of Basis of Allotment with the Designated
Stock Exchange

Initiation of Allotment / Refunds / Unblocking of Funds

Credit of Equity Shares to demat accounts of Allottees
Commencement of trading of the Equity Shares on the

Stock Exchange

August 20, 2018

August 24, 2018

August 29, 2018

August 30, 2018

August 31, 2018

September 03, 2018

Board of Directors of our Company

Name Designation Address DIN
Mr. Nikul _ _ 11 Manichandra_ Co Op Hsg Soc, Part 3,
Jagdishchandra Patel Managing Director Nr. Surdha_ra Clrcle_, Thaltej Ahmedabad | 01339858
380054,Gujarat, India
Mr. Ravi Hemantkumar . . 78, Kalhar Exotica Near Science City,
Patel Wholetime Director Sola Ahmedabad 380060, Gujarat, Indiay 02017962
11 Manichandra Co Op Hsg Soc, Part 3,
Mrs. Foram Nikul Patel | Non- Executive Director | Nr.Surdhara Circle, Thaltej Ahmedabad | 02017816
380054,Gujarat, India
Mr. Umang Additional Independent | 49 Sarathi .3 Blh Drive In Cinema 00510800
Brihjmohan Saraf Director Ahmedabad- 380052, Gujarat, India
Mr. Jayantilal Atmaram | Additional Independent | 1/35, Babajipura, Kadi, Mehsana Dist. 03644777
Patel Director Kadi -382715, Gujarat, India
. Pitruvatsalya, 13 Sadhana Colony,
Mr. Janak Natverlal Additional Independent Stadium Road Ahmedabad- 380014, | 07930360

Parikh

Director

Gujarat, India

For further details of the Directors of our Company, please refer to the chapter titled “Our Management” on

page 202 of this Prospectus.

Company Secretary and Compliance Officer

Name Mr. Shyamsunder Panchal
Address Dangee Dums Limited, 4/A, Ketan Society, Qpp. BD Patel House, Nr. Sardar Patel
Colony, Naranpura, Ahmedabad - 380 014, Gujarat, India.
Tel No. 079-27681878
Email Id cs@dangeedums.com
Website www.dangeedums.com
Chief Financial Officer
Name Mr Ketan Jagdishchandra Patel
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Address Dangee Dums Limited, 4/A, Ketan Society, Opp. B.D. Patel House, Nr. Sardar Patel
Colony, Naranpura, Ahmedabad - 380 014, Gujarat, India.

Tel No. 079-27681878

Email Id ketan@dangeedums.com

Website www.dangeedums.com

Address Dangee Dums Limited, 4/A, Ketan Society, Qpp. BD Patel House, Nr. Sardar Patel
Colony, Naranpura, Ahmedabad - 380 014, Gujarat, India.

Tel No. 079-27681878

Email Id mohan@dangeedums.com

Website www.dangeedums.com

Note:

Investors may contact our Company Secretary and Compliance Officer and/ or the Registrar to the Issue and/ or
the Lead Manager, in case of any pre-Issue or post-Issue related problems such as non-receipt of Intimation for
Allotment, credit of allotted Equity Shares in the respective beneficiary account.

All grievances may be addressed to the Registrar to the Issue with a copy to the relevant Designated
Intermediary with whom the ASBA Form was submitted. The applicant should give full details such as name of
the sole or first applicant, ASBA Form number, applicant DP ID, Client ID, PAN, date of the ASBA Form,
address of the applicant, number of the Equity Shares applied for and the name and address of the Designated
Intermediary where the ASBA Form was submitted by the applicant.

Further, the investor shall also enclose the Acknowledgment Slip from the Designated Intermediaries in addition
to the documents/ information mentioned hereinabove.

For all Issue related queries, and for Redressal of complaints, applicant may also write to the Lead
Manager. All complaints, queries or comments received by Stock Exchange shall be forwarded to the
Lead Manager, who shall respond to the same.

Details of Key Intermediaries pertaining to this Issue and our Company:

Lead Manager for The Company

Name :MONARCH NETWORTH CAPITAL I__IMI_TE_D
(Earlier known as Networth Stock Broking Limited)

Corporate Office : MONARCH HOUSE, Opp. Ishwar Bh_uwan, Commerce Six Roads,
Navrangpura, Ahmedabad- 380014, India

Contact Person : Mr. Shivam Patel

Tel No. : 079 — 6600 0754 / 079 — 2666 6754

Email 1d : shivam.patel@mnclgroup.com

Fax No. : 079 - 26666599

Website : www.mnclgroup.com

SEBI Registration No. : MB/INM000011013

CIN : L65920MH1993PLC075393

Investor Grievance Email | : mbd@mnclgroup.com

DANGEE DUMS LIMITED “



|E

Name

Legal Advisor To The Company
: Samvitti Legal

Address

: 906, Sakar V, Behind Natraj Cinema, Ashram Road, Ahmedabad — 380009.
Guijarat.

Contact Person

: Ms. Gargi Vyas, Advocate

No. (Sanad Number)

Tel No. : +91- 79- 4891 6521
Email Id : gargivyas@samvittilegal.com
Certificate of Practice G/1656/2009

Registrar To The Issue

Name : BIGSHARE SERVICES PRIVATE LIMITED

Address : 1% Floor, Bharat Tin Works Building, Opp. Vasant Oasis, Makwana Road,
Marol, Andheri East, Mumbai - 400059.

Tel No. 1022 - 6263 8200

Fax No. 1022 — 6263 8299

Email Id : ipo@bigshareonline.com

Contact Person . Mr. Shrinivas Dornala

Website : www.bigshareonline.com

SEBI Registration No.

- INRO00001385

CIN

: U99999MH1994PTC076534

Banker(S) To The Company

Name ICICI Bank Limited

Address 9™ Floor, JIMC House, Opp. Parimal Garden, Ambawadi, Ahmedabad- 380006
Contact Person Mr. Sanjay Agarwal

Tel No. 9712934722

Email Id sanjay.ag@icicibank.com

Website www.icicibank.com

Statutory Auditor of The Company

Name :M/S.J. T. SHAH & CO., CHARTERED ACCOUNTANT

Address : 201/202, Lalita Complex, 352/3, Rasala Marg, Nr. Jain Temple, Navrangpura,
Guijarat, India

Tel No. 1079 — 264 444 20, 079 - 264 444 30

Contact Person : J.T. Shah (Partner)

Email Id . info@jtshahco.com

Membership No. 3983

Firm Registration No. :109616W

Peer Review Auditor of The Company

Name :MJ/S.J. T. SHAH & CO., CHARTERED ACCOUNTANT

Address : 201/202, Lalita Complex, 352/3, Rasala Marg, Nr. Jain Temple, Navrangpura,
Gujarat, India

Tel No. 1079 — 264 444 20, 079 - 264 444 30

Contact Person . J.T. Shah (Partner)

Email Id : info@jtshahco.com

Membership No.

3983

DANGEE DUMS LIMITED

67



 DANGEE DUMS

| Firm Registration No. | : 109616W |
Name - ICICI Bank Limited
Address . Capital Market Division, 1% Floor, 122, Mistry Bhavan, Dinshaw Vaccha
Road, Backbay Reclamation, Churchgate, Mumbai- 400020
Contact Person : Ms. Shweta Surana
Tel No. : 022-66818932/23/24
Email I1d : shweta.surana@icicibank.com
Fax No. :022-22611138
Website : www.icicibank.com

Statement Of Inter Se Allocation Of Responsibilities

Since Monarch Networth Capital Limited is the sole Lead Manager to this Issue, a statement of inter se
allocation of responsibilities among Lead Managers is not required.

Self Certified Syndicate Banks (“Scsbs”)
The list of Designated Branches that have been notified by SEBI to act as SCSB for the ASBA process is
provided on www.sebi.gov.in/pmd/scsb.pdf For more information on the Designated Branches collecting ASBA

Forms, see the above mentioned SEBI link.

The list of branches of the SCSBs named by the respective SCSBs to receive deposits of the application forms
from the Designated

Intermediaries will be available on the website of the SEBI (www.sebi.gov.in) and updated from time to time
Registered Brokers

The list of the Registered Brokers, including details such as postal address, telephone number and e-mail
address, is provided on the websites of the NSE at www.nseindia.com, as updated from time to time.

Registrar To The Issue And Share Transfer Agents

The list of the RTAs eligible to accept application forms at the Designated RTA Locations, including details
such as address, telephone number and e-mail address, are provided on the websites of Stock Exchange at
www.nseindia.com, as updated from time to time.

Collecting Depository Participants

The list of the CDPs eligible to accept application forms at the Designated CDP Locations, including details
such as name and contact details, are provided on the websites of Stock Exchange at www.nseindia.com, as
updated from time to time.

Brokers to The Issue

All members of the recognized stock exchanges would be eligible to act as Brokers to the Issue.
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Credit Rating
This being an Issue of Equity Shares, credit rating is not required.
Ipo Grading

Since the Issue is being made in terms of Chapter XB of the SEBI (ICDR) Regulations, there is no requirement
of appointing an IPO Grading agency.

Debenture Trustees

As the Issue is of Equity Shares, the appointment of Debenture trustees is not required.
Trustees

As the Issue is of Equity Shares, the appointment of Trustees is not mandatory.
Monitoring Agency

As per Regulation 16(1) of the SEBI (ICDR) Regulations, 2009 as amended, the requirement of Monitoring
Agency is not mandatory if the Issue size is below Rs. 10000.00 Lacs.

Appraising Entity
No appraising entity has been appointed in respect of any objects of this Issue
Experts Opinion

Except for the reports in the section “Financial Information of the Company” and “Statement of Tax Benefits”
on page 238 and page 116 of this Prospectus from the Statutory Auditor and Peer Review Auditors, our
Company has not obtained any expert opinions. We have received written consent from the Peer Review
Auditors and Statutory Auditor for inclusion of their name. However, the term “expert” shall not be construed to
mean an “expert”" as defined under the U.S. Securities Act 1933.

Withdrawal of the Issue

Our Company, in consultation with the LM, reserves the right not to proceed with the Issue at any time before
the Issue Opening Date without assigning any reason thereof.

If our Company withdraw the Issue anytime after the Issue Opening Date but before the allotment of Equity
Shares, a public notice within 2 (two) working days from the date of intimation of withdrawal to exchange,
providing reasons for not proceeding with the Issue shall be issued by our Company. The notice of withdrawal
will be issued in the same newspapers where the pre-issue advertisements have appeared and the Stock
Exchange will also be informed promptly. The LM, through the Registrar to the Issue, will instruct the SCSBs to
unblock the ASBA Accounts within 1 (one) working Day from the day of receipt of such instruction.

If our Company withdraw the Issue after the Issue Closing Date and subsequently decides to proceed with an
Issue of the Equity Shares, our Company will have to file a fresh Prospectus with the stock exchange where the
Equity Shares may be proposed to be listed.
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Notwithstanding the foregoing, the Issue is subject to obtaining (i) the final listing and trading approvals of the
Stock Exchange with respect to the Equity Shares issued through the Prospectus, which our Company will apply
for only after Allotment; and (ii) the final RoC approval of the Prospectus.

Underwriting

The Company and the Lead Manager to the issue hereby confirm that the issue is 100% Underwritten by
Monarch Networth Capital Limited in the capacity of Underwriter to the issue.

Pursuant to the terms of the Underwriting Agreement dated September 20, 2017, entered into by Company and
Underwriterthe obligations of the Underwriter are subject to certain conditions specified therein. The Details of
the Underwriting commitments are as under:

Amount % of Total Issue

Details of the Underwriter underwritten Underwritten Size
( in Lakh) Underwritten

No. of shares

MONARCH NETWORTH CAPITAL

LIMITED
(Earlier known as Networth Stock Broking
Limited)
MONARCH HOUSE, Opp. Ishwar Bhuwan, 27.12,000*
Commerce Six Roads, Navrangpura, Equity Shares
Ahmedabad- 380014, Gujarat, India quity
. of Rs.10/- 2006.88 100%
Contact Person: Mr. Shivam Patel being Issued at
Tel No.: 079 — 6600 0754, 079 — 2666 6754 g
Rs. 74 each

Fax No.: +91 79 26666599

Email: shivam.patel@mnclgroup.com

Investor Grievance Email: mbd@mnclgroup.com

Website: www.mnclgroup.com

SEBI Regn. No.: MB/INM000011013
*Includes 1,36,000 Equity Shares of the Market Maker Reservation Portion which are to be subscribed by the
Market Maker Monarch Networth Capital Limited in its OWN account in order to claim compliance with the
requirements of Regulation 106 V (4) of the SEBI (ICDR) Regulations, 2009, as amended.

As per Regulation 106P (2) of SEBI (ICDR) Regulations, the Lead Manager has agreed to underwrite to a
minimum extent of Issue out of its own account.

In the opinion of the Board of Directors of our Company, the resources of the above mentioned Underwriter are
sufficient to enable them to discharge their respective obligations in full.

DETAILS OF THE MARKET MAKING ARRANGEMENT FOR THIS ISSUE

Our Company has entered into Market Making Agreement dated September 20, 2017 with the following Market
Maker, to fulfill the obligations of Market Making for this Issue:

MONARCH NETWORTH CAPITAL LIMITED

(Earlier known as Networth Stock Broking Limited)
MONARCH HOUSE, Opp. Ishwar Bhuwan, Commerce Six Roads,
Navrangpura, Ahmedabad- 380014, Gujarat, India

Contact Person: Mr. Shivam Patel

Name

Correspondence Address:

DANGEE DUMS LIMITED
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Tel No.: 079 — 6600 0754, 079 — 2666 6754
Fax No. +91 79 26666599

E-mail: shivam.patel@mnclgroup.com
Website: www. mnclgroup.com

SEBI Registration No.: INZ000008037

Market Maker Registration No. INZ000008037

The Market Maker shall fulfill the applicable obligations and conditions as specified in the SEBI (ICDR)
Regulations, and its amendments from time to time and the circulars issued by the NSE and SEBI regarding this
matter from time to time.

Following is a summary of the key details pertaining to the Market Making arrangement;

1) The Market Maker(s) (individually or jointly) shall be required to provide a 2-way quote for 75% of the
time in a day. The same shall be monitored by the stock exchange. Further, the Market Maker(s) shall
inform the exchange in advance for each and every black out period when the quotes are not being
issued by the Market Maker(s).

2) The prices quoted by Market Maker shall be in compliance with the Market Maker Spread
Requirements and other particulars as specified or as per the requirements of SME Platform of NSE
and SEBI from time to time.

3) The minimum depth of the quote shall be Rs.1,00,000/-. However, the investors with holdings of value
less than Rs. 1,00,000/- shall be allowed to offer their holding to the Market Maker(s) (individually or
jointly) in that script provided that he sells his entire holding in that script in one lot along with a
declaration to the effect to the selling broker.

4) The Market Maker shall not sell in lots less than the minimum contract size allowed for trading on the
SME Platform (in this case currently the minimum trading lot size is 1600 equity shares; however the
same may be changed by the SME Platform of NSE (NSE Emerge) from time to time).

5) After a period of three (3) months from the market making period, the Market Maker would be
exempted to provide quote if the Shares of Market Maker in our company reaches to 25% of Issue Size.
Any Equity Shares allotted to Market Maker under this Issue over and above 25% of Issue Size would
not be taken in to consideration of computing the threshold of 25% of Issue Size. As soon as the Shares
of Market Maker in our Company reduces to 24% of Issue Size, the Market Maker will resume
providing 2 way quotes.

6) There shall be no exemption/threshold on downside. However, in the event the Market Maker exhausts
his inventory through market making process, NSE may intimate the same to SEBI after due
verification.

7) Execution of the order at the quoted price and quantity must be guaranteed by the Market Maker(s), for
the quotes given by him.

8) There would not be more than five Market Makers for a script at any point of time and the Market
Makers may compete with other Market Makers for better quotes to the investors.

9) The securities of the Company will be placed in SPOS and would remain in Trade for Trade settlement
for 10 days as per circular no. CIR/MRD/DP/02/2012 dated January 20, 2012.
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10) On the first day of the listing, there will be pre-opening session (call auction) and there after the trading
will happen as per the equity market hours. The circuits will apply from the first day of the listing on
the discovered price during the pre-open call auction.

11) The Marker maker may also be present in the opening call auction, but there is no obligation on him to
do so.

12) There will be special circumstances under which the Market Maker may be allowed to withdraw
temporarily/fully from the market — for instance due to system problems, any other problems. All
controllable reasons require prior approval from the Exchange, while force-majeure will be applicable
for non controllable reasons. The decision of the Exchange for deciding controllable and non-
controllable reasons would be final

13) The Market Maker(s) shall have the right to terminate said arrangement by giving a six months notice
or on mutually acceptable terms to the Merchant Banker, who shall then be responsible to appoint a
replacement Market Maker(s) and execute a fresh arrangement.

In case of termination of the above mentioned Market Making agreement prior to the completion of the
compulsory Market Making period, it shall be the responsibility of the Lead Manager to arrange for
another Market Maker in replacement during the term of the notice period being served by the Market
Maker but prior to the date of releasing the existing Market Maker from its duties in order to ensure
compliance with the requirements of regulation 106 V of the SEBI (ICDR) Regulations, 2009, as
amended. Further our Company and the Lead Manager reserve the right to appoint other Market
Makers either as a replacement of the current Market Maker or as an additional Market Maker subject
to the total number of Designated Market Makers does not exceed five or as specified by the relevant
laws and regulations applicable at that particulars point of time. The Market Making Agreement is
available for inspection at our office from 11.00 a.m. to 5.00 p.m. on working days.

14) Risk containment measures and monitoring for Market Makers: NSE SME Exchange i.e. NSE
Emerge will have all margins, which are applicable on the NSE main board viz., Mark-to-Market,
Value-At-Risk (VAR) Margin, Extreme Loss Margin, Special Margins and Base Minimum Capital etc.
NSE can impose any other margins as deemed necessary from time-to-time.

15) Punitive Action in case of default by Market Makers: NSE SME Exchange i.e. NSE Emerge will
monitor the obligations on a real time basis and punitive action will be initiated for any exceptions
and/or non-compliances. Penalties / fines may be imposed by the Exchange on the Market Maker, in
case he is not able to provide the desired liquidity in a particular security as per the specified
guidelines. These penalties / fines will be set by the Exchange from time to time. The Exchange will
impose a penalty on the Market Maker in case he is not present in the market (offering two way quotes)
for at least 75% of the time. The nature of the penalty will be monetary as well as suspension in market
making activities / trading membership.

The Department of Surveillance and Supervision of the Exchange would decide and publish the
penalties / fines / suspension for any type of misconduct/ manipulation/ other irregularities by the
Market Maker from time to time.

16) Price Band and Spreads: The price band shall be 20% and the market maker spread (difference between
the sell and the buy quote) shall be within 10% or as intimated by Exchange from time to time
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17) Pursuant to SEBI Circular number CIR/MRD/DSA/31/2012 dated November 27, 2012, limits on the
upper side for market makers during market making process has been made applicable, based on the

Issue size and as follows:

Issue Size Buy quote exemption threshold Re-Entry threshold for buy quote
(including mandatory initial (including mandatory initial
inventory of 5% of the Issue inventory of 5% of the Issue Size)

Size)
Up to Rs.20 Crore 25% 24%
Rs. 20 to Rs.50 Crore 20% 19%
Rs. 50 to Rs. 80 Crore 15% 14%
Above Rs. 80 Crore 12% 11%

18) All the above mentioned conditions and systems regarding the Market Making Arrangement are subject
to change based on changes or additional regulations and guidelines from SEBI and Stock Exchange

from time to time.
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CAPITAL STRUCTURE

The Equity Share capital of our Company, as on the date of the Prospectus and after giving effect to this Issue, is
set forth below:

Amount (Rs. in Lakhs, except share data)
Aggregate
Value at Issue
Price

Aggregate
nominal Value

Particulars

Authorized Share Capital

1,10,00,000 Equity Shares having Face Value of Rs 10/- each
Issued, Subscribed & Paid-up Share Capital before the Issue
B | 75,53,000 Equity Shares having Face Value of Rs.10/- each fully 755.30
paid up before the Issue.

Present Issue in terms of the Prospectus
C | 27,12,000 Equity Shares having Face Value of Rs.10/- each with 271.20 2006.88
a premium of Rs. 74per Equity Share.
Which Comprises

Reservation for Market Maker portion

1100.00 -

. 1,36,000 Equity Shares of Rs. 10/- each at a premium of Rs. 13.6 100.64
T4per Equity Share
Net Issue to the Public

1. 25,76,000 Equity Shares of Rs.10/- each at a premium of Rs. 257.6 1906.24
74per Equity Share
of which
12,88,000 Equity Shares of Rs.10/- each at a premium of Rs. 74
per Equity Share will be available for allocation for allotment to 128.8 953 12
Retail Individual Investors applying for a value of up to Rs. 2.00 ' '
Lacs
12,88,000 Equity Shares of Rs.10/- each at a premium of Rs.
T4per Equity Share will be available for allocation for allotment 128.8 953.12

to Other Investors applying for a value of above Rs. 2.00 Lacs
Issued, Subscribed and Paid up Equity Share capital after
D the Issue 1026.50 -
1,02,65,000 Equity Shares having Face Value of Rs. 10/- each
Securities Premium Account

E | Before the Issue

After the Issue

DEresh Issue of 27,12,000 Equity Shares in terms of Prospectus has been authorized pursuant to a resolution of
our Board of Directors dated May 15, 2018 and by special resolution passed under Section 62(1) (c) of the
Companies Act, 2013 at the Extra Ordinary General Meeting of the members held on June 08, 2018.

1248.00
2983.68

Class of Shares

Our Company has only one class of share capital i.e. Equity Shares of Rs.10/- each only. All Equity Shares
issued are fully paid up. Our Company does not have any outstanding convertible instruments as on the date of
the Prospectus.
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Details of changes in Authorized Share Capital of our Company:

Since the incorporation of our Company, the authorized share capital of our Company has been altered in the
manner set forth below:

a) The initial authorised share capital of our Company was Rs. 1.00 Lakh divided into 10,000 Equity Shares of
Rs.10/- each. This authorised capital was increased to Rs. 100.00 Lakh divided into 10,00,000 Equity
Shares of Rs. 10/- each pursuant to a resolution passed by our Shareholders in their extra-ordinary general
meeting held on 1% December, 2015.

b) The authorised capital of our Company of Rs. 100.00 Lakh divided into 10,00,000 Equity Shares of Rs.10/-
each was increased to Rs. 1000.00 Lakh divided into 1,00,00,000 Equity Shares of Rs. 10/- each pursuant
to a resolution passed by our Shareholders in their extra-ordinary general meeting held on 18" April, 2017.

¢) The authorised capital of our Company of Rs. 1000.00 Lakh divided into 1,00,00,000 Equity Shares of
Rs.10/- each was increased to Rs. 1100.00 Lakh divided into 1,10,00,000 Equity Shares of Rs. 10/- each
pursuant to a resolution passed by our Shareholders in their extra-ordinary general meeting held on
September 14, 2017.

Notes to Capital Structure

Equity Share Capital History of our Company:

(@) The history of the equity share capital and the securities premium account of our company are set out
in the following table:-

Date of No. of Nea::)l;r Cumulativ CL;;:IaSJve Cumulative
Allotment / Equity i . Nature of e No. of P Securities
Consi . Share .
Date of Fully Shares . Allotment Equity . Premium
Paid U allotted derati Shares Crlplil (Rs.)
P ' on (Rs.) '
On Subscription .
ncorporation= | 10000 | 10| 10 | Cash | " U D 10000 1,00,000 Nil
Private
January 09, 315000 | 10 | 60 | Cash @ | 325000 | 3250000 | 1,57,50,000
Placementt
2016
February 22, | 197000 | 10 | 60 | Cash | RO 52000 | 5220000 | 256,00,000
2016 Issue
May 17,2017 | 548,000 | 10 | 10 | Cash | 9Tt ISU® | 6503000 | 6,00,30,000 | 2,56,00,000
July21,2017 | 1550000 | 10 | 74 | Cash | NOMISSU | 2553000 | 7,55,30,000 | 12,48,00,000

* The Shares were subscribed to Initial Subscriber to Memorandum of Association on 10™ August 2010.
All the above mentioned shares are fully paid up since the date of allotment.
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Notes:

1. Initial Subscribers to the Memorandum of Association subscribed 10000 Equity Shares of Face Value of
Rs. 10/- each, details of which are given below:

Names of Person Number of Shares Allotted
1. Mr. Mrudang Darshan Jambusaria 5000
2. M/s. Nirman Infracon Private Limited 5000
Total 10000

(ii) Private Placement on January 09, 2016 of 3,15,000 Equity Shares of Face Value of Rs. 10/- each fully
paid at Issue Price of Rs. 60/-:

S.No. | Names of Person Number of Shares Allotted
1. Mrs. Foram Nikul Patel 2,36,250
2. Ms. Dhara Jagdishchandra Patel 78,750
Total 3,15,000

(iii) Right Issue of 1,97,000 Equity Shares of Face Value of Rs. 10/- each fully paid ,in proportion of existing
capital of 3,25,000 Equity Shares i.e. Entitlement of 31 equity shares for every 50 equity shares held.

The details of Equity Shares Offered, Received, Renounced and Subscribed by the existing shareholders
is as under:-

Equity

Equity Equity
S Names of Person Shares Sha_res Share Remarks
No. Received/

Offered T Subscribed

y, | Mrs. Foram Nikul 151,125 | 147,750 1,47,750 -
Patel

5 Ravi Hemantkumar 1,550 i i i
Patel
Ms. Dhara

2 Jagdishchandra Patel 48,825 49,250 49,250 i
Total 2,01,500 1,97,000 1,97,000

The details of allotment is as under;

S. No. Names of Person Number of Shares Allotted
1. Mrs. Foram Nikul Patel 1,47,750
2. Mr. Ravi Hemantkumar Patel 49,250

Total 1,97,000

(iv) Right Issue of 54,81,000 Equity Shares of Face Value of Rs. 10/- each fully paid ,in proportion of
existing capital of 5,22,000 Equity Shares. Entitlement of 1,050 equity shares for every 100 equity shares
held.

The details of Equity Shares Offered, Received, Renounced and Subscribed by the existing shareholders
is as under:-
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Equity
Shares

Equity
Shares Share RENERS

Equity

Received/
(Renounced)
1. Mrs. Foram Nikul Patel 41,10,750 41,10,750 41,10,750 --
Ms. Dhara
Jagdishchandra Patel has
Ms. Dhara renounced her 13,44,000
2 Jagdishchandra Patel 13,44,000 | (13,44,000) - equity shares in favour of
Mr. Ravi Hemantkumar
Patel
. Mr. Ravi Hemantkumar
g | Mr Ravi Hemantkumat | ¢ oo, 1370250 | 13,70,250 | Patel received 13,44,000
Patel .
Equity Shares.
Total 54,81,000 54,81,000 54,81,000 --

Subscribed

The details of allotment is as under:

Names of Person Number of Shares Allotted
1. Mrs. Foram Nikul Patel 41,10,750
2. Mr. Ravi Hemantkumar Patel 13,70,250
Total 54,81,000

(v) Right Issue of 15,50,000 Equity Shares of Face Value of Rs. 10/- each fully paid ,in proportion of
existing capital of 60,03,000 Equity Shares. Entitlement of 1,000 equity shares for every 260 equity
shares held.

The details of Equity Shares Offered, Received, Renounced and Subscribed by the existing shareholders
is as under:-

Equity

Equity Equity
Names of Person Shares Shqres Share RENES
Received/ .
Offered Subscribed
(Renounced)
Mrs. Foram Nikul Patel 11,70,585 11,70,585 11,70,585
Ms. Dhara Jagdishchandra Patel
has renounced her 33,280
Equity shares to Mr. Nikul
Ms. Dhara Jagdishchandra  Patel,  Mr.
Jagdishchandra Patel 33,280 (33,280) NIL Jagdishchandra Bhailalbhai
Patel, Mrs. Daxaben
Jagdishchandra  Patel,  Mrs.
Kusumben Bhailalbhai Patel.
Mr. Ravi Hemantkumar | 56065 | 346,135 | 34635 -
Patel
Mr. Nikul . .

. Mr. Nikul Jagdishchandra Patel
Jagdishchandra Patel NIL 21,280 21,280 received 21,280 Equity Shares,
Mr. Jagdishchandra Mr. Jagdishchandra Bhailalbhai
Bhailalbhai Patel NIL 5,000 5,000 Patel received 5,000 Equity
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Shares.
Mrs. Daxaben Mrs. Daxaben Bhailalbhai Patel
Jagdishchandra Patel NIL 5,000 5,000 received 5,000 Equity Shares.
Mrs. Kusumben Mr. Jagdishchandra Bhailalbhai
Bhailalbhai Patel NIL 2,000 2,000 Patel received 2,000 Equity
Shares.
. Mr. Mahendrabhai  Gulabdas
Mr. Mahendrabhai 130 NIL NIL Patel has not subscribed any
Gulabdas Patel
share
Mr. Munjal Mr. Munjal Mahendrabhai Patel
Mahendrabhai Patel 130 NIL NIL has not subscribed any share
Ms. Nidhiben Mahendrabhai
Ms. Nidhiben .
Mahendrabhai Patel 130 NIL NIL Patel has not subscribed any
share
Ms. Mansiben Munjal 130 NIL NIL Ms. Mans_lben Munjal Patel has
Patel not subscribed any share
Ms. Kailashben Mahendrabhai
Ms. Kailashben .
Mahendrabhai Patel 52 NIL NIL Patel has not subscribed any
share
Ms. Vrushali Himanshu Ms. Vrushali Himanshu Shah
Shah 52 NIL NIL has not subscribed any share
Ms. Anushree Ms. Anushree Himanshubhai
Himanshubhai Shah 26 NIL NIL Shah has not subscribed any
share
Total 15,60,780 15,50,000

The details of allotment is as under;

Names of Person Number of Shares Allotted

1. Mr. Foram Nikul Patel 11,70,585
2. Mr. Ravi Hemantkumar Patel 3,46,135
3. Ms. Nikul Jagdishchandra Patel 21,280
4, Mrs. Daxaben Jagdishchandra Patel 5,000
5. Mr. Jagdishchandra Bhailalbhai Patel 5,000
6 Mrs. Kusumben Bhailalbhai Patel 2,000

Total 15,50,000

b) As on the date of the Prospectus, our Company does not have any preference share capital.
2. Issue of Equity Shares for consideration other than cash
We have not issued any Equity Shares for consideration other than cash:
3. Details of Allotment made in the last two years preceding the date of the Prospectus:

Except as mentioned in this prospectus, we have not issued any Equity Shares in the last two years
preceding the date of the Prospectus.

4. No Equity Shares have been allotted pursuant to any scheme approved under Section 230-232 of the
Companies Act, 2013/ Section 391-394 of the Companies Act, 1956.
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5. We have not revalued our assets since inception and have not issued any Equity Shares (including bonus
shares) by capitalizing any revaluation reserves.

6. Capital Build up in respect of shareholding of our Promoters:

As on date of the Prospectus, our promoters Mr. Nikul Jagdishchandra Patel, Mrs. Foram Nikul Patel and Mr.
Ravi Hemantkumar Patel, hold 21,280, 52,97,835 and 17,16,385 Equity Shares respectively of our Company.
None of the Equity Shares held by our Promoters are subject to any pledge.

Issue
[Acquisi
Face tion/
Value Transfe
Per rPrice
Share per

Post-
Issue

Pre-

Issue
Share
holdin

Date of
Allotment
and made

fully paid up

No. of Lock  Source
Equity

SIETES

Share in of
Funds

Nature of Issue

holdi  Period

[transfer

21.07.2017

Right Issue

(Rs.)

Equity
Share
(Rs.)*

g%

Mr. Nikul Jagdishchandra Patel

21,280

10

74

0.28

ng %

0.21

Years

Own
fund

Total (A)

Acquisition of

21,280

Mrs. Foram Nikul Patel

Acquisition of

03.09.2011 | Shares by way of | 2,500 10 10 003 | 002 | - Own
Transfer
Acquisition of own
07.10.2011 Shares by way of | 5,000 10 10 0.07 0.05 -
Transfer
. Own
09.01.2016 Private Placement | 2,36,250 10 60 3.13 2.30 - fund
3
16,500
22.02.2016 Rights Issue 10 | 60 196 | 144 | Years z"r‘]’g
1,31,250 -
37,19,500 1 Year
17.05.2017 Right Issue 10 10 54.43 | 40.05 - gj"r‘]'g
3,91,250
Years
21.07.2017 Right Issue 11,70,585 10 74 15.49 | 11.40 3 Own
Years fund
25.02.2018 (Transfer) ¥ (3,75,000) 10 74 (4.97) | (3.65) - -
Total (B) 52,97,835

Mr. Ravi Hemantkumar Patel

22052011 | Sharesbywayof | 5,000 10 10 007 | 0.05 - Own
T (iii) fund
ransfer
03.09.2011 (Transfer) ™ (2,500) 10 10 (0.03) | (0.02) - -
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17.05.2017 Right Issue 1263000 | 4, 10 18.14 | 1337 | LYear | oOwn
1,07,250 3Year | fund
20.06.2017 (Transfer) ™ (500) 10 70 (0.01) | (0.00) - -
20.06.2017 (Transfer) V) (500) 10 70 (0.01) | (0.00) - -
20.06.2017 (Transfer) V" (500) 10 70 (0.01) | (0.00) - -
20.06.2017 (Transfer) V™ (500) 10 70 (0.01) | (0.00) - -
20.06.2017 (Transfer) ™ (200) 10 70 (0.00) | (0.00) - -
20.06.2017 (Transfer) @ (200) 10 70 (0.00) | (0.00) - -
20.06.2017 (Transfer) ® (100) 10 70 (0.00) | (0.00) - -
21.07.2017 Right Issue 3,46,135 10 74 458 | 337 3 own
Years fund
Total (C) 17,16,385
Grand Total A+B +C 70,35,500

*Sources of Promoters Contribution was certified by Statutory Auditors of the Company, J.T. Shah & Co.,
Chartered Accountants, pursuant to their certificate dated June 11, 2018.

(i) Details of Acquisition of Share by Mrs. Foram Nikul Patel dated 03.09.2011
Date No. of Share

Name of Transferor Name of Transferee
Transfer Transfer

1 |03.00.2011 F'\gél Ravi Hemantkumar 2500 Mrs. Foram Nikul Patel
Total 2500

(ii) Details of Acquisition of Share by Mrs. Foram Nikul Patel dated 07.10.2011
Date of

Name of Transferor O, @ el Name of Transferee

Transfer Transfer

1 |07.10.2011 M/s. Nirman Infracon 5000 Mrs. Foram N. Patel
Private Limited

Total 5000

(iii) Details of Acquisition of Share by Mr. Ravi Hemantkumar Patel dated 22.05.2011

Date of Name of Transferor NE, @7 SIS Name of Transferee

Transfer Transfer
1 | 22052011 Mrudang Jambusarai 5000 Mr. Ravi Hemantkumar
Patel
Total 5000

(iv) Details of Transfer by Mr. Ravi Hemantkumar Patel dated 03.09.2011

S. No. Date of Transfer Name of Transferor No. of Share Transfer Name of
Transferee
1 03.09.2011 Mr. Ravi Hemantkumar Patel 2500 Mrs. Foram
Nikul Patel
Total 2500

(v) Details of Transfer by Mr. Ravi Hemantkumar Patel dated 20.06.2017

S. No. Date of Transfer Name of Transferor No. of Share Transfer Name of
Transferee
] Mr.
1 20.06.2017 Mr. Ravi Hemantkumar Patel 500 Mahendrabhai
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Gulabdas Patel

Total

500

(vi) Details of Transfer by Mr. Ravi Hemantkumar Patel dated 20.06.2017

S. No. Date of Transfer Name of Transferor No. of Share Transfer Name of
Transferee
Mr. Munjal
1 20.06.2017 Mr. Ravi Hemantkumar Patel 500 Mahendrabhai
Patel
Total 500

(vii) Details of Transfer by Mr. Ravi Hemantkumar Patel dated 20.06.2017

S. No. Date of Transfer Name of Transferor No. of Share Transfer Name of
Transferee
Mrs. Nidhiben
1 20.06.2017 Mr. Ravi Hemantkumar Patel 500 Mahendrabhai
Patel
Total 500

(viii) Details of Transfer by Mr. Ravi Hemantkumar Patel dated 20.06.2017

S. No. Date of Transfer Name of Transferor No. of Share Transfer el
Transferee
Mrs. Mansiben
1 20.06.2017 Mr. Ravi Hemantkumar Patel 500 Munjal Patel
Patel
Total 500

(ix) Details of Transfer by Mr. Ravi Hemantkumar Patel dated 20.06.2017

S.No. | Date of Transfer Name of Transferor No. of Share Transfer NEIBC]
Transferee
Ms. Kailashben
1 20.06.2017 Mr. Ravi Hemantkumar Patel 200 Mahendrabhai
Patel
Total 200

(X) Details of Transfer by Mr. Ravi Hemantkumar Patel dated 20.06.2017

S.No. | Date of Transfer | Name of Transferor No. of Share Transfer Name of
Transferee
1 20.06.2017 Mr. Ravi Hemantkumar Patel 200 Ms. Vrushali
Himanshu Shah
Total 200

(xi) Details of Transfer by Mr. Ravi Hemantkumar Patel dated 20.06.2017

No. of Share Transfer

Name of

S. No. Date of Transfer Name of Transferor

20.06.2017

Mr. Ravi Hemantkumar Patel

100

Transferee
Ms. Anushree
Himanshubhai
Shah

Total

100
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(xii) Details of Transfer by Mrs. Foram Nikul Patel dated 25.02.2018

S. No. Date of Transfer Name of Transferor No. of Share Transfer NEIT20
Transferee
Mr.
1 25.02.2018 Mrs. Foram Nikul Patel 1,00,000 Mahendrabhai
Gulabdas Patel
Mr. Munjal
2. 25.02.2018 Mrs. Foram Nikul Patel 1,00,000 Mahendrabhai
Patel
Mrs. Nidhi
3. 25.02.2018 Mrs. Foram Nikul Patel 43,750 Mahendrabhai
Patel
4. | 25022018 Mrs. Foram Nikul Patel 77,500 Mrs. Mansiben
Munjal Patel
Mrs. Kailashben
5. 25.02.2018 Mrs. Foram Nikul Patel 53,750 Mahendrabhai
Patel
Total 3,75,000

(xiii) Details of Transfer by Mrs. Kusumben Bhailalbhai Patel dated 01.08.2018

S. No. Date of Transfer Name of Transferor No. of Share Transfer NEIIS OF
Transferee
Mr. Kusumben Bhailalbhai Mr.
1 01.08.2018 ) 2,000 Jagdishchabdra
Patel
Patel
Total 2,000

(xiv) Details of Transfer by Ms. Vrushali Himanshu Shah dated 01.08.2018

S. No. Date of Transfer Name of Transferor No. of Share Transfer Name of
Transferee
1 Ms. Vrushali  Himanshu Mr_.
01.08.2018 Shah 200 Mahendrabhai
Gulabdas Patel
Total 200

(xv) Details of Transfer by Ms. Anushree Himanshu Shah dated 01.08.2018

Name of
S. No. Date of Transfer Name of Transferor No. of Share Transfer Transferee
. Mr.
Ms. Anushree Himanshu .
1 1 01.08.2018 Shah 100 Mahendrabhai
Gulabdas Patel
Total 100

7. The average cost of acquisition of or subscription to Equity Shares by our Promoter is set forth in

the table below:

Average Cost of Acquisition per Share
(In Rs.)*

21,280 74

No. of Shares held

Name of the Promoter

Mr. Nikul Jagdishchandra Patel
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Mrs. Foram Nikul Patel 52,97,835 23.24

Mr. Ravi Hemantkumar Patel 17,16,385 22.82

*Average cost of acquisition is calculated on the basis of face value of equity shares of Rs. 10/- each and has
been certified by the Statutory Auditors of the Company, J. T. Shah & Co., Chartered Accountants, pursuant to
their certificate dated June 11, 2018

8. Details of the Pre and Post Issue Shareholding of our Promoter and Promoter Group as on the date
of the Prospectus is as below:-

Pre Issue Post Issue
% Shares Shares v
Shares Held Shares
Promoter

1. Foram Nikul Patel 52,97,835 70.14 52,97,835 51.61
2. Ravi HemantkumarPatel 17,16,385 22.72 17,16,385 16.72
4, Nikul Jagdishchandra Patel 21,280 0.28 21,280 0.21
TOTAL (A) 70,35,500 93.14 70,35,500 68.54

Promoter Group
Jagdishchandra Bhailalbhai Patel 7,000 0.09 7,000 0.06
. Daxaben Jagdishchandra Patel 5,000 0.07 5,000 0.05
3. Dhara Jagdishchandra Patel 3,000 0.04 3,000 0.03
TOTAL (B) 15,000 0.2 15,000 0.14
GRAND TOTAL (A+B) 70,50,500 93.34 70,50,500 68.68

9. Details of Promoter’s Contribution locked in for three years:

Date of Date when Nature of No. of shares  Face  Issue Price/ % of Pre % of Post Lockin
Allotment / made Fully | Allotment/ Allotted/ Value Transfer Issue Issue Period
transfer of fully paid up Acquired/T Acquired (Rs.) Price Sharehol  Sharehol
paid up Shares ransfer Transferred ((RED) ding ding
Mrs. Foram Nikul Patel
22.02.2016 22.02.2016 | Right Issue 16,500 | 10.00 60.00 0.22 0.16 3 Years
17.05.2017 17.05.2017 Right Issue 3,91,250 | 10.00 10.00 5.18 3.81 3 Years
21.07.2017 21.07.2017 | Right Issue 11,70,585 | 10.00 74.00 15.49 11.40 3 Years
Total (A) 15,78,335 20.89 15.37
Mr. Ravi HemantkumarPatel
17.05.2017 17.05.2017 Right Issue 1,07,250 | 10.00 10.00 1.42 1.05 3 Years
21.07.2017 21.07.2017 Right Issue 3,46,135 | 10.00 74.00 4.58 3.37 3 Years
Total (B) 4,53,385 6 4.42
Mr. Nikul Jagdishchandra Patel
21.07.2017 [ 21.07.2017 | Right Issue 21,280 | 10.00 74.00 0.28 021 [ 3Years
Total (C) 21,280 0.28 0.21
Grand Total (A+B+C) 20,53,000 27.17 20

The minimum Promoter’s contribution has been brought in to the extent of not less than the specified minimum
lot and from persons defined as “promoter” under the SEBI ICDR Regulations. All Equity Shares, which are
being locked in are not ineligible for computation of Minimum Promoters Contribution as per Regulation 33 of

DANGEE DUMS LIMITED




 DANGEE DUMS

the SEBI ICDR Regulations and are being locked in for 3 years as per Regulation 36(a) of the SEBI ICDR
Regulations i.e. for a period of three years from the date of allotment of Equity Shares in this Issue.

No Equity Shares proposed to be locked-in as Minimum Promoters Contribution have been issued out of
revaluation reserve or for consideration other than cash and revaluation of assets or capitalization of intangible
assets, involved in such transactions.

The entire pre-Issue shareholding of the Promoters, other than the Minimum Promoters contribution which is
locked in for three years, shall be locked in for a period of one year from the date of allotment in this Issue.

Our Promoters, Mr. Nikul Jagdishchandra Patel, Mrs. Foram Nikul Patel and Mr. Ravi Hemantkumar Patel, by a
written undertaking dated June 07, 2018, consented to have 20,53,000 Equity Shares held by them to be locked
in as Minimum Promoters Contribution for a period of three years from the date of allotment in this Issue and
will not be disposed/sold/transferred by the promoter during the period starting from the date of filing this
Prospectus with SME Platform of NSE till the date of commencement of lock-in period as stated in this
Prospectus. The Equity Shares under the Promoters contribution will constitute 20% of our post-Issue paid up
share capital.

Our Promoters have also consented that the Promoters contribution under Regulation 32 of the SEBI ICDR
Regulations will not be less than 20% of the post Issue paid up capital of our Company.

Eligibility of Share for “Minimum Promoters Contribution in terms of clauses of Regulation 33 (1) of
SEBI (ICDR) Regulations, 2009

Eligibility Status of Equity Shares

Promoters’ Minimum Contribution Conditions forming part of Promoter’s
Contribution

The Minimum Promoter’s contribution

does not consist of such Equity Shares

which  have been acquired for

(i) consideration other than cash and

Specified securities acquired during the preceding
33(1) (a) three years, if they are acquired for consideration
. other than cash and revaluation of assets or
capitalization of intangible assets is involved in

. revaluation of assets or capitalization of
such transaction

intangible assets. ._Hence Eligible

Specified securities acquired during the preceding
three vyears, resulting from a bonus issue by
33 (1) (a) utilization of revaluation reserves or unrealized
(i) profits of the issuer or from bonus issue against
Equity Shares which are ineligible for minimum
promoters’ contribution

Specified securities acquired by promoters during
the preceding one year at a price lower than the
price at which specified securities are being issued
to public in the initial public issue

33 (1) (c) Specified securities allotted to promoters during
the preceding one year at a price less than the issue
price, against funds brought in by them during that
period, in case of an issuer formed by conversion
of one or more partnership firms, where the
partners of the erstwhile partnership firms are the

The minimum Promoter’s contribution
does not consist of such Equity Shares.

Hence Eligible

The minimum Promoter’s contribution
does not consist of such Equity Shares.

Hence Eligible.

33(1) (b

The minimum Promoter’s contribution
does not consist of such Equity Shares.

Hence Eligible.
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Eligibility Status of Equity Shares

Reg. No. Promoters’ Minimum Contribution Conditions forming part of Promoter’s
Contribution

promoters of the issuer and there is no change in
the management: Provided that specified securities,
allotted to promoters against capital existing in
such firms for a period of more than one year on a
continuous basis, shall be eligible

Our Promoter’s has not Pledged any
shares with any creditors. Accordingly,
33 (1) (d) | Specified securities pledged with any creditor. the minimum Promoter’s contribution
does not consist of such Equity Shares.

Hence Eligible.

10. Details of Share Capital Locked In For One Year

As per Regulation 36(b) of the SEBI (ICDR) Regulations, 2009, in addition to 20% of the post-issue
shareholding of our Company (‘minimum Promoters’ contribution’) locked-in for 3 (Three) years, the balance
equity shares, i.e. 49,82,500 equity shares, held by the Promoters in excess of minimum Promoters’ contribution
shall be locked in for a period of 1 (One) year from the date of Allotment in the Issue. Further, such lock-in of
the equity shares would be created as per the bye laws of the Depositories. Also, as per Regulation 37 of the
SEBI (ICDR) Regulations, 2009, the entire pre-issue equity share capital of the Company held by persons other
than Promoters shall be locked-in for a period of 1 (One) year.

The Equity Shares which are subject to lock-in shall carry inscription ‘non-transferable’ along with the
duration of specified non-transferable period mentioned in the face of the security certificate. The shares which
are in dematerialized form, if any, shall be locked-in by the respective depositories. The details of lock-in of the

Equity Shares shall also be provided to the Desighated Stock Exchange before the listing of the Equity Shares.

For 1 year
Date o 5 5
0.0 00 e alC 0,
Allo o a e 0 e A
d eo v 0 aplia
O » o)
Promote are R
Paid-up R PO
ocked Acq 0 Pre € )
Promoters
Mrs. - Foram  Nikul |7 \yov17 | 3719500 | Rights Issue 10 10 49.25 36.24
Patel
Mr. RV |17 May-17 | 12,63,000 | Rights Issue 10 10 16.72 123
Hemantkumar Patel
Promoter Group
Mr. Jagdishchandra | 21-Jul-17 5000 [ Rights Issue 10 74 0.07 0.05
Bhailalbhai Patel 2,000 Transfer from 0.02
01-Aug-18 Mrs. Kusumben 10 74 0.01
Bhailalbhai Patel
Mrs. Daxaben 21-Jul-17 5,000 ; 0.07
Jagdishchandra Patel Rights Issue 10 [ 0.05
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Ms. Dhara 22-Feb-16 3,000 : 0.04
Jagdishchandra Patel Rights Issue 10 60 0.03
Total Lock-in 49,97,500 66.17 48.68

Other requirements in respect of lock-in:

a)

b)

In terms of Regulation 39 of the SEBI ICDR Regulations, the locked in Equity Shares held by the
Promoters, as specified above, can be pledged with any scheduled commercial bank or public financial
institution as collateral security for loan granted by such bank or institution provided that the pledge of
Equity Shares is one of the terms of the sanction of the loan. Provided that securities locked in as minimum
promoter contribution may be pledged only if, in addition to fulfilling the above requirements, the loan has
been granted by such bank or institution, for the purpose of financing one or more of the objects of the
Issue.

In terms of Regulation 40 of the SEBI ICDR Regulations, the Equity Shares held by persons other than the
Promoters prior to the Issue may be transferred to any other person holding the Equity Shares which are
locked in as per Regulation 36 or 37 of the SEBI ICDR Regulations, subject to continuation of the lock-in
in the hands of the transferees for the remaining period and compliance with the SEBI (Substantial
Acquisition of Shares and Takeovers) Regulations, 2011, as applicable.

Further in terms of Regulation 40 of the SEBI ICDR Regulations, the Equity Shares held by the Promoters may
be transferred to and amongst the Promoter Group or to new promoters or persons in control of the company
subject to continuation of the lock-in in the hands of the transferees for the remaining period and compliance
with SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as applicable.
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11. Our Shareholding Pattern

The table below represents the shareholding pattern of our Company in accordance with Regulation 31 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,

2015, as on the date of the Prospectus:

 DANGEE DUMS

Summary of Shareholding Pattern*

Shareholding ,

Sh:sreahgldc:][\ Number of Voting Rights held in asa% Number of
g 0 Equity shares assuming full ~ Locked in shares
" total no. of . " Number of
Category N, @ . shares CONVErsIon o equity
Cate fully paid | Total nos. convertible
o up equit shares (ElEELE i i securities ( as SECE e
9oV sharenold ghe?resy held as per L a percentage Asa in
er SCRR, (Pre-issue) perceniag %of = demateriali
held of diluted
1957) h il total zed form
As a.% of _ share capital)  No (a) sh
el Equity Total as Asa% of are
A+B+C2 Total 3870
( ) Shares % of (A+B+C2) s ?;)'d
Promoter
(A) & 6 70,50,500 | 70,50,500 93.34 70,50,500 | 70,50,500 93.34 93.34 Nil Nil 70,50,500
Promoter
Group
(B) Public 5 5,02,500 5,02,500 6.66 5,02,500 5,02,500 6.66 6.66 Nil Nil 5,02,200
Non
() Zg?\m"ter' Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
Public
Shares
(C1) | underlyin | Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
g DRs
Shares
(c2) | heldby Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
Employee
Trusts
Total 11 | 75,53,000 | 75,53,000 100 75,53,000 | 75,53,000 100 100 Nil Nil 75,52,700
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Category &
Name of the
Shareholders

Nos. No. of
of  fully paid
shar  up equity
ehol shares
ders held

Statement showing shareholding pattern of Promoter and Promoter Group*

Total nos.
shares held

 DANGEE DUMS

Share-
holding
as a % of
total no.
of shares
(calculat
ed as per
SCRR,

Number of Voting Rights held in

Equity
shares

equity shares

No of Voting Rights

Indian

Shareholding
,asa%

conversion of
convertible
securities ( as
a percentage
of diluted
share capital)

Number of Locked in

No (a)

shares

assuming full

As a %
of total
Shares
EI ()

Number of
equity
shares held
in
dematerializ
ed form

(@)

Individuals/
Hindu
undivided
Family

Foram Nikul
Patel

52,97,835

52,97,835

70.14

56,72,835

56,72,835

70.14

70.14

Nil

Nil

52,97,835

Ravi
Hemantkuma
r Patel

17,16,385

17,16,385

22.72

17,16,385

17,16,385

22.72

22.72

Nil

Nil

17,16,385

Dhara
Jagdishchand
ra Patel

3,000

3,000

0.04

3,000

3,000

0.04

0.04

Nil

Nil

3,000

Nikul
Jagdishchand
ra Patel

21,280

21,280

0.28

21,280

21,280

0.28

0.28

Nil

Nil

21,280
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Jagdishchand
ra
Bhailalbhai
Patel

7000

7000

0.09

7000

7000

0.09

0.09

Nil

Nil

7000

Daxaben
Jagdishchand
ra Patel

5000

5000

0.07

5000

5000

0.07

0.07

Nil

Nil

5000

(b)

Central
Government
/ State
Government

(©)

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

(©

Financial
Institutions/
Banks

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

(d)

Any Other

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Sub-Total
(A)Q)

70,50,500

70,50,500

93.34

70,50,500

70,50,500

93.34

93.34

Nil

Nil

70,50,500

Foreign

(@)

Individuals
(Non-
Resident
Individuals/
Foreign
Individuals)

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

(b)

Government

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

(©)

Institutions

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil
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Foreign
(d) Portfolio Nil Nil Nil Nil Nil Nil Nil
Investor

Nil

Nil

Nil

Nil

Any Other . . . . . . .
4] (specify) Nil Nil Nil Nil Nil Nil Nil

Nil

Nil

Nil

Nil

Sub-Total

AQ) Nil Nil Nil Nil Nil Nil Nil

Nil

Nil

Nil

Nil

Total
Shareholdin
g of
Promoter
and
Promoter
Group (A)=
(A)D)+A)(2)

6 70,50,500 | 70,50,500 93.34 70,50,500 | 70,50,500 | 93.34

93.34

Nil

Nil

70,50,500

*None of the shares are partly paid up

*None of the shares are underlying Depository Receipts

*None of the shares are underlying Outstanding Convertible Securities (including warrants)
*None of the shares are/have been Pledged
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Statement Showing Shareholding Pattern of Public*

Shareho : : :
Iding as Number of Voting Rights held in Share-holding
a % of equity shares — Number of Locked
totalno. -~ assuming full in shares
No of Voting Rights i
No. of of g Ri1g converspn of Number of
Nos. shares —convertible .
Category & fully Total ... equity
0 . (calcula securities ( as
Name paid up nos. shares held
share . ted as a percentage .
of the equity shares Total : As a % in
holde per of diluted -
Shareholder shares held 0 . demateriali
SCRR : as% of  ghare capital) of total
held * | Equity total N Sh zed form
1957) shares o_a (X1)= o (a) ares
Asa% voting  (vI1)+(X) iz e
of rights A'sa % of (b)
(A+B+C (A+B+C2)
2)
1 | Institutions
(@) | Mutual Funds/ Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
(b) \F/jzg‘;re Capital | Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
Alternate
(c) | Investment Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
Funds
Foreign
d) | Venture Capital | Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
p
Investors
Foreign
(e) | Portfolio Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
Investors
() | Financial Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
Institutions/
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Banks

@)

Insurance
Companies

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

(h)

Provident
Funds/ Pension
Funds

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

(i)

Any Other
(specify)

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Sub-Total (B)(1)

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Central
Government/
State
Government(s)/
President of
India

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Sub-Total (B)(2)

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Non-institutions

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

@)

Individuals -

i. Individual
shareholders
holding nominal
share capital up
to Rs. 2 lakhs.

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

ii. Individual
shareholders
holding nominal
share capital in
excess of Rs. 2
lakhs.

5,02,500

5,02,500

6.66

5,02,500

5,02,500

6.66

6.66

Nil

Nil

5,02,200
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Mahendrabhai
Gulabdas Patel

1,00,800

1,00,800

1.34

1,00,800

1,00,800

1.34

1.34

Nil

Nil

1,00,500

Munjal
Mahendrabhai
Patel

1,00,500

1,00,500

1.33

1,00,500

1,00,500

1.33

1.33

Nil

Nil

1,00,500

Nidhiben
Mahendrabhai
Patel

1,00,500

1,00,500

1.33

1,00,500

1,00,500

1.33

1.33

Nil

Nil

1,00,500

Mansiben
Munjal Patel

1,00,500

1,00,500

1.33

1,00,500

1,00,500

1.33

1.33

Nil

Nil

1,00,500

Kailashben
Mahendrabhai
Patel

1,00,200

1,00,200

1.33

1,00,200

1,00,200

1.33

1.33

Nil

Nil

1,00,200

(b)

NBFCs
registered with
RBI

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

(©

Employee
Trusts

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

(d)

Overseas
Depositories
(holding DRs)
(balancing
figure)

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

(e)

Any Other
(specify)

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Hindu Undivided
Family (HUF)

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Nil

Sub-Total (B)(3)

5,02,500

5,02,500

6.66

5,02,500

5,02,500

6.66

6.66

Nil

Nil

Nil

Total Public
Shareholding

(B)=

5,02,500

5,02,500

6.66

5,02,500

5,02,500

6.66

6.66

Nil

Nil

5,02,200
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(B)(L)+(B)(2)+(
B)(3)

*As on date of this Prospectus 1 Equity share holds 1 vote.

 We have only one class of Equity Shares of face value of Rs. 10/- each.

*None of the shares are partly paid up

*None of the shares are underlying Depository Receipts

*None of the shares are underlying Outstanding Convertible Securities (including warrants)
*None of the shares are/have been Pledged
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12. The Top Ten Shareholders of our Company and their Shareholding is set forth below:-
As on the date of the Prospectus, our Company has 11(Eleven) shareholders.

a) Our top ten shareholders as on the date of filing of the Prospectus are as follow:

Shares Held (Face Value of % shares held (% Pre

Rs. 10 each) Issue paid up Capital)

L Mrs. Foram Nikul Patel 52,97,835 70.14
2. | Mr. Ravi Hemantkumar Patel 17,16,385 22.72
3. | Mr. Mahendrabhai Gulabdas Patel 1,00,800 1.34
4. | Mr. Munjal Mahendrabhai Patel 1,00,500 1.33
5. | Ms. Nidhiben Mahendrabhai Patel 1,00,500 1.33
6. | Mrs. Mansiben Munjal Patel 1,00,500 1.33
7. | Mrs. Kailashben Mahendrabhai Patel 1,00,200 1.33
8. Mr. Nikul Jagdishchandra Patel 21,280 0.28
S Mr. Jagdishchandra Bhailalbhai Patel 7,000 0.09
10| Mrs. Daxaben Jagdishchandra Patel 5,000 0.07

Total 75,50,000 99.96

b) Our top ten shareholders 10 days prior filing of the Prospectus are as follows:

Shares Held (Face Value of % shares held (% Pre

Rs. 10 each) Issue paid up Capital)

= Mrs. Foram Nikul Patel 52,97,835 70.14
2. | Mr. Ravi Hemantkumar Patel 17,16,385 22.72
3. | Mr. Mahendrabhai Gulabdas Patel 1,00,500 1.33
4 Mr. Munjal Mahendrabhai Patel 1,00,500 1.33
> Ms. Nidhiben Mahendrabhai Patel 1,00,500 1.33
6. | Mrs. Mansiben Munjal Patel 1,00,500 1.33
7. | Mrs. Kailashben Mahendrabhai Patel 1,00,200 1.33
8. | Mr. Nikul Jagdishchandra Patel 21,280 0.28
9. | Mr. Jagdishchandra Bhailalbhai Patel 5,000 0.07
10| Mrs. Daxaben Jagdishchandra Patel 5,000 0.07

Total 75,47,700 99.93

c) Details of top ten shareholders of our Company two years prior to the date of filing of the Prospectus are as
follows:

% of Paid Up Equity Shares as on
2 years prior to the date of filing

Shares Held (Face Value of
Rs. 10 each)

of the Prospectus
1. Mrs. Foram Nikul Patel 3,91,500 75
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2. Mr. Ravi HemantkumarPatel 2500 0.48
3. Ms. Dhara Jagdishandra Patel 1,28,000 24.52
Total 5,22,000 100.00

13. We have total 5 (Five) public shareholder in our Company as on the date of Prospectus.
Shares Held (Face Value of

% shares held (% Pre

Rs. 10 each) Issue paid up Capital)
= Mahendrabhai Gulabdas Patel 1,00,800 1.34
2. | Munjal Mahendrabhai Patel 1,00,500 1.33
3. | Nidhiben Mahendrabhai Patel 1,00,500 1.33
4. | Mansiben Munjal Patel 1,00,500 1.33
5.| Kailashben Mahendrabhai Patel 1,00,200 1.33
Total 5,02,500 6.66

14. Except as provided below, no subscription to or sale or purchase of the securities of our Company within
three years preceding the date of filing of the Prospectus by our Promoters or Directors or Promoter Group
which in aggregate equals to or is greater than 1% of the pre- issue share capital of our Company.

Promoter/ Nu-mber 9 Numb.er el Subscribed/
Name of Date of Equity Shares Equity .
. Promoter Group/ . Acquired/
Shareholder Transaction . subscribed Shares
Director . Transferred
to/Acquired Sold

09.01.2016 2,36,250 - Subscribed
Mrs. Foram Nikul 22.02.2016 P ¢ 1,47,750 - Subscribed
1. | Patel 17.05.2017 romoter 41,10,750 - Subscribed
21.07.2017 11,70,585 - Subscribed
25.02.2018 - 3,75,000 Transferred
5 Mr.Ravi 17.05.2017 Promoter 13,70,250 - Subscribed
’ Hemantkumar Patel 21.07.2017 3,46,135 - Subscribed
3 Ms. Dhara 09.01.2016 Promoter Group 78,750 - Subscribed
' Jagdishchandra Patel 25.02.2018 - 1,28,000 | Transferred

15. None of our Directors or Key Managerial Personnel hold any Equity Shares other than as set out below:

Designation No. of Equity Shares held
Mr. Nikul Jagdishchandra Patel Chairman & Managing Director 21,280
Mr. Ravi Hemantkumar Patel Whole-time Director 17,16,385
Mrs. Foram Nikulbhai Patel Non- Executive Director 52,97,835
Mr. Ketan Jagdishchandra Patel Chief Financial Officer (CFO) NIL
Mr. Mohan Devumal Motiani Chief Executive Officer (CEO) NIL
Mr. Shyamsunder Panchal Company Secrg;?&f‘ Compliance NIL

16. None of our Promoters, Promoter Group, Directors and their relatives has entered into any financing
arrangement or financed the purchase of the Equity Shares of our Company by any other person during the
period of six months immediately preceding the date of filing of the Prospectus.
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17. Neither, we nor our Promoters, Directors, and the Lead Manager to this Issue have entered into any
buyback and / or standby arrangements and / or similar arrangements for the purchase of our Equity Shares
from any person.

18. As on the date of filing of the Prospectus, there are no outstanding warrants, options or rights to convert
debentures, loans or other instruments which would entitle Promoters or any shareholders or any other
person, any option to acquire our Equity Shares after this Initial Public Offer.

19. As on the date of the Prospectus, the entire Issued Share Capital, Subscribed and Paid up Share Capital of
our Company is fully paid up.

20. Our Company has not raised any bridge loan against the proceeds of the Issue.

21. Since the entire Issue price per share is being called up on application, all the successful applicants will be
allotted fully paid-up shares.

22. As on the date of the Prospectus, none of the shares held by our Promoters / Promoters Group are subject
to any pledge.

23. During the past 6 (Six) months immediately preceding the date of this Prospectus, there has been
transactions in our equity shares, which have been purchased/ sold/ transferred by our Promoters, their
relatives and associates, persons in Promoter Group [as defined under Regulation 2(1)(zb) of SEBI (ICDR)
Regulations, 2009] or the directors of the company which is a Promoter of the Company and/or the
Directors of the Company. The details for the same have been mentioned under “Share Capital History of
the Company” on page no. 74.

24. Our Company does not presently intend or propose to alter its capital structure for a period of six months
from the date of opening of the Issue, by way of split or consolidation of the denomination of Equity
Shares or further issue of Equity Shares (including issue of securities convertible into or exchangeable,
directly or indirectly for Equity Shares) whether preferential or otherwise. This is except if we enter into
acquisition or joint ventures or make investments, in which case we may consider raising additional capital
to fund such activity or use Equity Shares as a currency for acquisition or participation in such joint
ventures or investments

25. None of our Equity Shares have been issued out of revaluation reserve created out of revaluation of assets.

26. An over-subscription to the extent of 10% of the total Issue can be retained for the purpose of rounding off
to the nearest integer during finalizing the allotment, subject to minimum allotment, which is the minimum
application size in this Issue. Consequently, the actual allotment may go up by a maximum of 10% of the
Issue. In such an event, the Equity Shares held by the Promoter is used for allotment and lock- in for three
years shall be suitably increased; so as to ensure that 20% of the post Issue paid-up capital is locked in.

27. Under subscription, if any, in any of the categories, would be allowed to be met with spill-over from any
of the other categories or a combination of categories at the discretion of our Company in consultation
with the LM and Designated Stock Exchange i.e. NSE. Such inter-se spill over, if any, would be affected
in accordance with applicable laws, rules, regulations and guidelines.

28. In case of over-subscription in all categories the allocation in the Issue shall be as per the requirements of
Regulation 43 (4) of SEBI (ICDR) Regulations, 2009 and its amendments from time to time.

29. The unsubscribed portion in any reserved category (if any) may be added to any other reserved category.
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30. The unsubscribed portion if any, after such inter se adjustments among the reserved categories shall be
added back to the net issue to the public portion.

31. At any given point of time there shall be only one denomination of the Equity Shares, unless otherwise
permitted by law.

32.  Our Company shall comply with such disclosure and accounting norms as may be specified by NSE, SEBI
and other regulatory authorities from time to time.

33. As on the date of the Prospectus, Our Company has not issued any equity shares under any employee stock
option scheme and we do not have any Employees Stock Option Scheme / Employees Stock Purchase
Scheme.

34. There are no Equity Shares against which depository receipts have been issued.

35. Other than the Equity Shares, there is no other class of securities issued by our Company as on date of
filing of the Prospectus.

36. We have 11 (Eleven) Shareholders as on the date of filing of the Prospectus.

37. There are no safety net arrangements for this Public Issue.

38. Our Promoters and Promoter Group will not participate in this Issue.

39. This Issue is being made through Fixed Price method.

40. Trading in equity shares of our Company for all the Investors shall be in dematerialize form only.

41. Except as disclosed in the Prospectus, our Company has not made any public issue or rights issue of any
kind or class of securities since its incorporation to the date of the Prospectus.

42. No person connected with the Issue shall issue any incentive, whether direct or indirect, in the nature of
discount, commission, and allowance, or otherwise, whether in cash, kind, services or otherwise, to any
Applicant.

43. We shall ensure that transactions in Equity Shares by the Promoters and members of the Promoter Group,
if any, between the date of registering the Prospectus with the RoC and the Issue Closing Date are reported
to the Stock Exchanges within 24 hours of such transactions being completed.

44. Interms of Rule 19(2)(b)(i) of the Securities Contracts (Regulation) Rules, 1957, as amended, (the SCRR)
the Issue is being made for at least 25% of the post-Issue paid-up Equity Share capital of our Company.
Further, this Issue is being made in terms of Chapter XB of the SEBI (ICDR) Regulations, 2009, as
amended from time to time.

45. As per RBI regulations, OCB’s are not allowed to participate in the Issue.
46. Allocation to all categories shall be made on a proportionate basis subject to valid applications received at

or above the Issue Price. Under subscription, if any, in any of the categories, would be allowed to be met
with spill-over from any of the other categories or a combination of categories at the discretion of our
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Company in consultation with the Lead Manager and NSE. Such inter-se spill over, if any, would be
affected in accordance with applicable laws, rules, regulations and guidelines.

47. An Applicant cannot make an application for more than the number of Equity Shares being issued through
the Issue, subject to the maximum limit of investment prescribed under relevant laws applicable to each
category of investors.
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SECTION IV - PARTICULARS OF THE ISSUE
OBJECTS OF THE ISSUE

This Issue is being undertaken to meet the objects, as set forth herein, and to realize the benefits of listing of our
Equity Shares on Stock Exchanges, which in our opinion would enhance our Company*s visibility, brand name
and enable us to avail of future growth opportunities. The other Objects of the Issue also include creating a
public trading market for the Equity Shares of our Company by listing them on NSE EMERGE Platform.

The Proceeds from the Issue are proposed to be utilized by our Company for the following objects:

Repayment of Existing Secured Loans
Purchase of Fixed Assets

General Corporate Expense

Issue Expenses

MowbdE

(Collectively referred as the “objects”)

The Main Object Clause as per our Memorandum is to carry on the business as producer, dealer, trader,
importer, exporter, distributor of cakes, pastries, any types of confectionery items, bread and bakery products,
Ice-cream, dairy products, snacks, cold drinks, soft drinks, Vegetarian food products, deserts, coffee, tea,
flavours, Vegetarian frozen foods, and to establish, run, operate and manage cafes, restaurants, bars, recreation
and entertainment centres, health resorts, health clubs, catering house, canteen, spa centre, yoga centre, natural
care centre and giving franchisee and providing services related to above business and act as agent, including
acquiring franchisee of fast food and other related food item makers and to appoint sub franchisees.

The main objects clause of our Memorandum enables our Company to undertake its existing activities and these
activities which have been carried out until now by our Company are valid in terms of the objects clause of our

Memorandum of Association.

Requirement of Funds:

The following table summarizes the requirement of funds:

Particulars Amt (" in Lakhs)
1. Repayment of Existing Secured Loans 1099.76
2. | Purchase of Fixed Assets 477.00
3. General Corporate Expenses 380.12
4. Public Issue Expenses 50.00
Total 2006.88

The fund requirements mentioned above are based on internal management estimates of our Company and the
Lead Manager do not have any opinion on the justification for the same with regards to its exact requirement or
appraised by any bank, financial institution or any other external agency. They are based on current
circumstances of our business and our Company may have to revise its estimates from time to time on account
of various factors beyond its control, such as market conditions, competitive environment, cost of commodities
and interest or exchange rate fluctuations. The figures are relied on the documentary evidences provided by the
Company, upto the extent available. Consequently, the fund requirements of our Company are subject to
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revisions in the future at the discretion of the management. In the event of any shortfall of funds for the
activities proposed to be financed out of the issue proceeds as stated above, our Company may re-allocate the
issue proceeds to the activities where such shortfall has arisen, subject to compliance with applicable laws.
Further, in case of a shortfall in the issue proceeds or cost overruns, our management may explore a range of
options including utilizing our internal accruals or seeking debt financing.

Means of Finance:

We intend to finance our Objects of Issue through Net Issue Proceeds which is as follows:

Particulars Amt (" in Lakhs)
Public Issue Proceeds 2006.88
Internal Accruals NIL
Total 2006.88

Since the entire fund requirement are to be funded from the proceeds of the Issue, there is no requirement to
make firm arrangements of finance under Regulation 4(2) (g) of the SEBI ICDR Regulations through
verifiable means towards at least 75% of the stated means of finance, excluding the amounts to be raised
through the proposed Issue.

The fund requirement and deployment is based on internal management estimates and have not been appraised
by any bank or financial institution. These are based on current conditions and are subject to change in the light
of changes in external circumstances or costs or other financial conditions and other external factors.

In case of any increase in the actual utilization of funds earmarked for the Objects, such additional funds for a
particular activity will be met by way of means available to our Company, including from internal accruals. If
the actual utilization towards any of the Objects is lower than the proposed deployment such balance will be
used for future growth opportunities including funding existing objects, if required. In case of delays in raising
funds from the Issue, our Company may deploy certain amounts towards any of the above mentioned Objects
through a combination of Internal Accruals or Unsecured Loans (Bridge Financing) and in such case the Funds
raised shall be utilized towards repayment of such Unsecured Loans or recouping of Internal Accruals.
However, we confirm that no bridge financing has been availed as on date, which is subject to being repaid from
the Issue Proceeds.

We further confirm that no part proceed of the Issue shall be utilised for repayment of any Part of unsecured
loan outstanding as on date of Prospectus

As we operate in competitive environment, our Company may have to revise its business plan from time to time
and consequently our fund requirements may also change. Our Company’s historical expenditure may not be
reflective of our future expenditure plans. Our Company may have to revise its estimated costs, fund allocation
and fund requirements owing to various factors such as economic and business conditions, increased
competition and other external factors which may not be within the control of our management. This may entail
rescheduling or revising the planned expenditure and funding requirements, including the expenditure for a
particular purpose at the discretion of the Company’s management.

For further details on the risks involved in our business plans and executing our business strategies, please see
the section titled “Risk Factors” beginning on page 19 of the Prospectus.
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FUNDS DEPLOYED

Details of funds already deployed till date and sources of funds deployed

(Rs. In Lakhs)
Funds Funds Total

Particulars already to be Funds
Deployed Deployed Required

1. Repayment of Existing Secured Loans 1099.76 1099.76
2. Purchase of Fixed Assets -- 477.00 477.00
3. General Corporate Expenses -- 380.12 380.12
4, Public Issue Expenses 7.80 42.20 50.00

Total 7.80 1999.08 2006.88

(i) The funds deployed for Issue Expense up to June 11, 2018 as certified by the Statutory Auditors of our
Company, viz. M/s J.T.Shah & Co., Chartered Accountants pursuant to their certificate dated June 11,
2018. The funds deployed for issue expenses will be recouped from the Issue Proceeds.

The Management of the Company, in accordance with the policies set up by the Board, will have flexibility in
deploying the Net Proceeds of the Issue.

Details of Fund Requirement:
1. Repayment of Existing Secured Loans:

Our Company have entered into various financing arrangements with NBFCs and banks. Arrangements
entered into by our Company include borrowings in the form of secured loans and term loans. For details of
these debt financing arrangements including the terms and conditions, see section “Financial Indebtedness”
on page 307. As on March 31, 2018, the amounts outstanding from the loan agreements entered into by our
Company, as stated below, was Rs. 2850.15 Lakhs.

Our Company intends to utilize Rs. 1099.76 Lakhsof Net Proceeds of the Issue towards full or partial
repayment or pre-payment of certain borrowings availed by our Company. We believe that such
repayment/pre-payment will help reduce the outstanding indebtedness and debt servicing costs and enable
utilization of the internal accruals for further investment in the business growth and expansion. In addition,
we believe that this would improve the ability to raise further resources in the future to fund the potential
business development opportunities.

The selection of borrowings proposed to be repaid or pre-paid amongst our facilities availed will be based
on various factors, including

0] any conditions attached to the borrowings restricting our ability to pre-pay/repay the borrowings
and time taken to fulfill, or obtain waivers for fulfillment of, such conditions,

(i) receipt of consents for pre-payment from the respective lenders,

(iii) terms and conditions of such consents and waivers,

(iv) levy of any pre-payment penalties and the quantum thereof,

(V) provisions of any laws, rules and regulations governing such borrowings, and

(vi) other commercial considerations including, among others, the interest rate on the loan facility,
the amount of the loan outstanding and the remaining tenure of the loan.

For details, see section “Risk Factors— Our consolidated net indebtedness and our failure to comply with certain
restrictive covenants under our loan agreements could adversely affect our financial condition and results of
operations” on page 19.
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Some of our loan agreements provide for the levy of pre-payment penalties or premiums. We will take such
provisions into consideration while deciding the loans to be pre-paid from Net Proceeds of the Issue. Payment
of such pre-payment penalty, if any, shall be made out of Net Proceeds of the Issue. In the event that Net
Proceeds of the Issue are insufficient for the said payment of pre-payment penalty, such payment shall be
made from the internal accruals of our Company, as the case may be. We may also be required to provide
notice to some of our lenders prior to repayment/pre-payment.

The following table provides details of certain loans availed by our Company, out of which all of the loans
may be repaid/pre-paid from Net Proceeds of the Issue, without any obligation to any particular
bank/financial institution:

Name of Lender

Purpose

Rate of
interest

(%)

Securities offered

Primary

Security Security

Collateral

Outstanding
amount as on
(as per Books)

(Rs. In Lakh)
As At
31.03.2018

Axis Bank Limited | Vehicle Loan Hypothication of Vehicle 69,245
Axis Bank Limited | Vehicle Loan 11.01 Hypothication of Vehicle 69,245
AXis Bank Limited Vehicle Loan 11.01 Hypothication of Vehicle 69,245
AXis Bank Limited Vehicle Loan 10.50 Hypothication of Vehicle 4,29,899
AXis Bank Limited Vehicle Loan 10.50 Hypothication of Vehicle 4,29,899
Axis Bank Limited | Vehicle Loan 10.50 Hypothication of Vehicle 4,29,899
Axis Bank Limited | Vehicle Loan 10.50 Hypothication of Vehicle 4,29,899
Axis Bank Limited | Vehicle Loan 11.01 Hypothication of Vehicle 2,05,951
AXis Bank Limited Vehicle Loan 11.01 Hypothication of Vehicle 2,05,951
AXxis Bank Limited Vehicle Loan 11.01 Hypothication of Vehicle 2,05,951
Axis Bank Limited | Vehicle Loan 10.50 Hypothication of Vehicle 1,64,310
Axis Bank Limited | Vehicle Loan 10.50 Hypothication of Vehicle 1,64,310
Axis Bank Limited | Vehicle Loan 10.50 Hypothication of Vehicle 1,64,310
AXxis Bank Limited Vehicle Loan 10.50 Hypothication of Vehicle 1,64,310
AXxis Bank Limited Vehicle Loan 9.01 Hypothication of Vehicle 9,09,660
Bank of Baroda Vehicle Loan 9.9 Hypothication of Vehicle 9,22,896
Bank of Baroda Vehicle Loan 9.9 Hypothication of Vehicle 7,29,655
BMW Fincial Vehicle Loan Hypothication of Vehicle
Services Private 9.38 22,86,070
Limited.
HDFC Bank Vehicle Loan Hypothication of Vehicle
L. 10.26
Limited 2,73,381
HDFC Bank Vehicle Loan Hypothication of Vehicle
. 10.26
Limited 2,73,382
HDFC Bank Vehicle Loan Hypothication of Vehicle
. 10.26
Limited 2,73,382
HDFC Bank Vehicle Loan Hypothication of Vehicle
L. 10.26
Limited 2,73,381
HDFC Bank Vehicle Loan Hypothication of Vehicle
L. 10.51
Limited 4,23,083
HDFC Bank Vehicle Loan Hypothication of Vehicle
. 10.51
Limited 4,23,083
HDFC Bank Vehicle Loan 10 Hypothication of Vehicle 1,49,845
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Limited
HDFC Bank Vehicle Loan 105 Hypothication of Vehicle
Limited ' 12,32,887
L Vehicle Loan Hypothication of Vehicle
ICICI Bank Limited 9.25 21.49,067
Kotak Mahindra Vehicle Loan 10 Hypothication of Vehicle
Prime Limited 13,31,467
The United Co Vehicle Loan Hypothication of Vehicle
Operative bank 12
Limited 5,62,603
The United Co.Op. | Vehicle Loan 12 Hypothication of Vehicle
Bank Limited. 9,27,560
India Infoline Term Loan Shop No. GF-4, Sigma
Housing Finance 12 Legacy, IIMA Road, 4,87,55,489
Limited Ambawadi, Ahmedabad-15
Term Loan Residentail - 11, Manichandr
ICICI Bank Limited 9.1 Society-111, Nr. Surdhara 4,48,77,223
Circle, Thaltej, A'bad
Total 10,99,76,538

As per the certificate dated August 08 , 2018 from J T Shah & Co, Chartered Accountants the amount drawn
has been utilized towards purposes for which the loan was availed.

Given the nature of these borrowings and the terms of repayment/ pre-payment, the aggregate outstanding
loan amounts may vary from time to time. In addition to the above, we may, from time to time, enter into
further financing arrangements and draw down funds thereunder. In such cases or in case any of the above
loans are repaid/pre-paid or further drawn- down prior to the completion of the Issue, we may utilize Net
Proceeds of the Issue towards repayment/pre-payment of such additional indebtedness.

2. Purchase of Fixed Assets
We intend to keep adding to our portfolio of income generating assets and hence we propose to utilise an

amount of Rs. 477 Lakhs towards such acquisition of asset. The acquisition planned from the issue proceeds
is explained below:

Particulars of Property ' Name of Counterparty Consideration Amount
Shop No 5-6, Ground Floor, Sepal Mr. Nikul Jagdishchandra Patel Rs. 477 Lakhs*

Olivia, Beside Iscon Platinum,

Bopal Cross Road, Bopal-Ambli,

Ahmedabad.

Area: 2700 Sq Ft.

*This amount includes stamp duty and registration fees to be paid towards the acquisition of such property.

The company proposes to purchase this property from Mr. Nikul Jagdishchandra Patel, promoter and Managing
Director of the company. The company has entered into MOU dated June 22, 2018 to purchase the said property
with the counterparty. The said property is currently in use of the company on lease basis where one of its outlet
is situated.

Benefits expected from such acquisition:
3. The purchase of this property will increase the asset base of the company

4. This increase in asset base of the company will be beneficial for banking purpose.
5. The purchase of this property will result in enduring ownership of the outlet.
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3. General Corporate Purposes

Our management, in accordance with the policies of our Board, will have flexibility in utilizing the
proceeds earmarked for general corporate purposes. We intend to deploy the balance Fresh Issue proceeds
aggregating Rs.380.12 Lakhs towards the general corporate purposes to drive our business growth. In
accordance with the policies set up by our Board, we have flexibility in applying the remaining Net
Proceeds, for general corporate purpose including but not restricted to, meeting operating expenses, initial
development costs for projects other than the identified projects, and the strengthening of our business
development and marketing capabilities, meeting exigencies, which the Company in the ordinary course of
business may not foresee or any other purposes as approved by our Board of Directors, subject to
compliance with the necessary provisions of the Companies Act.

We confirm that any issue related expenses shall not be considered as a part of General Corporate Purpose.
Further, we confirm that the amount for general corporate purposes, as mentioned in this Prospectus, shall
not exceed 25% of the amount raised by our Company through this Issue.

4. Public Issue Expenses:

The estimated Issue related expenses includes Issue Management Fee, Underwriting and Selling
Commissions, Printing and Distribution Expenses, Legal Fee, Advertisement Expenses, Registrar’s Fees,
Depository Fee and Listing Fee. The total expenses for this Issue are estimated to be approximately Rs. 50
Lakhs which is 2.49 % of the Issue Size. All the Issue related expenses shall be proportionately met out
from proceeds of the Issue as per applicable laws. The break-up of the same is as follows:

Activity (Rs .in Lakhs)*
Issue management fees including fees and reimbursements of Market Making fees and 32
Underwriting

Regulatory expenses and payment to other inter_mediaries,_ AQvertisement & Marketing 18
Expenses and other out of pocket expenses, selling commissions, brokerages.

Total Estimated Issue Expenses 50

*Included Commission/ processing fees for SCSB, Brokerage and selling commission for Registered Brokers,
RTA ‘s and CDPs

Proposed Schedule of Implementation:

The proposed year wise break up of deployment of funds and Schedule of Implementation of Net Issue Proceeds
is as under:

(" In Lakhs)
S _ Already Amount to be
No Particulars Incurred deployed by
' 31/03/2019
1. Repayment of Existing Secured Loans 1099.76 -- 1099.76
2. Purchase of Fixed Assets 477.00 - 477.00
4, General Corporate Expense 380.12 -- 380.12
5. Issue Expenses 50.00 7.80 42.20
Total 2006.88 7.80 1999.08

The above mentioned amount deployed by our Company towards the aforementioned objects shall be recouped
by our Company from the Issue Proceeds of the Issue.
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The Management of the Company, in accordance with the policies set up by the Board, will have flexibility in
deploying the Net Proceeds of the Issue.

Appraisal

None of the Objects have been appraised by any bank or financial institution or any other independent third
party organization. The funding requirements of our Company and the deployment of the proceeds of the Issue
are currently based on available quotations and management estimates. The funding requirements of our
Company are dependent on a number of factors which may not be in the control of our management, including
variations in interest rate structures, changes in our financial condition and current commercial conditions and
are subject to change in light of changes in external circumstances or in our financial condition, business or
strategy.

Shortfall of Funds
Any shortfall in meeting the fund requirements will be met by way of internal accruals and or unsecured Loans.
Bridge Financing Facilities

As on the date of this Prospectus, we have not raised any bridge loans which are proposed to be repaid from the
Net Proceeds.

Monitoring Utilization of Funds

The Audit committee & the Board of Directors of our Company will monitor the utilization of funds raised
through this public issue. Pursuant to Regulation 32 of SEBI Listing Regulation 2015, our Company shall on
half-yearly basis disclose to the Audit Committee the Applications of the proceeds of the Issue. On an annual
basis, our Company shall prepare a statement of funds utilized for purposes other than stated in this Prospectus
and place it before the Audit Committee. Such disclosures shall be made only until such time that all the
proceeds of the Issue have been utilized in full. The statement of funds utilized will be certified by the Statutory
Auditors of our Company.

Interim Use of Proceeds

Pending utilization of the Issue proceeds of the Issue for the purposes described above, our Company will
deposit the Net Proceeds with scheduled commercial banks included in schedule Il of the RBI Act.

Our Company confirms that it shall not use the Net Proceeds for buying, trading or otherwise dealing in shares
of any listed company or for any investment in the equity markets or investing in any real estate product or real
estate linked products.

Variation in Objects

In accordance with Section 27 of the Companies Act, 2013, our Company shall not vary the objects of the Issue
without our Company being authorized to do so by the Shareholders by way of a special resolution. In addition,
the notice issued to the Shareholders in relation to the passing of such special resolution shall specify the
prescribed details as required under the Companies Act and shall be published in accordance with the
Companies Act and the rules there under. As per the current provisions of the Companies Act, our Promoter or
controlling Shareholders would be required to provide an exit opportunity to such shareholders who do not
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agree to the proposal to vary the objects, at such price, and in such manner, as may be prescribed by SEBI, in
this regard.

Other confirmations

There is no material existing or anticipated transactions with our Promoter, our Directors, our Company’s key
Managerial personnel and Group Companies, in relation to the utilization of the Net Proceeds. No part of the
proceeds of the Issue will be paid by us to the Promoter and Promoter Group, Group Companies, the Directors,
associates or Key Management Personnel, except in the normal course of business and in compliance with
applicable law.
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BASIC TERMS OF THE ISSUE

The Equity Shares being offered are subject to the provisions of the Companies Act, 2013, SCRR, 1957, SEBI
(ICDR) Regulations, 2009 , our Memorandum and Articles of Association, the terms of the Prospectus,
Prospectus, Application Form, the Revision Form, the Confirmation of Allocation Note, SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015 and other terms and conditions as may be
incorporated in the allotment advices and other documents/certificates that may be executed in respect of the
Issue. The Equity Shares shall also be subject to laws as applicable, guidelines, notifications and regulations
relating to the issue of capital and listing and trading of securities issued from time to time by SEBI, the
Government of India, the Stock Exchanges, the RBI, the FIPB, the RoC and/or other authorities, as in force on
the date of the Issue and to the extent applicable.

For details in relation to Issue expenses, see “Objects of the Issue” and “Other Regulatory and Statutory
Disclosures” on pages 100 and 353 respectively.

Authority for the Issue

The present Public Issue of 27,12,000 Equity Shares which have been authorized by a resolution of the Board of
Directors of our Company at their meeting held on May 15, 2018 and was approved by the Shareholders of the
Company by passing Special Resolution at the Extra Ordinary General Meeting held on June 08, 2018 in
accordance with the provisions of Section 62 (1) (c) of the Companies Act, 2013.

Ranking of Equity Shares

The Equity Shares being issued shall be subject to the provisions of the Companies Act, 2013 and our
Memorandum and Articles of Association and shall rank pari-passu in all respects with the existing Equity
Shares of our Company including in respect of the rights to receive dividends and other corporate benefits, if
any, declared by us after the date of Allotment. For further details, please refer to "Main Provisions of Articles
of Association of the Company" on page 438 of the Prospectus.

Mode of Payment of Dividend

The declaration and payment of dividend will be as per the provisions of Companies Act, the Articles of
Association, the provision of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015
and recommended by the Board of Directors and the Shareholders at their discretion and will depend on a
number of factors, including but not limited to earnings, capital requirements and overall financial condition of
our Company. We shall pay dividends in cash and as per provisions of the Companies Act. For further details,
please refer to “Dividend Policy” on page 237 of the Prospectus.

Face Value and Issue Price

The Equity Shares having a Face Value of Rs.10.00 each are being offered in terms of the Prospectus at the
price of Rs. 74per equity Share (including premium of Rs. 64per share). The Issue Price is determined by our
Company in consultation with the Lead Manager and is justified under the section titled “Basis for Issue Price”
on page 113 of the Prospectus. At any given point of time there shall be only one denomination of the Equity
Shares of our Company, subject to applicable laws.
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Compliance with the disclosure and accounting norms

Our Company shall comply with all requirements of the SEBI ICDR Regulations. Our Company shall comply
with all disclosure and accounting norms as specified by SEBI from time to time.

Minimum Application Value, Market Lot and Trading Lot

As per regulations made under and Section 29(1) of the Companies Act, 2013 the Equity Shares to be allotted
must be in Dematerialized form i.e. not in the form of physical certificates but be fungible and be represented by
the statement issued through electronic mode. Hence, the Equity Shares being offered can be applied for in the
dematerialized form only. In this context, two agreements have been signed among our Company, the respective
Depositories and the Registrar to the Issue:

e Tripartite Agreement dated December 01, 2017 between NSDL, our Company and Registrar to the
Issue; and

e Tripartite Agreement dated November 3, 2017 between CDSL, our Company and Registrar to the
Issue; and

The trading of the Equity Shares will happen in the minimum contract size of 1600 Equity Shares and the same
may be modified by the SME platform of NSE from time to time by giving prior notice to investors at large.

Allocation and allotment of Equity Shares through this Offer will be done in multiples of 1600 Equity Shares
and is subject to a minimum allotment of 1600 Equity Shares to the successful applicants in terms of the SEBI
circular No. CIR/MRD/DSA/06/2012 dated February 21, 2012.

Further, in accordance with Regulation 106(Q) of the SEBI (ICDR) Regulations the minimum application size
in terms of number of specified securities shall not be less than Rupees One Lakh per application.

Minimum Number of Allottees
The minimum number of allottees in the Issue shall be 50 shareholders In case the number of prospective
allottees is less than 50, no allotment will be made pursuant to this Issue and the amounts in the ASBA Account

shall be unblocked forthwith.

Period of Operation of Subscription List of Public Issue

ISSUE OPENS ON | August 20, 2018

ISSUE CLOSES ON | August 24, 2018

Underwriting and Minimum Subscription

In accordance with Regulation 106 P (1) of the SEBI (ICDR) Regulations, our Issue shall be hundred percent
underwritten. Thus, the underwriting obligations shall be for the entire hundred percent of the offer through the
Prospectus and shall not be restricted to the minimum subscription level.

As per section 39 of the Companies Act 2013, if the “stated minimum amount” has not been subscribed and the
sum payable on Application is not received within a period of 30 days from the date of issue of Prospectus, the
application money has to be returned within such period as may be prescribed.
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If the issuer does not receive the subscription of 100% of the Issue through this offer document including
devolvement of Underwriters within 60 (sixty) days from the date of closure of the issue, the issuer shall
forthwith refund the entire subscription amount received. If there is a delay beyond 8 (eight) days after the issuer
becomes liable to pay the amount, the issuer shall pay interest prescribed under Section 39 read with Rule 11 of
Companies(Prospectus and Allotment of Securities) Rules, 2014 of the Companies Act, 2013 and other
applicable laws, if any.

In accordance with Regulation [106R] of SEBI ICDR Regulations, The minimum number of allottees in this
Issue shall be 50 shareholders. In case the minimum number of prospective allottees is less than 50, no allotment
will be made pursuant to this Issue and the amounts in the ASBA Account shall be unblocked forthwith.

The Equity Shares have not been and will not be registered, listed or otherwise qualified in any other jurisdiction
outside India and may not be offered or sold, and applications may not be made by persons in any such
jurisdiction, except in compliance with the applicable laws of such jurisdiction.

Further, in accordance with Regulation 106( R) of the SEBI (ICDR) Regulations, our Company shall ensure
that the number of prospective allottees to whom the Equity Shares will allotted will not be less than 50 (Fifty)

Further, in accordance with Regulation 106 Q of the SEBI (ICDR) Regulations the minimum application size in
terms of number of specified securities shall not be less than Rupees One Lakh per application.

Arrangements for disposal of odd lots

The trading of the Equity Shares will happen in the minimum contract size of 1600 shares in terms of the SEBI
circular No. CIR/MRD/DSA/06/2012 dated February 21, 2012. However, the Market Maker shall buy the entire
shareholding of a shareholder in one lot, where value of such shareholding is less than the minimum contract
size allowed for trading on the SME Exchange.

Restrictions on transfer and transmission of shares or debentures and on their consolidation or
splitting

Except for lock-in of the Pre- Issue Equity Shares and Promoter minimum contribution in the Issue as detailed
in the section titled “Capital Structure” beginning on page 74 of the Prospectus, and except as provided in the
Articles of Association of our Company, there are no restrictions on transfers of Equity Shares. There are no
restrictions on transfer and transmission of shares/ debentures and on their consolidation/ splitting except as
provided in the Articles of Association. For further details please refer sub-heading "Main Provisions of the
Articles of Association" on page 438 of the Prospectus.

The above information is given for the benefit of the Applicants. The Applicants are advised to make their own
enquiries about the limits applicable to them. Our Company and the Lead Managers do not accept any
responsibility for the completeness and accuracy of the information stated hereinabove. Our Company and the
Lead Manager are not liable to inform to inform the investors of any amendments or modifications or changes
in applicable laws or regulations, which may occur after the date of this Prospectus. Applicants are advised to
make their independent investigations and ensure that the number of Equity Shares Applied for do not exceed
the applicable limits under laws or regulations.

Option to receive Equity Shares in Dematerialized Form

As per section 29(1) of the new Companies Act 2013, every company making public offer shall issue securities
only in dematerialized form only. The investors have an option either to receive the security certificate or to
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hold the securities with depository. However, as per SEBI's circular RMB (compendium) series circular no. 2
(1999-2000) dated February 16, 2000, it has been decided by the SEBI that trading in securities of companies
making an initial public offer shall be in dematerialized form only. The Equity Shares on Allotment will be
traded only on the dematerialized segment of the SME Exchange.

Migration to Main Board

In accordance with the NSE Circular dated March 10, 2014, our Company will have to be mandatorily listed and
traded on the SME Platform of the NSE for a minimum period of 2 (Two) years from the date of listing and only
after that it can migrate to the Main Board of the NSE as per the guidelines specified by SEBI and as per the
procedures laid down under Chapter XB of the SEBI (ICDR) Regulations.

As per the provisions of the Chapter XB of the SEBI (ICDR) Regulation, 2009, our Company may migrate to
the main board of NSE from the SME Exchange on a later date subject to the following:

o If the Paid up Capital of the Company is likely to increase above Rs.25 Crore by virtue of any further
issue of capital by way of rights, preferential issue, bonus issue etc. (which has been approved by a
special resolution through postal ballot wherein the votes cast by the shareholders other than the
Promoter in favour of the proposal amount to at least two times the number of votes cast by
shareholders other than promoter shareholders against the proposal and for which the Company has
obtained in-principal approval from the main board), we shall have to apply to NSE for listing our
shares on its main board subject to the fulfillment of the eligibility criteria for listing of specified
securities laid down by the main board or

e If the Paid-Up Capital of our Company is more than Rs.10.00 Crore and up to RS.25.00 Crore, our
company may still apply for migration to the Main Board. If our Company fulfils the eligibility criteria
for listing laid down by the Main Board of NSE and if the same has been approved by a special
resolution through postal ballot wherein the votes cast by the shareholders other than the Promoter in
favour of the proposal amount to at least two times the number of votes cast by shareholders other than
promoter shareholders against the proposal.

Market Making

The shares offered through this Issue are proposed to be listed on the SME platform of NSE, wherein the Lead
Manager to this Issue shall ensure compulsory Market Making through the registered Market Makers of the
SME Exchange for a minimum period of 3 (three) years from the date of listing on the SME platform of NSE.
For further details of the agreement entered into between the Company, the Lead Manager and the Market
Maker please refer to "General Information - Details of the Market Making Arrangements for this Issue™ on
page 64 of the Prospectus.

In accordance with the SEBI Circular No. CIR/MRD/DSA/31/2012 dated November 27, 2012; it has been
decided to make applicable limits on the upper side for the Market Makers during market making process taking
into consideration the Issue size in the following manner:

Issue Size Buy quote exemption threshold Re-Entry threshold for buy quote
(including mandatory initial (including mandatory initial
inventory of 5% of the Issue inventory of 5% of the Issue Size)

Size)
Up to Rs.20 Crore 25% 24%
Rs. 20 to Rs.50 Crore 20% 19%
Rs. 50 to Rs. 80 Crore 15% 14%
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Above Rs. 80 Crore \ 12% | 11%

Further, the Market Maker shall give (2) Two way quotes till it reaches the upper limit threshold; thereafter it
has the option to give only sell quotes. Two (2) way quotes shall be resumed the moment inventory reaches the
prescribed re-entry threshold.

In view of the Market Maker obligation, there shall be no exemption/threshold on downside. However, in the
event the Market Maker exhausts its inventory through market making process on the platform of the exchange,
the concerned stock exchange may intimate the same to SEBI after due verification.

New Financial Instruments

There are no new financial instruments such as deep discounted bonds, debenture, warrants, secured premium
notes, etc. issued by our Company.

Pre-Issue Advertisement

Subject to Section 30 of the Companies Act, 2013 our Company shall, after registering the Prospectus with the
RoC publish a pre-1ssue advertisement, in the form prescribed by the SEBI (ICDR) Regulations, in one widely
circulated English language national daily newspaper; one widely circulated Hindi language national daily
newspaper and one regional newspaper with wide circulation where the Registered Office of our Company is
situated.

Jurisdiction

Exclusive jurisdiction for the purpose of this Issue is with the competent courts / authorities in Gujarat,
Ahmedabad, India.

The Equity Shares have not been and will not be registered under the U.S. Securities Act or any state securities
laws in the United States, and may not be offered or sold within the United States, except pursuant to an
exemption from or in a transaction not subject to, registration requirements of the Securities Act. Accordingly,
the Equity Shares are only being offered or sold outside the United States in compliance with Regulation S
under the Securities Act and the applicable laws of the jurisdictions where those offers and sales occur.

The Equity Shares have not been and will not be registered, listed or otherwise qualified in any other jurisdiction
outside India and may not be offered or sold, and applications may not be made by persons in any such
jurisdiction, except in compliance with the applicable laws of such jurisdiction.
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BASIS FOR ISSUE PRICE

The Issue Price is determined by our Company in consultation with the Lead Manager on the basis of the
following qualitative and quantitative factors. The face value of the Equity Share is Rs. 10 and Issue Price is
Rs74 per Equity Share and is 7.4 times the face value.

The financial data presented in this section are based on our Company's restated financial statements. Investors
should also refer to the sections titled 'Risk Factors' and 'Financial Statements' on page no. 19 and 238,
respectively, of this Prospectus to get a more informed view before making the investment decision.

QUALITATIVE FACTORS

Some of the qualitative factors, which form the basis for computing the price, are —
Experienced promoters and Management Expertise;

Quality projects and committed operations;

Independent Execution capabilities ; and
Networking strength

YV V V V

For details of Qualitative factors please refer to the paragraph ‘Our Competitive Strengths’ in the chapter titled
‘Business Overview’ beginning on page no. 144 of this Prospectus.

QUANTITATIVE FACTORS
The information presented in this section relating to the Company is based on the restated financial statements
of the Company for the Financial Year 2017-18, 2016-17 and 2015-16 prepared in accordance with Indian

GAAP. Some of the quantitative factors, which form the basis for computing the price, are as follows:

1. Basic & Diluted Earnings Per Share (EPS):

Basic and Diluted

EPS (In Rs.) Weights
(Standalone)
Fiscal 2018 2.38 3
Fiscal 2017 17.34 2
Fiscal 2016 (507) 1
Weighted Average (77.53)

Notes:
(i) The figures disclosed above are based on the restated financial statements of the Company.
(if) The face value of each Equity Share is Rs. 10.00.
(iif) Earnings per Share has been calculated in accordance with Accounting Standard 20 — “Earnings per
Share” issued by the Institute of Chartered Accountants of India.
(iv) The above statement should be read with Significant Accounting Policies and the Notes to the Restated
Financial Statements as appearing in Annexure IV on page no.224.
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2. Price to Earnings (P/E) ratio in relation to Issue Price of Rs.74:

P/E at the Issue Price

Particulars of Rs.74:
Based on the Standalone Basic and Diluted EPS of Rs. 2.38, as per 31.09
restated financial statements for the year ended March 31, 2018 '
Based on the Standalone Basic and Diluted EPS of Rs. 17.34, as per 4.07
restated financial statements for the year ended March 31, 2017 '
Based on the Standalone weighted average EPS of Rs.(77.53), as per NA
restated financial statements
Industry PE *
Highest 156.52
Lowest 42.34
Industry Composite PE 83.98

*Source : www.bseindia.com; www.screener.com;

3. Return on Net Worth#:

Standlone

Period Return on Net Worth Weights
%

Year ended March 31, 2018 13.39 3
Year ended March 31, 2017 (13.04) 2
Year ended March 31, 2016 N.A.* 1
Weighted Average Negative

#Restated Profit after Tax/Net Worth
*The Company has incurred a loss and the Networth of the Company is negative for the year ended on

March 31, 2016 hence there will be no return on Networth.

4. Minimum Return on increased Net Worth required to maintain Pre-Issue EPS

a) Based on Basic and Diluted EPS, as adjusted of FY 2017-18 of Rs.2.42 at the Issue Price of Rs.74:
- 3.27% on the restated financial statements. (On Standalone basis)

b) Based on Weighted Average Basic and Diluted EPS, as adjusted of Rs.(77.51) the Issue Price of Rs.74:
- NA% on the restated financial statements. (On Standalone basis)

Net Asset Value (NAV) per Equity Share:

Particulars Amt. (in Rs.)
Standlone

As on March 31, 2018 15.3

As on March 31, 2017 (133)

As on March 31, 2016 (150)
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5. Comparison of Accounting Ratios with Industry Peers:

Face EPS
Value 31/3/18 08/08/18 31/3/18

Sr. No. Particulars

1 Dangee Dums 10 2.38 31.09 NA. 15.3
Limited
Coffee Day

2 Enterprise Limited 10 (2:91) NA NA. 88.80

3 Jubilant Foodworks 10 31.29 47.92 19.77 158.21
Limited

4 Vidli Restaurants 10 0.34 141.18 2.97 11.52
Limited

Note: Since there are no listed peers available with the same line of business, the nearest listed peers
matching with the business models of our Company has been considered and disclosed for the Investors
to take better investment decisions. Also, the comparison with peers is on Standalone basis.

1) Based on March 31, 2018 financial statements as reported to BSE
2) Based on March 31, 2018 restated financial statement.
3) Basic & Diluted Earnings per share (EPS), as adjusted
4) Price Earning (P/E) Ratio in relation to the Issue Price of Rs. 74/-

6. The face value of Equity Shares of our Company is Rs. 10 per Equity Share and the Issue Price of Rs.
74/- per Equity Share is 7.4times the face value.

7. The Issue Price of Rs. 74is determined by our Company in consultation with the Lead Manager and is

justified based on the above accounting ratios. For further details, please refer to the section titled 'Risk
Factors', and chapters titled 'Business Overview' and 'Restated Financial Statement’ beginning on page
no.19, 144 and 238, respectively of this Prospectus.
Investors should read the above mentioned information along with section titled “Our Business”, "Risk
Factors" and "Financial Information of the Company" beginning on page no. 144, page no.19 and page no.
238 respectively including important profitability and return ratios, as set out in "Annexure Q” to the
Financial Information of the Company on page no 246 of the Prospectus to have a more informed view.

DANGEE DUMS LIMITED 115



STATEMENT OF TAX BENEFITS

To,

The Board of Directors,

Dangee Dums Limited,

(Formerly Known as Aromen Hospitality Pvt Ltd.)
4-A, Ketan Society,

Nr. Sardar Patel Colony,

Naranpura, Ahmedabad-380014

Dear Sirs,
INITIAL PUBLIC OFFER (SME ISSUE) OF EQUITY SHARES

We refer to the proposed Initial Public Offer of the shares of Dangee Dums Limited (“the Company”). We
enclose herewith the statement showing the current position of tax benefits available to the company and to its
shareholders as per the provisions of the Income tax Act, 1961for inclusion in the placement document for the
proposed Initial Public Offer of shares. Several of these benefits are dependent on the Company or its
shareholders fulfilling the conditions prescribed under the relevant provisions of the statute. Hence, the ability of
the Company or its shareholders to derive these direct tax benefits is dependent upon their fulfilling such
conditions.

The benefits discussed in the enclosed statement are neither exhaustive nor conclusive. The contents stated in
the Annexure are based on the information, explanations obtained from the Company. This statement is only
intended to provide general information to guide the investors and is neither designed nor intended to be a
substitute for professional tax advice. In view of the individual nature of the tax consequences and the changing
tax laws, each investor is advised to consult their own tax consultant with respect to the specific tax implications
arising out of their participation in the issue. We are neither suggesting nor are we advising the investor to invest
money based on this statement.

We do not express any opinion or provide any assurance as to whether:

- The Company or its Shareholders will continue to obtain these benefits in future;
- The conditions prescribed for availing the benefits have been / would be met with;
- The revenue authorities/ courts will concur with the views expressed herein.

We hereby give our consent to include enclosed statement regarding the tax benefits available to the Company
and to its shareholders in the placement document for the proposed initial public offer which the Company
intends to submit to the Securities and Exchange Board of India.

LIMITATIONS

Our views expressed in the statement enclosed are based on the facts and assumptions indicated above. No
assurance is given that the revenue authorities / courts will concur with the views expressed herein. Our views
are based on the existing provisions of law and its interpretation, which are subject to change from time to time.
We do not assume responsibility to update the views consequent to such changes. The views are exclusively for
the use of Dangee Dum Limited and shall not, without our prior written consent, be disclosed to any other
person

This statement has been prepared solely in connection with the offering of Equity shares by the company under
the Securities & Exchange Board of India (“SEBI”) (Issue of Capital and Disclosure Requirements)
Regulations, 2009, as amended (the Offering).
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If this Note is to be included in any offering document prepared in connection with the offering and thereby
associating our name with this Note (either as Preparer or otherwise), the same shall be subject to our prior
written consent.

For, J. T. Shah & Co.
Chartered Accountants
(Firm Regd. No. 109616W)
Date : 11/06/2018
Place: Ahmedabad
Sd/-
(J. T. Shah)
Partner
(M.N0.3983)
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STATEMENT OF POSSIBLE DIRECT TAX BENEFITS AVAILABLE TO Dangee Dums Limited.
(“COMPANY”) AND TO ITS SHAREHOLDERS

I SPECIAL SPECIFIC TAX BENEFITS OF THE COMPANY
There are no special specific tax benefits available to the Company.

Il.  GENERAL TAX BENEFITS TO THE COMPANY (Under the Income Tax Act,1961)

1.

In accordance with section 10(34), dividend income (referred to in section 115-O) earned by the
company shall be exempt from tax.

In accordance with section 32(1), the Company can claim depreciation on specified tangible
assets (being Building, Plant and Machinery, Furniture, Computer and Vehicles) and intangible
assets (being Knowhow, Copyrights, Patents, Trademarks, Licenses, Franchise or any other
business or commercial rights of similar nature) acquired on and after 1st April, 1998) owned by
it and used for the purpose of its business.

If the Company invest in the equity shares of another Company or in the unit of an equity
oriented fund, as per the provisions of Section 10(38), any income arising from the transfer of
long term capital assets being an equity share in the Company or units of mutual fund shall not
be included in the total income if the transaction is chargeable to securities transaction tax.

However, when the Company is liable to tax on book profits under section 115JB of the Act, the
said income is required to be included in book profits and taken into account in computing the
Minimum Alternative Tax payable under section 115JB.

Income received in respect of the units of mutual fund specified under clause 10(23D) or income
received in respect of units from administrators of the specified undertaking or income received
in respect of units from the specified Company is exempted from tax in the hands of the
Company, under section 10(35) of I.T. Act.

In accordance with section 112, the tax on capital gains or transfer of listed shares, where the
transaction is not chargeable to securities transaction tax, held as long term capital assets will be
the lower of:

- 20 percent (plus applicable surcharge and —Education Cess) of the capital gains as computed
after indexation of the cost; or

- 10 percent (plus applicable surcharge and —Education Cess) of the capital gains as computed
without indexation of the cost.

In accordance with Section 111A capital gains arising from the transfer of short term asset being
an equity shares of the Company and such transaction is chargeable to securities transaction tax,
the tax payable on the total income shall be:-

(i) the amount of income tax calculated on such terms capital gains at the rate of 15 percent
(plus applicable surcharge and —Education Cess).

In accordance with section 35D, the Company is eligible for deduction in respect of specified
preliminary expenditure incurred by the Company in connection with the present issue such as
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underwriting commission, brokerage, and other expenses or extension of its undertaking or in
connection with setting up a new unit for an amount equal to 1/5th of such expenses for each of
the five successive previous years beginning with the previous year in which the extension of the
undertaking is completed or the new unit commences production or operation, subject to
conditions and limits specified in that section.

In accordance with section 35DDA, the company is eligible for deduction in respect of payments
made to its employees in connection with their voluntary retirement for an amount equal to 1/5™
of the amount so paid for that previous year, and the balance in four equal installments for each
of the succeeding previous years subject to conditions specified in that section.

In accordance with section 35, the Company is eligible for deduction in respect of any
expenditure (not being in the nature of capital expenditure) on scientific research related to the
business subject to conditions specified in that section.

As per section 35(2AA) a deduction of 200% shall be allowed as a deduction of the sum paid by
the Company, to a National Laboratory or a University or an Indian Institute of Technology or a
specified person as specified in this section with a specific direction that the sum shall be used
for scientific research undertaken under a programme approved in this behalf by the specified
authority subject to condition specified in that section.

Under Section 71 of the IT Act, business loss suffered by the company during the year is
allowed to be set off against income from any other head.

Under Section 72 of the IT Act, the company is entitled to carry forward business losses that
cannot be set off against permitted sources of income in the relevant assessment year, for a
period of 8 consecutive assessment years immediately succeeding the assessment year when the
losses were incurred and set off such losses against income chargeable under the head “Profits
and gains from business or profession” in such assessment year. However, only such losses
which have been determined in pursuance of a return filed in accordance with Sec 139(1) of the
IT Act shall be carried forward and set off under section 72 of the IT Act.

The amount of tax paid under section 115JB by the Company for any assessment year beginning
on or after April 1, 2006 will be available as credit for ten years succeeding the assessment year
in which MAT credit becomes allowable in accordance with the provision of section 115JAA of
the ACT.

As per the provision of section 80G of the Act, the deduction will be available in the respect of
donations to various charitable institutions and funds covered under that section, subject to
fulfillment of the conditions specified therein.

Under section 36(1) (xv) of the Act, the Securities Transaction Tax paid by the Company in
respect of the transactions , the income whereof is chargeable as Business Income will be
allowable as deduction against such income.

I11.  SPECIAL TAX BENEFITS TO THE SHARE HOLDERS OF THE COMPANY

Nil
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IV. GENERAL TAX BENEFITS TO THE SHAREHOLDERS OF THE COMPANY (Under the
Income Tax Act,1961)

A. Resident
1. In accordance with section 10(34), divided income declared, distributed or paid by the
company (referred to in section 115-O) on or April 1, 2003 will be exempt from tax in the
hands of the shareholders. Any income by way of dividend in excess of Rs. 10 lakh shall be
chargeable to tax in the case of an individual, Hindu undivided family (HUF) or a firm at the
rate of ten percent. The taxation of dividend income in excess of ten lakh rupees shall be on
gross basis.

2. In accordance with section 10(38), any income arising from the transfer of a long term capital
asset being an equity share in a company is not includible in the total income if the transaction
is chargeable to securities transaction tax.

3. Inaccordance with section 112,the tax on capital gains on transfer of listed shares, where the
transaction is not chargeable to securities transaction tax, held as long term capital assets will
be the lower of:

a) 20 percent (plus applicable surcharge and —Education Cessl) of the capital gains as
computed after indexation of the cost; or

b) 10 percent (plus applicable surcharge and —Education Cess‘) of the capital gains as
computed without indexation.

4. In accordance with section 111A capital gains arising from the transfer of a short term asset
being an equity share in a company and such transaction is chargeable to securities transaction
tax, the tax payable on the total income shall be the aggregate of (i) the amount of income tax
calculated on such short term capital gain at the rate of 15 percent (plus application surcharge
and —Education Cessl) and (ii) the amount of income tax payable on the balance amount of
the total income as if such balance amount were the total income.

5. In accordance with section 54EC , long term capital gains arising on transfer of the shares of
the company on which securities transaction tax is not payable , shall be exempt from tax if
the gains are invested within six months from the date of transfer in the purchase of a long
term specified asset. The long term specified asset notified for the purpose of investment
means notified bonds of Rural Electrification Corporation Ltd. (REC) and National Highway
Authority of India (NHAI). Notification issued by Government of India specifies that no such
bonds will be issued to a person exceeding Rs.50 Lacs. If only a part of the capital gain is so
invested, the exemption would be limited to the amount of the capital gain so invested.

In accordance with section 54F, long-term capital gains arising on the transfer of the shares of
the company held by an individual or Hindu Undivided Family on which securities transaction
tax is not payable , shall be exempt from capital gains tax if the net consideration is utilized ,
with in a period of one year before , or two years after the date of transfer , in the purchase of
a new residential house, or for construction of a residential house with in three years.

6. Under section 36(1)(xv) of the act. The securities Transaction Tax paid by the assessee in
respect of the transactions, the income where of is chargeable as business Income, will be
allowable as deduction against such income.
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B. Non —Residents

a. In accordance with section 10(34), dividend income declared, distributed or paid by the
company (referred to in 115 — o) will be exempt from tax.

b. In accordance with section 10 (38), any income arising from the transfer of a long term capital
asset being an equity share in a company is not includible in the total income, if the
transaction is chargeable to securities transaction tax.

c. In accordance with section 48, capital gains arising out of transfer of a capital asset being in
the company, and such transaction is not chargeable to securities transaction tax, shall be
computed by converting the cost of acquisition, expenditure in connection with such transfer
and the full value of the consideration received or accruing as a result of the transfer into the
same foreign currency as was initially utilized in the purchase of the shares and the capital
gains computed in such foreign currency shall be reconverted into Indian currency, such that
the aforesaid manner of computation of capital gains shall be applicable in respect of capital
gains accruing/arising from every reinvestment their after and sale of shares or debentures of
an Indian Company including the company.

d. Inaccordance with section 112, the tax on capital gains on transfer of listed shares, where the
transaction is not chargeable to securities transaction tax, held as long term capital assets will
be at the rate of 20% (plus applicable surcharge and Education cess).

e. In accordance with section 111A capital gains arising from the transfer of a short term asset
being an equity share in a company and such transaction is chargeable to securities transaction
tax, the tax payable on the total income shall be aggregate of (i) the amount of income — tax
calculated on such short term capital gains at the rate of 15 percent (plus applicable surcharge
and Education cess) and (ii) the amount of income — tax payable on the balance amount of the
total income as if such balance amount were the total income.

f. In accordance with section 54EC , long term capital gains arising on transfer of the shares of
the company on which securities transaction tax is not payable, shall be exempt from tax if the
gains are invested within six months from the date of transfer in the purchase of a long- term
specified asset. The long- term specified asset notified for the purpose of investment is
notified bonds of Rural Electrification Corporation Ltd (REC) and Nation Highways
Authority of India (NHAI).

Notification issued by Government of India specifies that no such bonds will be issued to a
person exceeding Rs. 50 lacs.
If only a part of the capital gain is so invested, the exemption would be limited to the amount
of the capital gain so invested.

g. Inaccordance with section 54F, long- term capital gains arising on the transfer of the shares of
the company held by an individual or Hindu Undivided Family on which securities transaction
tax is not payable, shall be exempt from capital gains tax if the net consideration is utilized,
with in a period of one year before, or two year after the date of transfer, in the purchase of a
new residential house, or for construction of a residential house within three years.

h. Under section 36 (1) (xv) of the act, the amount of securities transaction tax paid by an assess
in respect of taxable securities transactions offered to tax as —profits and gains of business or
profession —shall be allowable as a deduction against such business income.
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i.  Under the provisions of section 195 of the Income Tax act , any income (not being an income
chargeable under the head _Salaries®), payable to non — residents, is subject to withholding tax
as per the prescribed rate in force , subject to the tax treaty. Accordingly income tax may have
to be deducted at source in the case of a non resident at the rate under the domestic tax laws or
under the tax treaty , whichever is beneficial to the assessee unless a lower withholding tax
certificate is obtained from the tax authorities .

j. The tax rates and consequent taxation mentioned above will be further subject to any benefits
available under the Tax Treaty, if any, between India and the country in which the non —
resident has fiscal domicile. As per the provisions of section 90(2) of the act, the provisions of
the act would prevail over the provisions of the Tax Treaty to the extent they are more
beneficial to the non-resident.

C. Non - Resident Indians
Further, a Non- Resident Indian has the option to be governed by the provisions of chapter xii-A of
the Income — tax Act, According to which:

1. In accordance with section 115E, Where income includes income from investment or income
from long-term capital gains or transfer of assets other than specified asset of the company,
Investment Income shall be taxable at the rate of 20% (plus applicable surcharge and
—Education Cess) and income by way of long term capital gains in respect of assets other
than a specified asset, shall be chargeable at 10% plus applicable surcharge and —Education
Cess)

2. Inaccordance with section 115F, subject to the conditions and to the extent specified therein,
long — term capital gains arising from transfer of shares of the company acquired out of
convertible foreign exchange, and on which securities transaction tax is not payable, shall be
exempt from capital gains tax if the net consideration is invested within six months of the date
of transfer in any specified asset or any saving certificates referred to in clause 4B of section
10 of income tax act, 1961, subject to the conditions specified in that section.

3. In accordance with section 115G, it is not necessary for a Non — Resident Indian to file a
return of income under section 139(1), if his total income consists only of investment income
earned on shares of the company acquired out of convertible foreign exchange or/and income
by way of long-term capital gains earned on transfer of shares of the company acquired out of
convertible foreign exchange, and the tax has been deducted at source from such income
under the provisions of chapter xvii — B of the Income Tax Act.

4. In accordance with section 115-1,where a Non Resident Indian opts not to be governed by the
provisions of chapter XII-A for any assessment year, his total income for that assessment year
(including income arising from investment in the company)will be computed and tax will be
charged according to other provisions of the Income Tax act.

5. As per section 115H of the Act, where a non-resident Indian becomes assessable as a resident
in India, he may furnish a declaration in writing to the Assessing Officer, along with his return
of income for that year under section 139 of the Act to the effect that the provisions of Chapter
XI1A shall continue to apply to him in relation to such investment income derived from the
specified assets for that year and subsequent assessment years until such assets are converted
into money.
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D. Foreign Institutional Investors (F1Is)

1.

In accordance with section 10(34) , dividend income declared ,distributed or paid by the
Company (referred to in section 115-O) on or after April 1,2003 will be exempt from tax in
the hands of Foreign Institutional Investor (FlIs).

As per section 10(38) of the Act ,long term capital gains arising from the transfer of a long
term capital asset being an equity share in a Company or a unit of an equity oriented fund ,
where such transaction is chargeable to securities transaction tax will be exempt.

As per provisions of section 115AD of the Act ,income (other than income by way of
dividends referred to Section 115 —O) received in respect of securities ( other units referred to
section 115 AB) is taxable at the rate of 20% (plus applicable surcharge and education cess).

As per provisions of section 115AD of the Act read with section 111 A of the Act ,short term
capital gains arising from the sale of Equity shares of the company transacted through a
recognized stock exchange in India ,where such transaction is chargeable to securities
transaction tax, will be taxable at the rate of 15% (plus applicable surcharge and education
cess).

As per section 115 AD of the Act, Flls will be taxed on the capital gains that are not exempt
under the provisions of section 10(38) of the Act at the following rates :

(a) Long term Capital Gains 10 %

(b) Short term capital gains (other than referred to in section 111A) 30%*(plus applicable
surcharge and education cess)

In case of long term capital gains (in cases not covered under section 10(38) of the Act), the
tax is levied on the capital gains computed without considering the cost indexation and
without considering foreign exchange fluctuation.

The tax rates and consequent taxation mentioned above will be further subject to any benefits
available under the Tax Treaty, if any between India and the country in which the FIl has
fiscal domicile. As per the provisions of section 90(2) of the Act, the provisions of the Act
would prevail over the provisions of the Tax Treaty to the extent they are more beneficial to
the FII.

Under section 54 EC of the Act and subject to the conditions and to the extent specified
therein ,long term capital gains (other than those exempt under section 10(38) of the Act )
arising on the transfer of shares of the company would be exempt from tax if such capital
gains in invested within six months after the date of such transfer in the bonds (long term
specified assets) issued by:

I.  National Highway Authority of India constituted under section 3 of the National Highway
Authority of India Act,1988;

Il.  Rural Electrification Corporation Limited, the company formed and registered under the
Companies Act, 1956.
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If only part of the capital gains is on reinvested, the exemption available shall be in the
same proportion as the cost of long term specified assets bears to the whole of the capital
gains. The cost of the long term specified assets, which has been considered under this
section for calculating capital gains, shall not be allowed as a deduction from the income
tax under section 80C of the Act.

E. Mutual Funds
In accordance with section 10(23D), any income of subject to the provisions of Chapter XII-E
i. A mutual fund registered under the Securities and Exchange Board of India Act 1992 or
regulations made there under;

ii. Such other Mutual fund set up by a public sector bank or a public financial institutions or
authorized by the Reserve Bank of India subject to such conditions as the Central government
may, by notification in the Official Gazette, specify in this behalf will be exempt for income
tax.

Notes:

1. All the above benefits are as per the current tax law as amended by the Finance Act, 2016 and
will be available only to the sole/ first named holder in case the shares are held by joint
holders.

2. Inrespect of non residents, taxability of capital gains mentioned above shall be further subject
to any benefits available under the Double Taxation Avoidance Agreements, if any, between
India and the country in which the non-resident has fiscal domicile.

3. In view of the individual nature of tax consequences, each investor is advised to consult
his/her own tax advisor, with respect to specific tax consequences of his/her participation in
the issue.

4. The above statement of possible direct and indirect taxes benefits sets out the provisions of
law in a summary manner only and is not a complete analysis or listing of all potential tax
consequences of the purchase, ownership and disposal of Equity Shares.

We hereby give our consent to include our above referred opinion regarding the tax benefits available to the
Company and to its shareholders in the offer document which the Company intends to submit to the Securities
and Exchange Board of India, Mumbai.
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SECTION V - ABOUT THE ISSUER COMPANY

INDUSTRY OVERVIEW

The information in this section has not been independently verified by us, the Lead Manager or any of our or
their respective affiliates or advisors. The information may not be consistent with other information compiled by
third parties within or outside India. Industry sources and publications generally state that the information
contained therein has been obtained from sources it believes to be reliable, but their accuracy, completeness
and underlying assumptions are not guaranteed and their reliability cannot be assured. Industry and
government publications are also prepared based on information as of specific dates and may no longer be
current or reflect current trends. Industry and government sources and publications may also base their
information on estimates, forecasts and assumptions which may prove to be incorrect. Accordingly, investment
decisions should not be based on such information.

Global Economic Scenario

After exceeding expectations in 2017, the global economy is projected to carry forward its current momentum to
generate a 3 percent growth rate in 2018. While the growth path of mature markets will remain solid in the short
term, potential for much faster growth is limited, and a growth slowdown is likely to set in later in the decade.
As some major emerging markets are maturing themselves, especially China, they are unlikely to return to
growth trends of the past. The good news is that a larger role for qualitative growth factors and improvement in
labour force skills, digitization, and especially stronger productivity growth may help sustain growth and
provide better conditions for businesses to thrive over the next decade.

In 2018, the economies of emerging Asia are expected to grow at 4.9 percent -- a slight improvement over 2017.
While the region’s growth rate is likely to slow in the medium term, it will still perform better than the global
emerging market average. Deceleration in China’s economic growth, Southeast Asia’s exposure to rising ant
globalization sentiment in the West, and challenges fully translating a demographic dividend in India into
productive human capital are significant impediments to the region’s growth potential.

(Source: www.conference-board.org/economic-outlook-2018)

In most other major advanced economies, growth is projected to continue around the current modest path. In the
United Kingdom, the pace of expansion in 2016 was lower than in previous years, despite support from resilient
household spending, actions by the Bank of England and adjustment to the fiscal stance following the Brexit
vote. UK growth is expected to ease further as rising inflation weighs on real incomes and consumption, and
business investment weakens amidst uncertainty about the United Kingdom’s future trading relations with its
partners. In Japan, data revisions show a somewhat more positive picture of recent growth outcomes. Industrial
production and exports have strengthened, helped by the depreciation of the yen, but consumption spending
remains subdued. The fiscal easing will help GDP growth pick up to 1.2% this year but, with consolidation set
to resume in 2018, growth prospects will depend on the extent to which wage growth picks up from its current
low rate. Growth in Canada is expected to increase, supported by fiscal initiatives, export-market growth and the
slowdown in commodity-related investment bottoming out.

A stronger growth environment would enhance resilience, but may not suffice to tackle all financial
vulnerabilities. Countries also need to have robust early warning systems, engage in active supervision and use
macro prudential instruments appropriately, including setting limits on mortgage loan-to-value and debt-service-
to-income ratios. The resilience of housing markets can be improved by addressing tax biases in favour of debt-
financed home ownership and unnecessary obstacles to housing supply. Faced with market volatility and
mismatches, emerging market economies should ensure that they have a credible policy framework and
maintain open and transparent capital markets.
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(Source:www.oecd.org/eco/outlook/Will-risks-derail-the-modest-recovery-OECD-Interim-Economic-Outlook-March-
2017)

Indian Economic Scenario

India has emerged as the fastest growing major economy in the world as per the Central Statistics Organisation
(CSO) and International Monetary Fund (IMF) and it is expected to be one of the top three economic powers of
the world over the next 10-15 years, backed by its strong democracy and partnerships. India’s GDP increased
7.1 per cent in 2016-17 and is expected to reach a growth rate of 7 per cent by September 2018. India's gross
domestic product (GDP) grew by 6.3 per cent in July-September 2017 quarter as per the Central Statistics
Organisation (CSO). Corporate earnings in India are expected to grow by over 20 per cent in FY 2017-18
supported by normalisation of profits, especially in sectors like automobiles and banks, according to Bloomberg
consensus. India has retained its position as the third largest start-up base in the world with over 4,750
technology start-ups, with about 1,400 new start-ups being founded in 2016, according to a report by
NASSCOM. India's foreign exchange reserves were US$ 404.92 billion in the week up to December 22, 2017,
according to data from the RBI.

With the improvement in the economic scenario, there have been various investments in various sectors of the
economy. The M&A activity in India increased 53.3 per cent to US$ 77.6 billion in 2017 while private equity
(PE) deals reached US$ 24.4 billion. India's gross domestic product (GDP) is expected to reach US$ 6 trillion by
FY27 and achieve upper-middle income status on the back of digitisation, globalisation, favourable
demographics, and reforms. India is also focusing on renewable sources to generate energy. It is planning to
achieve 40 per cent of its energy from non-fossil sources by 2030 which is currently 30 per cent and also have
plans to increase its renewable energy capacity from 57 GW to 175 GW by 2022.

(Source :www.ibef.org/economy/indian-economy-overview)

India: Gross domestic product (GDP) in current prices from 2012 to 2022 (in billion U.S. dollars)
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(Sources :www.statista.com/statistics/263771/gross-domestic-product-gdp-in-india)
Global Cake and Pastries Industry (Bakery Industry)

Technavio analysts forecast the global bakery market to grow at a CAGR of more than 6% between 2016 and
2020. Vendors have gradually begun to split their focus into health and indulgence cakes and pastries in

DANGEE DUMS LIMITED 126



 DANGEE DUMS

Western Europe and North America. High-fiber bakery products are witnessing robust retail sales in Latin
America and Asia-Pacific (APAC).”

Market Insights

The global cakes market is expected to grow at a CAGR of 3.5%
during the period 2017-2022 to reach a market value of USD
75 billion. As a major development in the marketplace, at the
end of October 2014, Fletchers became a part of Finsbury, the
UK’s largest supplier of premium cakes, and contributed GBP
16 million to sales in two months. Manufacturers are including
healthy ingredients in their cake products in order to sustain
their competitive advantage over others. The sales of large cakes
have been on the decline in favour of small ones. It witnesses a
high consumption rate in the categories of cakes, pastries, pies,
scones, bread, biscuits, and cereals in the developed markets of
North America and Western Europe.

The growing demand for healthier and innovative products & ingredients are driving the growth of this market
in the emerging markets of Asia, Latin America, and Middle-East & Africa. The global demand for bakery
products is expected to grow at a CAGR of 7.0% in the coming years. The ingredients used in the bakery
products are termed as bakery ingredients and are essential to ensure high quality standards and longer shelf life
of these bakery products. Baking ingredients are used in a wide range of baking applications that include bread,
cookies & biscuits, cakes & pastries, rolls & pies, pizzas, and donuts. In 2016, the bread segment dominated the
global market. The most common bakery ingredients include flour, butter, honey, yeast, eggs, fruits, flavour
enhancers, and colour additives.

Market Dynamics

Increase in urbanization and changing consumer preferences drive the growth of this market. The rise of in-store
bakeries is another major driver of this market. Health issues in line with the growing concern for obesity and
related diseases and regulatory constraints pertaining to product labelling pose a threat to this market. The
increase in home baking further reduces the demand for packaged cakes. The increase in online sales and
demand for product innovation would further help in market growth in the future. Cake pops, a type of snack, is
gaining popularity and is available in grocery stores. The idea of customizable cakes is a key factor contributing
to the growth of this market.

The growing demand for ready-to-eat food is expected to boost the bakery ingredients markets. The shift in the
conventional home cooked food to convenience foods has also increased the demand of cakes, pasteries, Donuts
and other bakery products in the emerging markets. Adoption of westernized lifestyle, double income families,
emphasis on healthier lifestyles, greater nutrition awareness, and increase in disposable income are the major
factors that are responsible for the growth in bakery industry, which in turn will drive the demand for the bakery
manufacturers.

Market Segmentation

The global cakes market is segmented on the basis of product type, mixing methods, sales channels, and
geography. By product type, the market is segmented into decorated cake, cupcake, dessert cake, pound cake,
cheesecake, ice cream cake, snack cake, wedding cake, and others. Decorated cake and dessert cake together
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account for the majority of the market demand globally. The major type of cakes as per mixing methods are
shortened cakes, layer cakes, pound cake, foam and sponge cakes, flourless or low-flour cakes, angel food cake,
biscuit, and chiffon cake. By sales, the market is divided into industrial/packaged cakes, artisanal cakes, and in-
store bakeries. The report discusses the market revenue in terms of distribution channels such as online sales,
convenience stores, supermarkets and hypermarkets, etc.

(Source: https://www.mordorintelligence.com/industry-reports/cakes-market)
(https://www.mordorintelligence.com/industry-reports/global-bakery-ingredients-market-industry)

Factors Contributing to Bakery Industry

Increase in indulgent consumption

There is high demand for cakes as a result of an increase in indulgent consumption. The demand for on-the-go
snacks is also contributing to the demand for cakes and pastries. The sales of chocolate-based cakes increased
by 19% between 2007 and 2012. Consumption of these products is usually unaffected by the prevailing
economic conditions. Premium varieties in unique flavors are also much in demand and drive the shacks and
pastries market. This is further supported by innovation in packaging, enabling easier on-the-go consumption.
Despite growing health consciousness, there exists a steady market for premium, indulgent foods.

Demand for functional ingredients

Due to the increasing demand for bakery products suited for specific dietary needs, such as gluten-free,
innovation has become an important driver. Functional ingredients are being used to enhance products and make
them healthier. Increasing innovation is apparent in the Canadian bakery market. Products containing flours
other than wheat (rice flour and chia flour) have been launched in recent years. Out of the new products
launched in Canada in 2014, an increasing number of bakery products claimed to have rice flour. Cakes and
pastries and sweet goods constituted around 13% of these products.

Rise in in-store supermarket bakeries

In-store bakeries are found in grocery stores and are relatively small but offer a substantial range of fresh baked
products, with increasing amounts of wholegrain bread being produced. Artisanal and industrial bakeries have
had to contend with rising competition from the growing number of in-store supermarket bakeries that have
their own offerings with competitive pricing. In-store bakeries are gaining prominence due to their lower prices
and the convenience of one-stop shopping. Value-conscious customers are increasingly opting for private-label
offerings of supermarkets.

(Source: http://mwww.worldbakers.com/business2/2122-forecast-the-global-bakery-market-until-2020)

Global Ice-cream Industry

The industry is moderately capital-intensive as large numbers of players are competing with each other to
maintain their place in the market. The classic ice cream segment contributed approximately 80% in global retail
ice cream industry in 2012, whereas Nestle and Unilever, the two largest players captured one-third of the total
market. New product development and innovation plays an important role as a growth driver for industry.
Maintaining price and quality, brand loyalty, and consumer group retention are the biggest challenges for
industry due to the large number of competitors in the market.
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Market Insights

The global ice cream market value is expected to reach USD 89.5 billion by 2023, recording an anticipated
CAGR of 4.9% during the forecast period (2018-2023). The rise in income, along with an increase in demand
for sweet dishes, drives the growth of this market. Unilever dominates the global market occupying eight of the
15 top selling brands and a 22% share in the market. Nestle is the closest corporate rival of Unilever, occupying
four brands in the top 15. The sales of low-quality ice cream have been declining, due to the increased
preference for premium ice cream.

Major trend is the growth of organic ice creamand Low Fat. It is supported by various technological
advancements in the field of cold chain infrastructure, refrigerated transport systems, storage facilities and
equipment. The organic ice market is on the rise due to the trend of maximizing the nutritional credentials in ice
cream, by increasing the organic ingredients in the ice cream.

Per capita consumption of low-fat ice cream in the
United States
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Market Dynamics

The new innovative flavors that companies have come up with, act as a major driver for this market. Also,
private label ice-creams are cheaper, thereby increasing the demand. The emergence of private label brands,
such as Kroger, has helped in establishing a market presence. The rise in demand for ice cream products from
consumers above the age of 50 is another factor that contributes to the growth of the market. The availability of
lactose-free ice creams is expected to enhance the ice cream market. Consumption of lactose causes several
problems, such as gas, bloating, and diarrhea. This resulted in several ice-cream manufacturers formulating their
lactose-free ice creams to cater to the niche market of lactose-intolerant consumers.

Market Segmentation

The ice cream market is segmented on the basis of product type, which has been further subdivided, by the
recipe, into ordinary (hard), French, reduced fat, light, soft, no sugar added, lactose-free, gluten-free, and
organic ice cream. By shape, ice creams come in sticks, buckets, sundae, floats, and frozen novelties, which may
include frozen custard, frozen yogurt, dondurma, gelato, sherbet, snow cones, frozen soufflé, etc. By sale, the
market is segmented into impulsive, take-home, and artisanal ice cream. The impulse segment dominated the
market and accounted for a market share of 39% in 2016. Factors, such as the desire to indulge in ice cream and
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the rise in demand for a small portion of snacking options are expected to drive the market. The growing
number of lactose-intolerant consumers in North America is expected to change the scenario of the North
American ice cream market as only a few number of manufacturers have lactose-free ice creams in their product
catalog.

Regional Analysis

In 2016, Europe dominated the market with more than 40% share. The global ice cream sales have grown
significantly, with China and Brazil accounting for two-fifths of the global ice cream sales, while the total
volume consumed by Americans declined by 59 million litres in 2015. This is due to the rise in demand for
higher-priced artisanal products. India’s ice cream market is growing at a fast pace, with brands mostly dividing
into one of the two camps of happiness or health. The market value rose by around 17% in India. North America
is the only region to see lower number of ice cream launches in 2015. The fact that one in five US consumers
are buying fewer frozen treats in 2015 because they were unhealthy. This illustrates how manufacturers can no
longer rely on ice cream’s indulgent image alone to secure growth.

Trends in the Ice Cream Industry

The ice-cream industry is one of the most prosperous in the world having a growth of more than 3 %, especially
in Asian countries. In countries with an older ice-cream tradition, there has been a few years of stagnation in
sales. The secret to increase sales is segmenting the product and creating ice creams for narrower audiences. For
example:

e Consumers concerned about diet, yet still want to indulge in the pleasure of ice cream are good
customers of low fat or sugar free ice creams.

e Lactose avoidant consumers will be happy to buy lactose free ice creams in your store.

e  Customers who look for a sensory experience beyond the already well-known flavours will be the best
audience for those confectionery masters who throw out new challenging collections every year with
combinations of flavours that are not usual in the sugary world of ice creams: salty, smoked and spicy
flavors are already on the market.

Favorite receptacle for ice cream:

It’s a matter of preference to eat an ice cream in a cup with a teaspoon, in a cookie cone or to take it home in
a summer box. There are no statistics on this matter, perhaps the ice cream stores could figure out commenting
about their best-seller business.

However, we can see that cups are the preferred format for those who want control of the amount of calories that
they are eating. A cookie cone increases the number of calories but, when it’s a good quality cookie, the crunchy
texture of the wafer combined with the creamy texture of the ice cream make it into one of our favorite options.
An ice lolly is a much used format by commercial brands, and it is not associated with artisan ice creams, but
soon an ice cream stores could also start this, since they have an added ingredient that other formats don’t have
i.e. a chocolate covering!

As the strong point of homemade style ice-creams is the range of flavours and good quality ingredients that is
highly recommend personalising the cups, paper cones and napkins, so that the brand is directly related to top
quality.

An incoming a trend from Thailand gives more dimension to the way people enjoy eating ice creams: aesthetics.
Until now, people used to give priority to flavours and not much to presentation, but a Thai ice-cream parlor
sells ice creams in the shape of coloured roses. As well as being tasty, they’re quite beautiful creations.
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(Source: http://www.garciadepou.com/blog/en/trends-in-the-ice-cream-industry/)
(Source: https://www.mordorintelligence.com/industry-reports/ice-cream-market)

Indian Food Processing Industry

Agro & Food Processing Sector
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The Ministry of Food Processing Industries was set up in July, 1988 to give an impetus to development of food
processing sector in the country. Subsequently, vide notification No.DOC.CD-442/1999 dated 15.10.1999 this
Ministry was made a Department and brought under the Ministry of Agriculture. It was again notified as the
Ministry of Food Processing Industries vide Cabinet Secretariat’s Note No.1/22/1/2001-Cab (1) dated
06.09.2001

A well-developed food processing sector with higher level of processing helps in the reduction of wastage,
improves value addition, promotes crop diversification, ensures better return to the farmers, promotes
employment as well as increases export earnings. This sector is also capable of addressing critical issues of food
security, food inflation and providing wholesome, nutritious food to the masses.

It is seen that food products industry, compared to other industries has the largest number of factories and
engages largest number of employees as well. Since with respect to fixed capital the food products industry does
not figure in top five, it shows that this sector is highly labour intensive per unit of capital. Despite low capital
intensity, the output and gross value added of food products are not compromised as these are third and fifth
largest among all industries. Thus every unit of capital invested in food products industry employs largest
number of persons as compared to other industries while generating almost as high the output and value addition
levels as in other industries. In 2013-14, it constituted 11.69 per cent of employment generated in all Registered
Factory sector. Unregistered food processing sector supports employment to 47.9 lakh worker as per the NSSO
67th Round, 2010-11 and constitutes 13.72% of employment in the unregistered manufacturing sector

The Indian food and grocery market is the world’s sixth largest, with retail contributing 70 per cent of the sales.
The Indian food retail market is expected to reach Rs 61 lakh crore (US$ 915 billion) by 2020. The Indian food
processing industry accounts for 32 per cent of the country’s total food market, one of the largest industries in
India and is ranked fifth in terms of production, consumption, export and expected growth. It contributes around
14 per cent of manufacturing Gross Domestic Product (GDP), 13 per cent of India’s exports and six per cent of
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total industrial investment. Indian food service industry is expected to reach US$ 78 billion by 2018.The Indian
gourmet food market is currently valued at US$ 1.3 billion and is growing at a Compound Annual Growth Rate
(CAGR) of 20 per cent. India's organic food market is expected to increase by three times by 2020##.

The online food ordering business in India is in its nascent stage, but witnessing exponential growth. The
organised food business in India is worth US$ 48 billion, of which food delivery is valued at US$ 15 billion.
With online food delivery players like FoodPanda, Zomato, TinyOwl and Swiggy building scale through
partnerships, the organised food business has a huge potential and a promising future. The online food delivery
industry grew at 150 per cent year-on-year with an estimated Gross Merchandise Value (GMV) of US$ 300
million in 2016.

Government Initiatives

Some of the major initiatives taken by the Government of India to improve the food processing sector in India

are as follows:

e In Union Budget 2017-18, the Government of India has set up a dairy processing infra fund worth Rs 8,000
crore (US$ 1.2 billion).

e Union Budget 2016-17 proposed 100 per cent FDI through FIPB (Foreign Investment Promotion Board)
route in marketing of food products produced and manufactured in India.

e The Government of India has relaxed foreign direct investment (FDI) norms for the sector, allowing up to
100 per cent FDI in food product e-commerce through automatic route.

e The Food Safety and Standards Authority of India (FSSAI) plans to invest around Rs 482 crore (US$ 72.3
million) to strengthen the food testing infrastructure in India, by upgrading 59 existing food testing
laboratories and setting up 62 new mobile testing labs across the country.

e The Indian Council for Fertilizer and Nutrient Research (ICFNR) will adopt international best practices for
research in fertiliser sector, which will enable farmers to get good quality fertilisers at affordable rates and
thereby achieve food security for the common man.

e The Government of India allocated Rs 1,500 crore (US$ 225.7 million) and announced various measures
under the Merchandise Exports from India Scheme (MEIS), including setting up of agencies for aquaculture
and fisheries in coastal states and export incentives for marine products.

e Government of India plans to allow two Indian dairy companies, Parag Milk Foods and Schreiber Dynamix
Dairies, to export milk products to Russia for six months, after these companies got approval for their
products by Russian inspection authorities.

e Ms Harsimrat Kaur Badal, Union Minister for Food Processing Industries, Government of India
inaugurated the first of its kind Rs 136 crore (US$ 20 million) mega international food park at Dabwala
Kalan, Punjab. She has also expressed confidence that the decision to allow 100 per cent Foreign Direct
Investment (FDI) in multi-brand retail with 100 per cent local sourcing condition, will act as a catalyst for
the food processing sector, thereby controlling inflation, uplifting the condition of farmers, and creating
more jobs in the country.

e FSSAI has issued new rules for importing products, to address concerns over the entry of sub-standard
items and simplify the process by setting shelf-life norms and relaxing labelling guidelines.

e The Ministry of Food Processing Industries announced a scheme for Human Resource Development (HRD)
in the food processing sector. The HRD scheme is being implemented through State Governments under the
National Mission on Food Processing. The scheme has the following four components:

o Creation of infrastructure facilities for degree/diploma courses in food processing sector
o Entrepreneurship Development Programme (EDP)

o Food Processing Training Centres (FPTC)

o Training at recognised institutions at State/National level

e FSSAI under the Ministry of Health and Family Welfare has issued the Food Safety and Standards (Food
Product Standards and Food Additives) Regulations, 2011 and the Food Safety and Standards
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(Contaminants, Toxins and Residues) Regulations, 2011 which prescribe the quality and safety standards,
respectively for food products.

e  Spices Board, set up by the Ministry of Commerce to develop and promote Indian spices worldwide, aims
spice exports of US$ 3 billion by 2017.

e The Government of India has approved the setting up of five numbers of Mega Food Parks in the states of
Bihar, Maharashtra, Himachal Pradesh and Chhattisgarh. The Government plans to set up 42 such mega
food parks across the country in next three to four years.

(Source: https://www.ibef.org/industry/indian-food-industry.aspx)

Indian Cakes and Pastries Industry (Indian Bakery Industry)

Bakery products, due to high nutrient value and affordability, are an item of huge consumption. Due to the rapid
population rise, the rising foreign influence, the emergence of a female working population and the fluctuating
eating habits of people, they have gained popularity among people, contributing significantly to the growth
trajectory of the bakery industry.

Bakery holds an important place in food processing industry and is a traditional activity. With regard to bakery
products, consumers are demanding newer options, and the industry has been experiencing fortification of
bakery products in order to satiate the burgeoning appetite of the health-conscious Indian.
The Indian Bakery market is estimated to be worth Rs. 16,500 cr, growing at a healthy 7.5 % per annum. It is
one of the largest food industries consisting various product categories like breads, biscuits, pastries, cakes, buns
and rusks. These bakery products are fast catching up with the popularity trend as lifestyle of Indians are rapidly
changing. The major categories are breads and biscuits, cornering about 82% of the Indian Bakery market.
Another product segment worth mentioning is Cakes and Pastries. This segment is estimated to be worth Rs.
1,250 cr of which significant 65% is accounted for by the unorganized sector.

(Source: http://www.foodfood.com/articles/the-indian-bakery-pastry-market-trends/)

A number of healthy products have been launched in the bakery segment, and are gaining popularity at a high
rate. The mounting presence of bakery chains has further triggered the growth in the sector.

Indian scenario

India is the world’s second largest producer of food next to
China, and has the potential of being the biggest with its food
and agricultural sector.

The Indian bakery industry is one of the biggest sections in
the country’s processed food industry. Bakery products,
which include bread and biscuits, form the major baked
foods accounting for over 82 per cent of the total bakery
products produced in the country.

It enjoys a comparative advantage in manufacturing, with an
abundant supply of primary ingredients required by the
industry, and is the third-largest biscuit manufacturing country (after the United States and China).

The bakery segment in India can be classified into the three broad segments of bread, biscuits and cakes.

India’s organised bakery sector produces about 1.3 millions tonne of bakery products (out of three million
tonnes) while the balance is produced by unorganised, small-scale local manufacturers.

DANGEE DUMS LIMITED 133



 DANGEE DUMS

Despite the fact that there are many automatic and semi-automatic bread and biscuit manufacturing units in
India, many people still prefer fresh bread and other products from the local bakery.

Today, they are not restricted to bread, cakes and biscuits, but to other bakery products also. With new launches
by a few companies like Britannia, Biskfarm and Morish, competition has increased.

Also, the Indian market is observing the establishment of bakery café chains in the form of Barista, Café Coffee
Day, Monginis and Dangee Dums.

Baked goods are expected to grow by constant value at a compound annual growth rate (CAGR) of two per cent
over the forecast period.

The urban regions of India witnessed rapid growth and expansion of modern retail outlets in 2013.

However, modern retail outlets, such as hypermarkets and supermarkets, continued to remain low, compared to
the overall retail scenario in India. Some of these modern retail outlets also had dedicated sections to bakery
products.

The branded packaged segment in this sector was estimated to be worth Rs 17,000 crore in 2012, and is
expected to grow at 13-15 per cent in the next three to four years.

Three or four large-sized players (namely, Britannia, Parle, ITC and Cadbury’s) constitute 75 per cent of the
market.

The bread and cake market is much more fragmented, with multiple regional and local players. Apart from these
two, there are a few large regional players, such as Spencer’s in South India, Kitty and Bonn in Punjab and
Harvest Gold and Perfect in Delhi and the National Capital Region (NCR).

The bakery industry in India has witnessed an annual growth rate of more than 15 per cent during the past
years. There is an immense growth potential in the global and domestic markets. The unorganised bread sector
comprises an estimated 75,000 bread bakers, mostly located in the residential areas of cities and towns.
Thirty-five per cent of the total production comes from the small scale sector, with about 1,500-1,800 units in
operation.

Current Scenario

The bakery industry is one such industry in India, which is growing as never before. With market size of Rs
1500 billion in 2014-2015, the industry is growing at CAGR of around 12-15 per cent. Bakery industry is
widely dominated by unorganised players which accounts for 90 percent of the total share.

Being backed by the local as well as the global players in the market, states like Andhra Pradesh, Maharashtra,
West Bengal, Karnataka, Tamil Nadu, Kerala and parts of Chandigarh and Delhi-NCR dominates the bakery
segment in India.

Not only individual players, hotels and restaurants are organising regular festivals and include bakery items in
their menu, where they have the best of desserts and savouries lined up. Unorganised segment which comprises
of the small bakery units are catering to the demands of individuals. These units are usually cottage and
household type manufacturing, mostly owned by women entrepreneurs.
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Innovation

With the advanced aspiration for increased socialisation, Indian

consumers are forcing the demand for more hang-out options. \
The segment’s innovation has powered the rise of newer café formats =W bl

like bakery cafés, which reverse the concept of cafés by extending “
existing bakeries and chocolate retailers to offer complementary

beverage items. “
A typical bakery café menu includes a wide selection of cakes, e

pastries, breads, encompassing such exotic variants as wheat, rye, HARLEY DAVIDSON CAKE
five-grain, multigrain, cracked wheat, flute, baguettes and ciabatta,

Thus, unlike a regular café, a bakery café is, at the core, a provider of
baked food, with the beverage segment only a complement to the
and other baked goodies like brioches, croissants, cookies, muffins,
scones, strudels, brownies, pies and puffs.

menu.

The concept of bakeries and bakery cafés, although it has gained traction in recent years, is not new to India.

Earlier, bakeries were set up as a result of the British influence. Concepts like Wenger’s in New Delhi provided
a unique proposition at that time, which set the pace for the growth of bakeries and bakery cafés in the post-
Independence era.

Whether they are an extension of existing bakeries, or a menu-wise expansion of a café, bakery cafés have
become popular as a unique way of dealing with the classic dilemma for any café format, i.e. how to drive sales
at all hours of the day.

Traditionally, cafés, due to their strong beverage focus, used to see a lull in the visitor count during lunch and
dinner time.

The addition of a food component not only helped these cafés realize additional revenues by catering to
traditionally non—peak periods, but also offered their customers another eatery to frequent at mealtimes.

Constant product innovation is a major challenge for a bakery café. Given that many of the food products
offered at bakery cafés are best enjoyed absolutely fresh, efficient production and inventory management is a
must-tackle challenge.

Despite the challenges faced by bakery cafés, the concept has a strong footing in the market today, and looks set
to grow in several cities, adding multiple brands to its fold.

The bakery industry would enjoy more innovative ideas and concepts, and is expected to grow with the growing
awareness and a flourishing economic environment.
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Trends in the industry

e E-retailing of bakery products;
e Expanding foothold;

e Improved packaging, and b )
e Innovation in ingredients IVintage Wedding
< \

The trends that have been gaining ground in the sector are e-
retailing of the bakery products, aggressive expansion plans of
the incumbents and technological and ingredient advancements.
Despite a slight slowdown in India’s economy, bakeries
continued to perform strongly driving sales of baked goods over
2013. Baked goods registered double-digit value growth of 10 per
cent in 2013. The growth of baked goods was driven mainly by VINTAGE WEDDING CAKE
the rapid expansion of modern retail outlets across the country.

Latest trends in Cakes & Dessert

It has taken a while, but the cupcake that has been in vogue since the advent of 2000-2001 has been nudged off
its perch. There’s a whole raft of sweet treats out there, waiting in the wings for a renaissance.

e Internal designer cakes:
Deceptively simple from the outside, it is only when you cut into these cakes that the magic is revealed.
From multi-layered cakes in vibrant colors, to hidden hearts embedded in an outwardly plain sponge,
keeping the decoration to a minimum which makes the most of what lies inside.

a) Marshmallows
These are the moreish treats, the flavours of which can be custom grown like, from saffron to
strawberry, blackcurrant to beetroot marshmallows are without a doubt the current after-dinner
favourite in all the smartest restaurants, delis & cafes.

b) Eclairs
These gorgeous delights are the cupcake of Paris, and it won’t be long before they cross the
Channel in abundance. These prettier and more jewel-like the decoration. Experimenting with
fondant icing transforms with natural food colouring and then tailoring the flavour to the hue, a
drop of blackcurrant cassis works with a purple icing, while framboise works with pink.

c) Doughnuts
Following a vast trail of baked goods before them, the
humble doughnut has turned artisan. Making them in
the traditional ball-shape allows you to play around
with fillings such as chocolate, custard, marmalade or
fruit.

e Dessert samplers and trios:
Mini desserts turn maxi for sharing and sampling. Rather
than having 1 large dessert, people today like having a
platter with small desserts like a combo of brownie, mousse
& mini tarts, these give them more choice & they can taste
more goodies in the same or similar price.
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e Healthy desserts:
For those who want to have their cake and diet too, calorie-controlled items fit the bill. The ultimate
healthy dessert is fresh fruit. Some restaurants are adding to the appeal of this simple choice with fancy
formats such as mixed-fruit skewers served with fruit, frozen fruit pops, fruit lollies etc. These satisfy
your craving without adding to the calories & making you feel guilty after having them
(Source: http://www.foodfood.com/articles/the-indian-bakery-pastry-market-trends/)

Challenges and opportunities
Bakers also face a few challenges, such as:

e  Government regulations;

o Demand-supply chain;

e Rising prices of flour (maida), the major ingredient, and other raw materials such as oil, fat and eggs,
and

e  The price-sensitivity of the market

The challenges would be category-specific. The biscuit category has seen rapid growth in the last few years.

The implementation of packaging standardisation norms appears to be the big challenge. Volatility in input costs
is expected to remain, and this would add to the woes.

In bread, profitability has remained the focal point for some time. Players have been looking to increase the
share of value-added products, while focusing on operational efficiencies linked to daily distribution.

The challenge for cakes would be to expand the consumption of packaged cakes. In fact, this challenge is also a
significant opportunity for this particular segment. With the right enablers from product and supply chain, this is
a category waiting to explode.

To overcome the challenge of rising production costs, many national and international companies have come
forward with solutions to reduce the production costs by offering on-site trial demonstrations, which would
reduce the percentage of gluten, fat, eggs and oil used in the recipe.

Apart from this, it would also help to improve the nutritional value of the end-product by reducing the usage of
harmful chemicals and improved appeal.

Current research on the retail bakery industry

The bakery industry in India today has an important place in the industrial map of the country. Moving ahead,
the sector is expected to see more international brands entering the Indian market. If the reports are to be
believed, the bakery industry has achieved third position in generating revenue among the processed food
sector.The market size for the industry was pegged at $4.7 billion in 2010, and was reached to $7.6 billion by
2015. The report also mentioned that the shining star of the sector remains the biscuit segment, which is
expected to outperform the growth of the sector overall.

While the figures are indeed encouraging, there is a flip side to this story. As the business and the industry
thrives, the challenges accruing out of it are also growing at a fast pace. Admittedly, the Indian bakery industry
is not really geared up to face the daunting task that lies ahead, which is of striking a balance.

Like many industries, retail bakeries see rising costs in fuel, healthcare and other expenditures cut into their
bottom lines and increase the costs of doing business. However, there has been an uptick in demand, including
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trends, such as cupcake stores and gluten-free baked goods. Driven by the evolving perception of bakery
products in India and the changing consumer preferences, the Indian bakery industry would touch levels of Rs
483 billion in the next five years.

(Source: http://www.fnbnews.com/Top-News/Bakery-industry-in-India---Innovations-trends-and-challenges)
Industry mix

The baking industry is majorly dominated by bread, biscuits and Cakes & Pastry. The volume of organised
bread industry is estimated Rs 50 billion and is growing at the rate of 15 per cent annually.

Cakes and Pastry has Rs 500-600 billion market and this segment growing at 20 per cent annually. Meanwhile,
Biscuit which is dominated by players like Britannia and Parle has a ticket size of Rs 100 billion which is only
60 per cent of organised biscuit units and rest of the market covered by unorganised units.

Way Ahead

With people becoming more open to eating out and more women taking up entrepreneurial journey, bakery
industry is growing at CAGR 12-15 per cent. And it will constitute a considerable size in the F&B segment in
the years to come.

As the segment offers great opportunities for budding entrepreneurs, it is becoming an ideal place for doing
something that involves creativity and Franchise India at its biggest retail and franchising show has brought
some promosing brand like The Chocolate Room, Bombay Brasserie and more who are ready to expand their
portfolio.
(Source:https://www.franchiseindia.com/restaurant/How-promising-is-bakery-franchising-in-India.6272)

Indian Ice Cream Industry Scenario

iICé CRéam

Globally, ice cream is the most popular frozen dessert. Since the industry is marginally capital intensive, it is
very competitive. In 2014, China took over the United States as the largest ice cream market globally. In 2015,
United States, New Zealand, Australia, Denmark and Belgium dominated the global ice cream market in terms
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of consumption. Based on product, the global ice cream market can be segmented into impulse ice cream, take-
home ice cream and artisanal ice cream.

Indian ice cream industry is one of the fastest growing segments of the dairy or food processing industry.
Currently Ice cream market in India is estimated to be over INR 4,000 crores, and is growing at a rate of 15-20%
year-on-year. It is projected that by 2019, the market will reach around INR 6,198 crores. India has a low per
capita ice cream consumption of ice cream at 400 ml as compared with per capita consumption of ice cream of
22,000 ml in the United States and 3,000 ml in China. With the improving cold chain infrastructure in the
country coupled with increasing disposable income and the changing lifestyle, the sector has great potential for
growth.

In India the ice cream industry is mostly regional and there is a multitude of brands focusing on only one or two
districts or in some case only one state. There are very few national brands and the major reason behind slow
growth of the smaller players is the high perishability of ice cream products.

The growing opportunity in the sector has been investigated along with the market drivers. The initiatives and
performance of key players including Amul (Gujarat Cooperative Milk Marketing Federation), Vadilal
Industries Ltd, Hindustan Unilever, Mother Dairy, Nestle, General Mills and London Dairy along with the
current market scenario has also been studied.

A report from TechSci Research says that the ice cream market in India will grow with a CAGR of 17.03% from
2016 to 2021.

Several factors are responsible for an increasing number of international ice cream brands entering the Indian
market, including improving cold storage facilities, changing consumer taste and an increase in purchasing
power.

India is the largest producer of milk in the world, accounting for more than a fifth of global milk production,

although west India dominated the ice cream market in the country in 2015.

This is expected to continue, according to TechSci, because of the presence of leading players in the ice cream
market in India such as Gujarat Cooperative Milk Marketing Federation, National Dairy Development Board,
and Vadilal.

Evolved markets are on a different footing. Frozen desserts category is still a long way from becoming a part of
diet/food plan of locals. The scenario is gradually changing wherein other than tier 1, 2 and 3 markets are also
moving up the consumption ladder

Increasing urbanisation, rising incomes, consumer awareness, improved cold supply chain, growing deep
freezer penetration, and growth of modern format retail facilities are giving a fillip to the country’s frozen
desserts business, which is highly capital intensive.

Ice-cream is one of the fastest growing food categories in India. Notably, the business is seasonal in nature with
April to June being the peak season and November to January the lean months. Sales slacken during the
monsoons also.

In recent years, consumption of ice-cream and other frozen novelties in winters has been on the rise. A mix of
factors is responsible for lessening the seasonal impact and contributing to the overall growth of the country’s
ice-cream industry such as changing consumer perception, capturing regional variations, diverse consumer
segments, favourable retail location, product range and innovation, festivities, and marketing and promotions.

Currently growing at 12-15 percent annually, the future prospects of India’s ice-cream market seem promising
for manufacturers, suppliers and retailers. A number of regional players have also started expanding. The entry
of new players will further intensify the struggle to get a bigger market share.
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(Source: http://www.indiaretailing.com/2014/02/06/food/food-grocery/ice-cream-market-in-india/)
Indulgent Category

Ice-cream, which was considered an indulgent category in the past, has now evolved to a stage where it is
largely and happily perceived as a snacking option by consumers. This change in perception has come about
thanks to increasing disposable incomes and greater discretionary spending. Also, the growing reach of the
media has allowed operators in this category to expand their range and recall value.

The change inthe perception of consumers has allowed the category to grow in volume. Ice-cream, as a
category, has been growing at a healthy CAGR of 10-15 percent.

Growth of the industry can be attributed to large investments in advertising and infrastructure development,
diversification and widening of product portfolio to target different consumer segments, and entry of
multinationals. The category’s growth has provided impetus to international and regional players to foray into
the market.

National operators like Amul and Mother Dairy, and international players like Unilever, Cream Bell,
Movenpick, etc, occupy the center stage, and are followed by many regional operators. Amul is the market
leader in the ice-cream category making up almost one-third of the market, followed by Hindustan Unilever
and Mother Dairy.

The growing consumer base, product acceptability, and stiffening competition has pushed operators to strive for
competitive advantages through innovations with respect to product offerings and delivery of service.

Innovations

Today, the plain, good old ice cream is being consumed alongside
boutique offerings such as gelatos. Consumers are willing to
experiment with unusual flavours and combinations. These quality
conscious consumers also want smoother, creamier products.

Simultaneously, gourmet flavours are gaining in popularity and are
also the triggers for brands seeking premium positioning. The
premium ice-cream market has been expanding on the back of
growing disposable incomes of consumers and their desire to try out
newer, richer, tastier products.

Pegged at Rs 500 crore within the overall ice-cream market, the
premium segment is occupied by international brands such as Haagen Dazs and London Dairy.

Brands are offering better, tastier, and unique flavours and variants; their efforts are matched by the rising
aspirations of consumers and their willingness to pay a premium. Besides ice-cream, frozen yoghurt is stepping
up as a category within the frozen desserts segment.

e Baskin Robbins serves more than 25 flavours in their exclusive stores. Popular flavours include Rum
Punch, Mississippi Mud, Banana Caramel, etc. Nestlé’s Movenpick offers tropical fruit sorbets 